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LOK SABHA

Wednesday, 24th September, 19583/

“The Lok Sabha met at Eleven of the
Clock.

{MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Emergency Relief Organisations

*1522. Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Emergency Relief
‘Organisation set up in Bihar has
undertaken any relief work; and

(b) if so, the nature of work under-
taken by them in 1958 so far”

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Yes.

(b) Suitable relief measures were
undertaken in natural calamities like
epidemics and floods and areas affected
by scarcity due to drought.

Shri Shree Narayan Das: May I
know whether these  organisations
have been set up at all levels or they
are to be organised at the lower levels,
that is, at police station level?

Pandit G, B. Pant: It is expected
that in course of time they will be
organised at least at the district level.

Shri Shree Narayan Das: What is
the expenditure incurred by the orga-
nigations, and will it be shared by the
Centre as well?

207 (A) LSD~1
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X t G. B. Pant: 1 can only read
©\._ “ayl the material; I do not know how

<

ar it is relevant to the question.

During 1957-58, a team of otficers of
the Government of India visited,
among others, the drought-affected
State of Bihar. The team recommend-~
ed additional minor irrigation schemes
costing Rs. 89 lakhs. Accordingly, the
following amounts were sanctioned:
Central loans, Rs. 83 lakhs; Central
grant, Rs. 3 lakhs; State's share of
subsidy, Rs. 8 lakhs. During the cur-
rent financial year, the State Govern-
ment has not come up with any
specific request for eanction of the
scheme for implementation in the
drought affected areas.
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Shri Ram Krishan: May I know
whether such organisations have been

set up in other States for flood affected
areas?
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Pandit G. B. Pant: They have been
set up, I think in most, if not all, of
the States—presumably in all —to deal
not only with flood affected areas but
also with other matters of the same
type.

Oentral Basic School at New Delhi

*1523. Shri Subodh Hansda: Will
the Minister of Education be pleased
to state:

(a) whether the proposal to
establish a Central Basic School at
New Delhi as recommended by the
Standing Committee on Basic Edu-
cation has been finslised; and

(b) if so, the estimated cost?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) Does not arise.

Shri Subodh Hansda: May I know
when this scheme will be finalised?

Dr. K. L. Shrimali: The original
proposal was that this must be started
by the Ministry itself. Latler on it was
thought that it would be much better
if the institution was entrusted to the
care of certain private agency. As
so0n as some arrangement can be
made with a private agency, the
School will be started.

Shri Binhasan Singh: May I know
whether Government are not thinking
to have one type of educaticn for all
children, irrespective of status?

Dr. K. L. Shrimali: Government
have already taken that decision. 1
have so many times informed the
House that Government have accept-
ed basic education as the pattern of
national education.

Shri Sinhasan Singh: What sleps
have Government taken towards im-
plementing the scheme? If they have
adopted the basic school system to be
the sole system, why is its introduction
not contemplated in Delhi also?

Dr. K, L. Shrimali: Government are
glving assistance to the S8tate Gov-
ernments for converting all other

schools into basic schools, and It is
our hope that in course of time, all
the other schools will be converted
into basic schools and therc will be
only one type of schools as far as
elementary stage is concerned.

Shri Sinhasan Singh: Wiil public
schools be converted into basic
schools?

Dr. K. L. 8hrimali: Efforts arc also
being made with the public schools,
and we are hoping that they would
also introduce the same system of
education in those schools.

Shri Sinhasan Singh: 15 it a fact
that officials and Ministe1rs are send-
ing their children to pubtic schools
only?

Dr, K. L. S8hrimali: Under the Con-
stitution, people are free to send
their children to any schoul they like.

Mr, Speaker: Whatever question is
asked, let no personal quesiion be ask-
ed about Ministers.

Shri Braj Raj Singh: May I know
whether this scheme has been im-
plemented at least in Union Territor-
ies?

Dr. K. L. Shrimali: We bave asked
the Union Territories also and eidoits
are being made. Some basic schools
have already been started in Union
Territories. We are also asking them
to convert all the existing schools into
basic schools.

Shri Hem Barua: In view of the
fact that the hon. Minister has stated
that basic educetion is the basis of
our national education, may I know
how Government propose to  adjust
basic education to any cther pattern
of education like higher secondary
education?

Mr. Speaker: The question was whe-
ther there was a proposal (0 establish
a central basic school at Delhi as
recommended by a Committee. The
answer to that could only be ‘yes’ or
‘no’. From an individual casc let us
not go to a general principle and ask
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how far basic education 5ts in with
other patterns of education; that is
not relevant.

Clamification of Backward Classes
¥
Shri Ram Krishan:
Shri D, C. Sharma:
Shri Siddish:
Sardar Iqbal Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the sample survey of
the living conditions and circumstances
of the backward classes has been
completed;

(b) it so, whether Government has
received the report of the survey; and

*1524.

(c) if so, whether a copy of it will
be laid on the Table?

The Minister of Home
(Pandit G. B. Pant): (a» Yes.

(b) The Deputy Registrar General
has not prepared any connected re-
port but has only compiled and sub-
mitted a number of data in the form
of tables giving information collected
by him in the course of the survey
and their classification in accordance
with certain literacy anrd occupational
patterns.

(c) The data supplied by the Deputy
Registrar General is too voluminous
and unwieldy to be laic on the Table
of the House.

Shri Ram Krishan: May I  know
the nature of the informatiin suppliced
by the Deputy Registiar General?

Pandit G. B. Pant: I have indicated
that in the answer, that it 1s based
on a pattern which takes into account
the literacy of the persons, their
occupations and the like.

Shri D, C. Sharma: T'here woere com-
plainte that certain buckward classes
had not been enumerated in the list
May 1 know what has been done to
include them in the sample survey?

Pandit G. B. Pant: No particular
class has yet been entered into any
official list. The orders as they stand

Affairs

at present suggest that adequate assis-
tance to the extent of the rescurces
available should be given to those who
have been treated as members of the
Backward Classes ir the part and that
whatever is feasible shou!d be done
for them.

Shri Achar: May [ know whether
Government is taking any action in
view of this survey that has been
made?

Pandit G. B. Pant: Certainly; the
survey has been made so (ha: Gov-
ernment may be able to determine
the criteria.

Shri Subblah Ambolam: May I
know whether the surve; has been
conducted in the Madras State also
and whether this report has beer seut
to the Madras Government for
comment?

Pandit G, B. Pant: It has been con-
ducted in three States, We~t Bengal,
Bombay and Madras.

Shri Subbiah Ambatam: May I
know whether the report has been
sent to the Madras Government and
whether their reactions have been
communicated?

Pandit G. B. Pant: Not s far.

Shri Ramanathan Chettiar: May I
know whether the class'fication will
be on the basis of ‘Backward classes’
and the ‘Most Backward classes’?

Mr. Speaker: Are there degrees of
backward classes?

Pandit G. B. Pant: So far as the
present intentions go, it is to  have
only one class and not too many—-
not as in the suggesiion made by the
hon. Member.

Shri Basumatari: What were the
terms of reference for this sample
survey?

Pandit G. B. Pant: The people who
are conducting the sample survey
were to be guided by the Deputy
Registrar General so as to enable the
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Govermment to get neceseary data for
preparing the list of Backward -Classes.

Shri Tangamani: May I know whe-
ther &s a result of this survey there
will be a reclassifieation of the Baek-
ward Classes? Mav [ also know
whether Government is aware of the
practice in Madras  State whereby
certain groups of Backwavrd Classes
are mentioned as the Most Backward
Clasgses getting all the facilities that
are given to the Scheduled Castes?

Pandit G. B. Pant: | hope 1t will
result in reclassification.

Import of Locomotives for Rourkela
Steel Plant

*1525. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) how many locomotives were
imported by Rourkela Gteel Works;

(b) the cost of vach
and

(¢) whether any of them has been
canibalised for want of spare parts?

Jocomotive;

The Minister of Steel, Mines and
Fuel (Sardar 8waraa Singh): ‘a) 24
locomotives have bacn imported by
Rourkela Steel, Worke. of which 10
Numbers are 275 HP each, 10 Nos. 550
HP each and 4 Nos. 800 HP each.

{b) The cost of each of the ioco-
motives is as follows:

275 P Locomotive Rs. _2'2 Lakhs
550 . Rs. 445
80> ., - Rs. 67 ,,

(c) While assembling the locomo-
tives, certain parts were found either
missing or damaged. In order to put
the loemotives immediately into use,
these parts were taxen out from two
locomotives temporarily.

Shri Morarka: May I know when
the locomotives were imported and
when they were put to use?

Sardar Bwaran Singh: I could not
give the exact date of their arrival
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in the country. But, from the inlér-
mation in my possession, it Jpflaws
that tenders were received in Juse,
1956 from about a dozen firms in res-
ponse to tenders issued by the
Rourkela project for diesel locomoti-
ves. The tender of Messrs. Inter-
national General Electric Co., was the
most attractive, both in respect of
price and delivery, and hence their
quotation was accepted. T could not
give the exact date when they weve
actually received.

Shri Morarka: May I know whe-
ther any spare parts were elso im-
ported for this locomotive; and,  if
not, why not?

Sardar Swaran Singh: The spare
parts were also ordcred along with
the locomotives and they were also
imported. But the missing parts were
not the normal spares. They appear
to be the result of some mischief or the
like and it is for this reason that
we have constituted a Committee of
Inquiry  consisting of the Chiet
Engineer, Rourkela Steel Project and
also the Financial Adviser and the
Chief Accounts Officer to examine
the matter; and investigation is stifl
in progress.

Shri Subbiah Ambalam: The hon.
Minister has been pleased to say that
some of these parts were found miss-
ing. May 1 know whether any com-
munication was sent to che foreign
suppliers who have supplied these
locomotives; and, if «o. what reply
have they received?

Sardar Swaran Singh: 1 have not
got this information.
3 ot vgara fmg ;o3 R wE A
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Shri Morarka: May 1 know whether
the Tocommotives for Bhilai and Durga-

pwr are also of the same gauge or are ’

of differént sizes?

Sardar Swaran Singh: 1 would
require separate notlce for that.

Sllemce and Diseipline in Educational
Institutions

4é
Shri D. C. Sharma:
'1526.{ 8hri Vajpayee:

Will the Minister of Education be
pleased to refer t0 the reply given
Starred Question No. 1857 on the 15th
April, 1958 and state the action so far
taken by the State Governments on
a circular letter issued to them on
the observance of silence and  dis-
cipline in all educational institutions
for ten minutes a day?

The Minister of Education (Dr. K.
L. Shrimali): A statement giving the
requisite information is laid on the
Table of the Sabha.

STATEMENT

The Government of Assain have
selected a number of schools with a
view to giving effect to the suggestions
contained in the circular letter. The
replies received from the State fav-
ernments of Punjab, Mysore, Orissa.
Madras, Kerala, Rajasthan, Uttar
Pradesh and Andhra Pradesh reveal
that they have not issued any in-
structions to the educational institut-
ions regarding observance of silence.
The Government of Andhra Pradeeh
have, however, stated that it is a
regular practice in almost all schools
in the State for the pupils to assem-
ble along with teachers every day in
the “School Assembly” in the fore-
noon before the commencement of the
regular  school work and in that
school assembly observance of silence
is practised. Other States have not
intimated so far the action taken by
them.

Shri D. C. Sharma: From the
statement I find that only one State
Ras put this into practice—the Andhra
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State. May I know w~hat efforts are
being made to have this put into
practice in other Btates?

Dr. K. L, Shrimsall: I would uke to
inform the hon. Member that this
suggestion was made by the then Edu-
cation Secretary in onme of his demi-
official  letters and it was not &
directive for the State Governments
or one of the suggestions made from
time to time. Weo shall draw the
attention of the State Governments
again to this matter. But, in this
matter, no directive can be issued. .
Ultimately, the State Governments -
who are responsible for this should
consider this matter.

Shri Hem Barua: May I know whe-
ther this observance of silence for 10
minutes is laid down on the old
maxim, ‘Speech is silver and silence is
golden'?

Mr. Speaker: Mr. D. C. Sharma.

Shri D. C. Sharma: May I  kmnow
it silence and discipline are going to
form two different subjects or whe-
ther it is going to be only siience
through discipline or something like
that?

Dr. K. L. S8hrimaii: The ider that
was conveyed to the State Govern-
ments in this letter was that the stu-
dents and teachers should meet in a
general assembly every day and have
some kind of observance o? silence for
a few minutes and that might de-
velop finer feelings in them and also
a feeling of social integration and
social response. It was with this
view that the suggestion was made.
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Production n Refineries

*1527, Bhri Haristt Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to igy a statement
showing the actual production of
various items by each of the refineries
during the year 1957-58 and state:

(a) whether the pattern of product-
jon is according to the needs of the
country,;

(b) if not, what steps are being
taken to revise the pattern of pro-
duction to suit the national demands;
and

(¢) the scheme of production for
the fourth refinery?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). For security reasons, actual pro-
duction figures of petroleum products
are not disclosed in public interest.

Depending on the nature of the
crude oil processed, there are narrow
limits within which the pattern of
refinery production can be adjusted.
The pattern of consumption in India
has an unusually high proportion of
middle distillates (kerosene, and latel
High Speed Diesel Oil), the consump-
tion of which has also been steeply
increasing. As a result, the gap bet-
ween consumption and indigenous
production in these items is widen-
ing while we are already producing a
surplus of Motor Spirit and Furnace
Oil. Within the aforesaid technical
limitations, all attempt is being and
will be made to keep the production
of the deficit products at the maxi-
mum.

There are four refineries in the
country already. In the fifth (to be
set up near Gauhati) it is iniended to
have maximum production of the
middle distillates. In the sixth (to
be set up at Barauni), in addition
Aviation Spirit, Bitumen and Lubri-
cating Oils are also likeiy to be
produced.

Shri Harish Chandra Mathor: May
1 know whether in the programme of
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the expansion of the existing refiner-
ies they have any scheme to bridge
this imbalance which is there in the
production?

Sardar Swaran Singh: For bridging
this imbalance, I have already indicat-
ed that the stress is intended to be
l12id on these deficit products In  the
new refineries.

With regard to the existing refiner-
ies, there is no programme at the
moment except the one that has al-
ready been sanctioned with regard to
the expansion of the refineries in
the private sector.

Shri Harish Chandra Mathur; May
I know whether the scheme of things
regarding the pattern of products were
examined and approved by Govern-
ment and whether it was only bc-
cause of the inevitable circumstances
that the pattern was permitted or
whether there is any profit motive
behind this pattern?

Sardar Swaran Singh: I do not
think that we can say that there is
any profit motive; it is a matter of
opinion. According to the best judg-
ment and advice that was available at
the time the agreements were entered
into, that pattern of production was
considered to be appropriate.

Dr. Ram Subhag Singh: May I
know whether this refinery has sub-
mitted any statement to the Govern-
ment regarding its gross profit and
expenditure?

Sardar Swaran Singh: These com-
panies do send a statement but these
accounts as such are not subjected to
any scrutiny.

Shri Narayansnkutty Menon: Are
we finding it difficult to sell our
surplus motor gasolene from these
refineries in the foreign markets at
an economic price? 1 so, may I
know whether the Government will
consider cutting the production of
this material in the three refineries?

Sardar Swaran Singh: So far as
export and the price that prevails in
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the markets else were are concernad,
the prices are international prices.
It is very difficult for me to say that
they are always economic because
economics of oil projects are fairly
complex matters: for anybody to say
as to what price is economic is per-
haps a bold statement to make. But
so far as cutting down of production
is concerned, we have examined that
aspect and we find that it may not te
proper to cut down the production
without its repercussions upon our
internal requirements and also upon
the foreign exchange.

Shri Ranga: Is it not a fact that
Government holds a particular per-
centage of shares in all these refiner-
jes?

Sardar Swaran Singh: We do not
hold any share in these private sector
refineries,

Shri P. C. Bose: May I know whe-
ther the refineries have been so con-
structed that in course of time they
could be readjusted to extract all
the other by products contained in
the crude o0il?

Sardar Swaran Singh: It is difficult
for me to answer because the base
is crude oil. It ig then further crack-
ed and fractionally distilled and var-
ious products are produced but the
hon. Member refers to the residue that
is left after the crude is cracked and
fractionally distilled. That is a very
fascinating study and researches
all the world over are going on in
that connection. Every effort is
made to extract the maximum out of
the residue that is left.

Shri V. P, Nayar: The hon. Minis-
ter in answer to an earlier supple-
mentary has stated that it is likely
that lubricating oil will be made in
Barauni. 1 want to know whether in
view of the fact that at present the
entire demand of lubricating oil is
met by imports, Government have
chosen to discuss the matter with the
exigting refineries so that they may
produce suitable crudes to make it?

Sardar Swaran Singh: We have
been discussing in a general way with
the existing refineries but it has not
been possible to switch over to any
other sources in crude which may
yield a higher percentage of lubricat-
ing oil. These matters are receiving
constant attention.

Shri Harish Chandra Mathur: What
amount of foreign exchange we will
be spending on the by products of
petroleum because they are not pro-
duced here and we have to  import
them?

Sardar Swaran Singh: The ex-
pression ‘by product of petroleum’ ig
not easy for me to understand
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Shri Humayun Kabir: Certain action
has already been taken. We have
already opened the degree course in
civil engineering. The national dip-
loma course in civil, mechanical and
electrical engineering has also been
opened. The other recommendations
will be given effect to as soon as
possible.
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Shri Ranga: May I know whether
any seats would be reserved for States
other than Delhi in the engineering
college?

Shri Humayun Kabir: There is
reservation of 20 per cent. for Sche-
duled Castes and Tribes. But as far
as I remember except for Kashmir,
there is no reservation for any other
State,

Shri Ranga: Will the seats reserved
for Scheduled Castes and Tribes be
available for other areas also?

Shri Humayun Kabir: It is generally
open for all areas. I may add that in
Delhi there are students from all over
India.

Evaporation Control Experiments

*1529. Shri Shivananjappa: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Council of Scientific
and Industrial Research has selected
any centres for evaporation control
experiments;

(b) if so, the names of those centres;
and

(c) the results of experiments?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) (i) Faridabad, near Delhi.
(ii) Poondi, near Madras; and

(iii) Krishnarajasagara near
Mysore.

(c) The experiments are under wuay,
and the resuits are still awaited.

Bhri Shivansajappe: What are the
main features of this experiment and
what is its commercial utility?
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.Gt Humayan Kablr;: The main
purpose  is to find out memsures by
which the loss through evaporation
may be curtailed. The hon. Member
oan easily understand its utility. If
we could curtail evaporation, we can
use our water resources with far
greater effect.

Shri Achar: May I know whether a
centre will be opened somewhere in
the West Coast?

Shri Humayun Kabir: I have men-
tioned three places where the experi-
ment is being done.

Tlegal Entry of Pakistanis in Assam

*1581, Shrl Bimal Ghose: Will the
Minister of Home Aflairs be pleased
to state:

(a) the number of Pakistani
nationals who have entered Assam in
1958 without visas or valid travel docu-
ments; and

(b) the steps taken to stop such
illegal entry by Pakistani nationals
into Assam?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N. Datar):
(a) 195, till the end of July, 1958.

(b) Action has been taken to prose-
cute these persons under the appro-
priate law. Effective vigilance is also
being maintained along the border.

Shri Bimal Ghose: May I know if
the Government have any information
as to the extent if any to which these
Pakistani nationals may be engaged
in anti-Indian activities in this country
and also if anybody has been arrested
on that account?

Shri Datar: It is a different ques-
tion; the question here relates to visas
or valid travel documents.

Shri Hem Barua: May I know whe-
ther the Government has information
about the number of Pakistani
nationals who, under the cover of
border firing, have trespassed into the
Indian territory with the intention of
permanently settling and living there?
It 30, hag the Government iried to
acreen them?

Shri Datar: Sir, I have not been
able to follow the hon. Member.

Shri Hem Barua: I want to know
the number of Pakistani nstionals who,
under the cover of border Afirings,
recently trespassed into Indian terri-
tory with the intention of permanently
living here; and, if so, have Govern-
ment tried to screen them?

8hri Datar: I have not got the infor-
mation on that point at present.

Shri Assar: May I know whether
Government is aware that without
any visas or permits so many Pakistani
nationals are entering into the Kutch
area; and, if so, what precaution has
been taken by Government to stop it?

Mr. Speaker: The question is about
Assam; Kutch is on the other side.

Shri Hem Barua: May I know if it
is a fact that some Pakistani nationals
entered into our territory, especially
in Assam, without visas or, having
come with visas they tore off their
visas and got themselves completely
lost in the community here; and, if so,
do Government have any information
about this and the number of such
Pakistani trespassers?

The Minister of Home Affairs
(Pandit G. B. Pant): Some such com-
plaints have been made. Government
have started a few more check-posts
on the border to see that people who
come are not able thereafter to stay
In a surreptitious way; but it is not
possible to give any exact figure ahout
such entries,

Scheduled Tribe Children of Tripura

*1532, Shri Bangshi Thakur: Will
the Minister of Education be pleased
to state: .

(a) whether the Scheduled Tribe
children of Tripura are allowed the
privilege of prosecuting their studies
in the Nursery School free; and

(b) whether there is any arrange-
ment for reservation of seats for the
Scheduled Tribe children of Tripura
in the pursery schools of Agartala?
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The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). Yes, Sir.

Shri Bangshi Thakur: May 1 know
whether children belonging to Sche-
duled Castes are also allowed to study
free that school?

Dr. K. L. Shrimali: Yes, 8ir; all
children are free,

Shri Basumatari: May I know whe-
ther children belonging to Scheduled
Tribes 1 the tea gardens are treated
in the same way?

Dr, K. L. Shrimali: 20 per cent. of
the seats are reserved for Scheduled
Tribes students in this school.

Shri Basumatari: I was referring to
the children belonging to Scheduled
“Tribes in the iea gardens.

Mr. Speaker: The hon. Member is
referring to the children of those per-
sons who work in the tea gardens.

Dr. K. L. Shrimali: The school is
open to anybody and everybody, who-
ever wants to send his children to
the school.

Shri Bangshi Thakur: I wanted to
know whether Scheduled Caste child-
ren are also allowed free.

Dr. K. L. Shrimali: I have said that
no tuition fees are charged in this
schoo], and all children are admitted
without payment of any fees. There
is no question of making any discrimi-
nation for anybody. 20 per cent. seats
are reserved for Scheduled Tribes.

Exeise Duty on Cotton Textlles

+ '
[ Shri N. R. Munisamy:
‘15”’1 Pandit D. N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) whether any assessment has
been made of the impact of recent
re-adjustment of excise duty on
various categories of cloth produced
by mills and powerlooms; and

(b) it so, the nature thereof?
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The Deputy Minister of Finanoce
(Shri B. R, Bhagat): (a) It is too
early to make a correct assessment
of the effect of the recent re-adjust-
ment of excise duty on mill and
powerloom cloth; the trends of pro-
duction, clearance, export and prices
are being watched.

(b) Both production and clearence
of powerloorn units have increased.
There has been some improvement in
the clearance of cloth from the mills
and the whole-sale prices of mill cloth
have slightly fallen.

Shri N. R. Munisamy: May I know
whether as a result of the re-adjust-
ment of excise duties the prices in
respect of coarse and medium cloth
have not registered a downward trend
and, as a matter of fact, they are the
same as they were before prior to the
introduction of the re-adjustment of
excise duties; and, if so, whether Gov-
ernment would take some steps to mop
up the profits made by the millowners
since they have not brought about
any reduction in the prices of these
items?

Shri B. R, Bhagat: Sir, I have not
followed the latter part of the ques-
tion; but I should like to say, gene-
rally, the price of cloth is registering
a downward trend. I have not got
with me the details of prices of various
categories, but I should like to say
that the index of the wholesale price
of mill cloth was 119.4 in April and in
August it was 115.9.

Shri N. R. Munisamy: Among the
various recommendations made by the
Enquiry Committee, they have recom-
mended ® downward revision with
regard to per capita consumption of
cloth from 18} yards to 17} yards. In
consequence thereof, may I know whe-
ther in the Second Five Year Plan,
where we have fixed a target of 8400
million yards, we are going to have a
downward revision with regard to out-
put also?

Shri B. R, Bhagat: This particular
aspect of the question, Sir, relates to
the Ministry of Commerce and Indus-
try, and I would request the hon.
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Minister to address his question to that
Ministry.

Shrimati Renuka Ray: The hon
Deputy Minister mentioned the down-
ward trend in the price index, May
I know how far it has reflected in the
price of coarse and medium cloth; has
he got the break-up?

Sbri B. R, Bhagat: I do not have
the break-up.

Shri Tangamani: In reply to a pre-
‘vious question the hon. Minister stated
that there has been some improvement
in the clearance of mill cloth stocks.
May I know how much is the present
stock of mill cloth as compared to the
stock which was there before this
excise concession was given?

Shri B. R. Bhagat: The stocks in the
mills today-—the latest figure available
for August, 1958-—are 668 million linear
yards as against 734 million linear
‘yards in June. Therefore, the stocks
seem to be decreasing.
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Shri Ranga: Even though this excise
-duty has been imposed only on two
iypes of cloth produced by mills and
powerlooms, is it not a fact that there

has been a depression in the sale of
‘hand-woven cloth also?

Shri B. R. Bhagat: That is a sepa-
rate question, Sir, and I would require
separate notice for that.

Acquisition of Rare Manuscripts

*1534. Shri Sanganna: Will the
Minister of Scientific Research and
Cultural Affairs be pleased tostate the
steps taken by the Government of
India to scquire rare manuseripts in
the hands of private owners?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): The Government purchase
rare manuscripts through its Art Pur-
chase Committee and have also issued
in September, 1957 a public appeal
requesting individuals as well as public
and private institutions to offer as
gifts or sell to Government such manu-
scripts in their possession.

Shri Sanganna: May I know whe-
ther any survey has been undertaken
about the rare documents, and, if so,
which agency has done that?

Shri Humayun Kabir: Some attempts
are being made to try to locate, collect
and preserve ancient manuscripts; but
no national survey has yet been under-
taken.

Shri Sanganna: May I know whe-
ther any financial assistance has been
placed at the disposal of State Gov-
ernments to make enquiries about rare
documents in the respective States?

Shri Humayun Kabir: We have
written to all State Governments and
requested their help in the matter.

Raja Mahendra Pratap: May I know
whether any particular investigation
has been made in our Braj, because in
Braj there are very valuable manu-
scripts?

Shri Hamayun Kabir: We want to
have this investigation all over India,
and in all languages including Braj.

Shri M. R, Krishna: May 1 know
whether any effort is being made to
acquire or purchase rare Moghul
paintings?

Shri Humayun Kabir: Yes, Sir.

Shri Panigrahi: May 1 know whe-
ther any amount has been spent so far
in the purchase of these rare manu-
scripts in any of the States?

Shri Humayun Kabir: The flgures
that I have here are: 562 gitts from
1956 up to 1958 and 2263 purchases at
a cost of about 1-41 lakhs. We have
2130 received from the Prime Minister
a very large number of manuscripts as
gifts.
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Shri 8. C. Samanta: May I know
whether there is uny proposal to estab-
lish a museum only for this purpose?

Shri Humayun Kabir: These will be
preserved in museums along with other
types of objects.

Distribution of l'xon and Steel

*1536. Shri Basumatarl: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Central Govern-
ment was recently requested by the
Government of Assam to increase the
Development Scheme quota of steel to
at least 1,500 tons per quarter; and

(b) if so, the action taken thereon?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b). The Government of Assam
requested for an increase in the
quantum of allotment to the State.
In spite of the overall shortage of steel
in the country, the State’s Develop-
ment Scheme quota has been increased
from 563 tons to 1063 tons per quarter
with effect from Period 1/58-59 as a
special case.

Shri Basumatari: May I know on
what basis this development scheme
quota of iron and steel is distributed?
Is it on a population basis or on the
basis of requirements?

Shri Gajendra Prasad Sinha: It is
on the requirements,

Shri Basumatari: May 1 know whe-
ther the Government is aware of the
fact that the work of construction of
the industrial estate at Gauhati has
been held up for want of iron rolls?

Shri Gajendra Prasad Sinha: There
is a general shortage of steel. That is
not the difficulty with Assam only.

Shri Harish Chandra Mathnor: 1Is it
not a fact that the Ministry of Com-
merce and Industry has given an
assurance that all the industrial estates
will get the quota for one shift and,
it so, how is it that the industrial
estate in Assam is being starved?
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The Minister of Steel, Mines lll
Fuel (Sardar Swaran Singh): That
question, I think, should appropriately
be asked of the Commerce and Infius-
try Ministry, as to what the nature of
that assurance is. But the question,
I think, was about the constructien
and not about the running of the
industrial estate. On the comstruction
side, if a case is specifically brought to
my notice, I am prepared to look into
it.

Shri P. C. Borooah: I3 it ot a fact
that no quota of iron and steel has
been moved to Assam for. the last six
months? .

Sardar Swaran Singh: My conéach
has answered that the allocation bas
been made.

Shri P. C. Borooah: Has it been
moved? '

Mr. Speaker: Next question.

Boundary Dispute between Punjab
and Himachal Pradesh

*1538. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(8) whether any boundary dispute
between Punjab and Himachal Pra-
desh has been referred recently to the
Central Government; and

(b) if so, when the matter is ex-
pected to be finalized?

The Minister of Home Affairs
(Pandit G, B, Pant): (a) No.

(b) Does not arise.

8hri Hem Raj: In view of the fact
that there are certain pockets within
Himachal Pradesh, just as Simla and
Dalhousie, and there are so many
administrative difficulties with regard
to these pockets, may I know whether
the Government of India will transfer
those pockets to Himachal Pradesh and
whether any decision has been arrived
at to that effect?

Pandit G. B. Pant: The question
related to some boundary disputes:
none exists between the two States
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todq Well, there are certain pockets;
that is true. But that is a different
matter altogether,

Shri Daljit Simgh: As Kulu, Spiti
and Lahaul are quite separate from
‘the Kangra district adjoining Hima-
<hal Pradesh, may I know whether
there i8 any proposal to form a sepa-
rate district of these areas?

Pandit G. B. Pant: There is no such
proposal before Government.

Shri B. K, Galkwad: May I know
whether it is a fact that Simla is
-demanded by Himachal Pradesh people
a8 a part of Himachal Pradesh?

Pandit G. B. Pant: Well, I think
Simla is, to some extent, part of
Himachal Pradesh.

Profits made by Ofl Distributing
Companies

*1541. Shri Narayanankntty Menon:
Will the Minister of Steel, Mines and
Fuel be pleased to lay a statement
showing:

(a) the gross profits made by
Messrs. Burmah Shell, Standard
Vacuum and Caltex Oil Companies
during the year 1957 in the distribu-
tion of oil in India;

(b) the net profit figures for the
same year:

(c) the total sale turn over of these
companies for 1957; and

(d) whether these companies had
filed their balance sheets for 1957 with
any authority in India?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
to (c). A statement giving the avail-
able information as furnished by the
Oil Companies is placed on the Table
of the House. [See Appendix VI, an-
nexure No. 53.]

(d) Messrs, Caltex (India) Ltd.
Bled their Statement of Accounts for
the year 1957 with the Registrar of

jes in August 1958. The other
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Shri Narayanankutly Menon: May 1
know whether it is a fact that all these
oil companies have got a type of trade
which they call ‘bond delivery', for
supplying fuel oil to steamers on the
international basis and all the income
that accrues to them inside India is
never subject to scrutiny or never
included in the profit and loss account
of the companies concerned?

The Minister of Mines and Oil (8hri
K. D. Malaviya): That question was
raised by some parties interested in
the oil business and the Government
are examining that question.

Shri Narayanankntty Menmon: May I
know whether it is a fact that the
nature of the accounts of these com-
panies concerning income and also the
expenditure involved in the business
of these companies are never subject
to scrutiny by any of the Indian firms
of auditors?

Shri K. D. Malaviya: These com-
panies are registered outside India
and under the rules they are required
only to file their balance-sheets and
profit and loss accounts with the
Registrar of Companies.

Shri Tangamani: May [ know whe-
ther the statement of accounts con-
taining the profit and loss accounts of
Burmah-Shell will be laid on the
Table of the Sabha as soon as it is
received from them, because, in the
statement now supplied, it is said that
it is not yet available?

Shri K. D. Malaviya: Yes,

Sbri Nath Pal: Is it a fact that a
large amount is deducted from the
profits of the companies for payment
to the companies’ offices in London
and Washington as commission for
keeping the accounts of these com-
panies?

Shri K. D. Malaviya: I cannot
express any opinion about the profits,
but, if my hon. friend wants informa-
tion on this, T would require motice.
He may put a separate question and
T «h 11  ne rar
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Shri Ranga: Are they not liable to
pay income-tax and therefore should
not their accounts be submitted to the
income-tax department?

Shri K. D. Malaviya: They are liable
to pay income-tax on the income that
they make, and they must be submit-
ting their accounts regularly to the
income-tax department.

Shrimati Renu Chakravarity: Is it a
fact that the gross income represents
only 10 per cent. of their sales tum-
over minus the expenditure which
they entail for the distribution because
they are registered in India as distri-
buting agencies?

Shri K. D. Malaviya: 1 am afraid 1
cannot express any opinion on the
position just now unless I go into
greater details.

Shri Narayanankutty Menon: The
hon. Minister just now stated that all
these companies file their accounts
with the Registrar of Companies. May
I know whether it is a fact that in
the accounts filed by these companies,
the nature of their income and also
the details of the expenditure from
the income are never shown and that
they file only the profit and loss
accounts showing block expenses and
block income?

Shri K. D. Malaviya: I have my
sympathies with the hon. Member—

Shri Narayanankotty Menon: My
sympathies are with you.

Shri K. D. Malaviya:—and I would
also like to state that if more informa-
tion is available under the rules and
laws, I would surely try to get them
and place them before the House, but
under the rules, they are just required
.to deposit these papers before the
Registrar of Joint Stock Companies.
I do not know what more I can supply.

Shri Ranga: Has any effort been
made to compare and contrast these
two accounts which they submit to the
Registrar of Companies and to the
income-tax authorities?
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Shrl K. D. Malaviya: We are trylag
to get some information about the
accounts.

The Minister of Steel, Mines and’
Fuel (Sardar Swaran Singh): I would
like to add that so far as the accounts.
submitted to the income-tax depart-
ment are concerned, there are certsin
statutory protections with regard to-
the disclosure of the nature of those
accounts,

Shrimati Renuka Ray: Will the
Minister consider the changing of the
rules if that is required in order that
a true picture is available and the
companies’ loss and profits are actually’
known, because, from the manner in:
which it is done now, it is obvious
from the Minister’s answer that he has
not satisfled himself?

Sardar Swaran Singh: That is &«
bigger question of amending the
existing law, and the oil companies
that are incorporated abroad can be
treated in the same way as other com-
panies incorporated abroad, in the
matter of submitting of accounts. I
am sure that whatever law the Parlia-
ment makes, all companies which are
incorporated abroad will abide by the
directions if they want to function.

Shrimati Renuka Ray: Will they
bring such a law before Parliament?

Sardar Swaran Singh: It is not for
me to express an opinion.

Shri Narayanankutty Menon: Can
the hon. Minister not express any
opinion as to whether any Bill will
be brought before Parliament?

Mr. Speaker: The suggestion is that
a Bill must be brought in this House.
Immediately the hon. Minister cannot
be expected to say ‘yes’.

The Minister of Home Affairs
(Pandit G. B. Pant): An attempt is
being made to obtain full and detailed
information of these accounts from the
companies concerned.
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Internationsl Comstryction Company

*1542. Shri Bubiman Ghose: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(8) whether it is a fact that the
services of many Indian engineers
have been transferred to the Inter-
national Construction Company Ltd.;

(b) it so, what is their number at
present;

(c) the purpose for which they have
been transferred; and

(d) whether there is any proposal
to increase their number?

The Parlinmentary Secretary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinha): (a) and (b).
No, Sir, but 43 Indian engineers of the
Durgapur steel plant have been
attached to the International Construc-
tion Company in terms of the agree-
ment with that Company.

(c) For technical supervision, pro-
gressing, inspection and clerical work,
1t was considered that it will not only
be desirable but of distinct advantage,
if, to the extent possible, Indian engi-
neers and office staff were employed.
To ensure that such experience acquir-
ed during the construction of the
Durgapur works will not be lost to
the project, it was agreed that these
Indian engineers and staff will be pro-
vided by the project.

(d) Yes, Sir. As work gathers
further momentum it might be neces-
sary to increase the number of engi-
neers to about 75.

Shri Subiman Ghose: Is it a fact
that this International Construction
Company, a British firm, has been
appointed by the Government of India
to act as the consulting engineers of
the Indian Steel Works Construction
Company, consisting of 13 British
firms?

Shri Gajendra Prasad Sinha: Yes,
Sir; they have been appointed by the
Government of India as consultant to
the steel projects.

Shri Sublman Ghose: Is it a fact
that the Indian engineers with similar
and higher qualifications than the Bri-
tish engineers do not get the same
amount of pay and other amenities
such as housing, etc., like the British
engineers?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It is very
difficult to compare the service con-
ditions of each engineer. It I3 also not
easy to assess the relative qualifica-
tion or capacity of highly technical
people. So, I think a comparison of
that nature will not be easy.

Shrimati Renu Chakravartty: Has
the attention of the hon. Minister been
drawn to various reports both in news-
papers and elsewhere regarding the
fact that Indian engineers are not
getting a fair deal in this Durgapur
project and in this Intemational Con-
struction Company?

Sardar Swaran Singh: A Press report
was seen by me. I made some enquiry
which revealed that the allegations
made therein were not entirely
correct.

Raja Mahendra Pratap: With all rea-
pect to the hon, Minister, may I know
whether he means that Indians are
less qualified and Britishers are better
qualified.

Sardar Swaran Singh: No; certainly
not.

Shrimati Renu Chakravartty: May I
follow up that question? The hon.
Minister stated that the allegations
were not entirely true. May I know
what part of it is correct?

Shri Braj Raj Singh: How much per
cent. is it correct?

Sardar Swaran Singh: I did not cal-
culate the percentage, but generally I
am satisfied that if comparable tech-
nical qualifications are there, no dis-
crimination is resorted to against the
Indian engineers.

Shri Subiman Ghose: May I know
it the Indian engineers had been asked.
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what duties they are to perform under
the International Construction Com-
pany?

Sardar Swaran Singh: Asked by
‘whom?

Shri Sublman Ghose: Asked by the
‘Government of India.

Sardar Swaran Bingh: They know
what they have to do and the Govern-
ment knows what duties they have to
perform.

Election Petitions

+
Pandit D, N. Tiwary:
‘l“"{ Shri Tangamani:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 216 on the 18th August,
1958 and state:

(a) the main reasons for the delay
in disposal of 156 election petitions
pending disposal;

(b) the steps taken to expedite
‘their disposal; and

(c) whether Government have any
proposal to avoid delay in the disposal
of election petitions in future?

The Deputy Minister of Law (Shri
Hajarnavis): (a) Much of the delay
in the trial stage has been caused by
stay orders granted by the High
Courts, on writ petitions filed against
interlocutory orders of tribunals.
Since the right to move the High
‘Courts in this manner is derived from
articles 226 and 227 of the Constitu-
tion, it is not possible to suggest any
‘method of avoiding this source of
delay.

(b) and (c). The Election Commis-
-sion takes all possible steps to expe-
«dite disposal of election petitions. It
is constantly watching the progress
made by each Tribunal in the disposal
of the election petitions. A monthly
progress report is sent by each Tribu-
.nal and the Election Commission takes
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all reasonable steps to ensure that the
disposal of no petitions is wnneces-
sarily delayed at the trial or appellate
stage. If any Tribunal Judge appears
to be unable to devote adequate atten-
tion to the election cases owing to his
preoccupations with other judieial
work, the Election Commission re-
quests the High Court concerned to
give additional help to the judge by
way of the appointment of an Addi-
tional District Judge who can relieve
the Judge of part of his normal
judicial work. Cases of inordinate
delay in the appeal stage are brought
to the notice of the superior courts
concerned.

Neither the Election Commission
nor the Government of India considet:
it necessary to take any speeial steps
to expedite disposal of election peti-
tions,

Shri Tangamani: Out of the 156
election petitions which were pending
in August, 1958, may I know how
many related to election to the Lok
Sabha, how many to the State
Assemblies and may I also know how
many of these petitions have been dis-
posed of since then?

Shri Hajarnavis: These details are
not available with me.

Shri Tangamani: May I know whe-
ther Government propose to bring
suitable legislation amending the
Representation of the People Act for
expediting the disposal of election
petitions, in the light of the experi-
ence gained by the Election Commis-
sion?

Mr. Speaker: These are suggestions
for action.

Shri Tangamani: There was a pri-
vate Member’s Bill on this matter and
the hon. Deputy Minister said that
Government intend to amend the Act.

Mr. Speaker: The hon. Member
wants to know when it is going to be
implemented.
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Shri Hajarmavis: Government do
intend to bring in legislation to amend
the Representation of the People Act,
1951 shortly and they have under
consideration certain proposals, of
which the effect might be expeditious
disposal of these cases.

Shri Thimmaiah: May I know whe-
ther this question hag been examined
by the Law Commission and have they
suggested any method for the quick
disposal of these petitions?

Shri Hajarnavis: As far as I am
aware, this question has not been
referred to the Law Commission,

Shri 8. M. Banerjee: May I know
the number of election petitions dis-
posed of by the various tribunals and
in how many cases appeals have been
filed in High Courts?

Mr. Speaker: The hon. Member
must put a separate question.

Medical and Dental Services

*1544. Seth Achal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that no addi-
tional regular commissions have been
given to Emergency and Short Ser-
vice Regular Commissioned Officers in
the Medical and Dental Services as
in other Arms during the last two
years;

(b) it so, the reasons therefor;

(c) whether the terms under wl;ich
regular commissions have been or are
proposed to be granted to Emergency
etc. Commissioned Officers in various
Arms including Medical are similar;
and

(d) if not, the reasons therefor?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (d). A
Statement is laid on the Table of the
House. [See Appendix VI, annexure
No, 56.]
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Seth Achal Singh: It is mentioned
in the statement that—

“the question whether some
more non-regular officers should
be granted Permanent Regular
Commissions in the Army Medical
Corps|Army Dental Corps is under
consideration.”

I would like to know how much
time it will take to finalise this ques-
tion. :

8hri Raghuramaiah: It is very difi-
cult to say. Various aspects have to
be considered. The case of Army
Medical side ig quite different from
the Non-Medical Corps. Special cir~
cumstances have to be taken into
account and it is very difficult to say
how long it will take, We will try to
do it as soon as we can.

Production of Diesel Oft in Refineries

*1545. Shri Ajit Singh Sarhadi: Wil
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there is any agreement
that the oil refineries would produce
diesel oil; and

(b) if so, whether there is any possi-
bility of production of diesel oil by
these refineries.

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
ard (b). Each of the three refineries
set up under the Refinery Agreements
are committee to produce Diesel Oil
and are producing it.

Shri Hem Barua: May I know what
is the agreement with the proposed
oil refineries in Gauhati and Barauni
and what will be the pattern of pro-
duction? Will it be kerosene oil,
motor spirit and diesel oil pattern or
aviation spirit pattern?

The Minister of Mines and Oil (Shri
K. D. Malaviya): This question relates
to the agreement between the present
refinery and the Government of India
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with regard to the production pattern.
My hon. friend is asking about the
new refineries.

Shri Hem Barua: What will be the
agreement with the proposed refineries
and what will be their pattern of
production?

Shri K. D, Malaviya: I would
request that a separate question may
be put. .

Shri Narayanankutty Menon: May I
know whether there is any existing
agreement between the Assam Oil
Company and the Government of
India as far ag the pattern of produc-
tion in the new refineries is concern-
ed, from the oil we are getting in the
Assam 0il fieldg in Naharkatiya?

Shri K, D. Malaviya: No, Sir; there
is no agreement that I know of
between the Assam Oil Company and
the Government with regard to the
pattern of production in the new
refineries.

Shri Hem Barua: In view of the
fact that there is & proposal to intro-
duce diesel engines in some sectors
of our railways, what steps have the
Government taken to step up the
production of diesel 0il?

Shri K. D, Malaviya: We shall
produce the maximwm quantity of
diesel oil possible under our cendi-
tions.
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Sports Stadium in Calcutta

Shri Sadhan Gupta:

*1585.9 Shri Ghosal:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Calcutta Improvement Trust have
aproached the Government of India
for a grant for the construction of a
Sports Stadium at Calcutta;

(b) whether the Government of
India have agreed to make the grant;
and

(c) it not, the reason therefor?
The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.
(b) and (¢). The matter is under
consideration.
Lakka Valley Project

¢1537. Sarday Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether Government have
considered the report of the Irrigation
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&ad Power Team on Lakka Valley
Project (Mysore); and

(b) if so, with what results?

The Deputy Minister of Finance
(Shrimatl Tarkeshwarl Sinha): (a)
and (b). The reports of the Teams
are made to Governments concerned
and to the Committee on Plan Pro-
jects after discussions with_the pro-
ject authorities|State Governments|
Central Ministries connected with
their implementation. In the present
case, the report after discussions, was
sent to the Mysore Government which
hag accepted all the recommendations
except that relating to the alignment
of the Devangeri Branch of the Chan-
nel where it crosses the Shantisagar
Bund.

Prohibition of Meetings in Andamans

*1589. Sardar A. S. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that an
order was promulgated by the Police
Authorities, Port Blair, during recent
municipal elections in the Andamans,
prohibiting meetings and processions
without licences; and

(b) if so, under what provisions of
the Law the order was promulgated”

The Minister of Home Affairs
(Pandit G. B, Pant): (a) Yes.

(b) The Order was promulgated
under Section 30(2) of the Police Act.
1861 (V of 1861).
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Purchase of Jeeps

Shri Rami Reddy:
Shri Jadhav:
| Dr. Ram Subhag Singh:
| Shrimati Ha Palchoudhuri:
*1546. { Shri N, R. Munisamy:
| Shri U. C. Patnaik:
| Shri Hem Barua:
Shri Ashok Mehta:
Shri Nath Pai:
Shrli Goray:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 527 on the 26th
November, 1957 and state the stage
at which the suit relating to jeep deal
filed by the Government of India in
UX. is pending?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The discovery and inspection of docu-
ments has been completed and the
case is likely to come up for hearing
early next year.
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*1547. Shri Liladhar Koteki: Will
the Minister of Education be pleased
te state what sieps have been taken
by Central Government to fit the
Senior Basic Curricula in the lower
classegs of Secondary Schools so that
pupils passing out from senior basic
schools can conveniently join secon-
dary schools?

The Minister of Education (Dr. K. L.
Shrimall): The State Governments
have been advised to follow the same
syllabus in both Basic and Non-Basic
schools, if they are not already doing
80, so that the Senior Basic students
can join Secondary Schools with the
same ease as others.

University Degreos

*1548. M. K. Ghosh: Will the Minis-
ter of Education be pleased to state:

(a) whether the system of mutual
recognition of degrees exists among
all the Universities of India; and

(b) it not, whether Government
intends to introduce such a system of
recognition?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b), There is no
automatic mutual recognition of
degrees of different Universities estab-
lished by law in India. Each Uni-
versity is an autonomous body in the
matter of recognition of degrees of
other Universities and no outside
authority can enforce any equivalence
on them.

Economy Committee

*1549. Shri Supakar: Will the Minis-
ter of Finance be pleased to state:

(a) the work done so far by the
Economy Committee set up for effect-
ing economy in the various depart-
ments of the Ministry of Finance; and

(b) the amount likely to be saved
as a consequence of the suggestions
of the Committee?
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The Deputy Ministey of Finance
(Shrimati Tarkeshwari Sinka): (a)
and (b). A statement containing the
required information isg laid on the
Table of the House. [See Appendix
VI, annexure No. 31.]

Naval Establishments

*1550. Shri U. C, Patnalk: Will the
Minister of Defence be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to “Janes
Fighting Ships” 1955-56 and 1838-57
editions, giving details of India’s naval
establishments;

(b) whether the facts mentioned
therein are correct; and

(c) whether the information con-
tained therein was furnished under
the authority of Government?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes.

(b) Yes.

(c) ‘Jane's Fighting Ships’ iz a
standard publication which contains
detailed information concerning the
maritime forces of almost all countries
of the world. It has been the practice
for the Indian Navy, in common with
the Navies of other countries, to

supply material for publication every
year.
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Open Hearth Blast Furnaces

Shri Goray:
*1553 9 Shri Jadhav:

Wil the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether Government have consi-
dered the possibility of setting up of
small scale open hearth ‘blast turnaces
in India on the Chinese model; and

(b) if so, the decision taken there-
on?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
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(b). Government’s attention has been
drawn to reports about setting up of
several thousands of small blast fur-
naces in China for production of pig
iron. The feasibility and econcmy of
putting up similar furnaceg in India
is, at present, under consideration.

Hospital Beds in Andaman Islands

*1554. 8hri Lachman Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the number of hospital
beds in Andaman provided at present
is sufficient; and

(b) it not, what steps have been
taken to increase the number of such
beds?

The Deputy Minister of Home
Affairg (Shrimatl Alva): (a) No, Sir.

(b) (1) It is proposed to increase the
bed strength of Port Blair hospital
from 75 to 175. The plans and esti-
mates are under scrutiny.

(2) The number of beds jn Car
Nicobar hospital is to be raised to 50.
The estimates have been sanctioned
and the construction has started

(3) Sanction has been issued for
the construction of a 20 bedded hos-
pital at Rangat.

(4) Estimates for a 40 bedded hos-
pital at Mayabunder are under pre-
paration.

Supply of Minerals

*1555. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state whether the monopoly
of supply of minerals for steei mills
in public sector has been given to the
State Trading Corporation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): No.
Sir, It is, however, proposed o pur-
chase iron ore and manganes: ore
through the State Trading Ccrpora-
tion according to necesgity.
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Bharat and Jupiter Insurance
Companies

1557. Shri Naushir Bharucha: Will
the Minister of Finance be pleaced to
refer to the reply given to Starred
Question No. 1403 and supplementaries
thereon on the 2nd April, 1958 and
state:

(a) the precise legal diffi~ulties
involved in taking over the controlled
business of Bharat Insurance Com-
pany Ltd., and Jupiter General Insur-
ance Company Ltd.; and
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(b) what progress has been made
g0 far in removing these difficulties?
The Deputy Minister of Finance
(8hrimati Tarkeshwari Sinha): (a)
Among the varioug legal difficulties,
the main ones are:—
(1) Bharat Insurance Company

(i) Absence of valid Board of
Directorg to whom the
management of the company
can be revested after \ransfer
of the ‘controlled business’.

(ii) There is a dispute about a
property in Delhi and also
about certain agreements en-
tered into by it.

(iif) Certain original books and
documents being in the police
custody, the Administrator
has not been able to ascertain
the amounts due under
Section 106 of the Insurance
Act, 1956, from the previous
management.

2. Jupiter General Insurance Company

(i) Absence of valid Board of
Directors to whom the
management of the company
can be revested after transfer
of the ‘controlled business’.

(ii) The case relating to the len

on a controlling Block of its

63,000 shares alleged to have

been purchased by the old
management with the funds

of the company, is sub-judice.

(b) Except the cases which are sub-
judice, negotiations are going on
between the Administrator, aad the

parties concerned to resolve the
matters,

Vanaspati

Pandit Thakur Das
Bhargava.

Shri B. D. Misra:

Shri Daljit Singh:

Will the Minister of Bclentific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 645 on the 8ré
March, 1958 and state whether any
suitable colour has since been found

*1557-A.

with which Vanaspati could be colour-
ed?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): No, Sir,

Closure of Ammunition Depot,
Gummidipundi

( Shri S, M. Banerjee:
*1558. < Shri Tangamani:
{_ Shri Panigrahi:

Will the Minister of Defence be
pleased to state:

(a) whether the Depot at Gummidi-
pundi has closed down;

(b) if so, the number of employecs
affected by thig closure;

(¢) numbers provided with equiva-
lent alternative employment; and

(d) whether there is any proposal
to expand the Depot at Avadi to
absorb these men?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, parti-
ally.

(b) 243 on account of partial closing
down of the depot.

(c¢) All the 243 employees affected
were offered whatever equivalent
alternative appointments were avail-
able; 47 employees out of 243 em-
ployees declined to accept alternative
appointments.

(d) No.

South China Athletic Association
Team

Shrl H. N. Mukerjee:
*1559. { Shri Tangamani:
Shri V. P. Nayar:

Will the Minister of Education be
pleased to state:

(a) whether it has come to the
knowledge of Government that a fcot-
ball Team known as “South China
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Athletic Association Team” hes heen
invited by LF.A. to play exhibition
matches in Bombay and Calcutta;

(b) what are the financial arrange-
ments offered; and

(c) what are the nationalities of the
players?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The information has been called
for from the All India Football Fede-
ration and will be placed on the Table
of the House when received.

(¢) The members of the team
travelled as Stateless persons.

Tilak Maidan in Siliguri

*1559-A. Shri Manaen: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a fleld
known as the ‘Tilak Maidan' in 8ili-
guri, which has for many years been
the only public field in this rapidly
growing town has been taken over by
the Defence Department of the Gov-
ernment of India;

(b) whether several scheduled
matches have since been suspended
with the result that the public feel-
ings have risen very high; and

(c) whether Government would
stay its order to occupy the said field?

The Deputy Minister of Defence
(8hri Raghuramaiah): (a) Tilak
Maidan is a military Camping ground
in Siliguri and is owned by Govern-
ment of India in the Ministry of De-
fence. The question of taking over of
the land by the Ministry of Defence
does not therefore arise.

(b) The only information which the
Government have about this is from
a telegram received last week from
the Secretary, Sports Association and

Secretary, Youngmen's Assecintion,
Siliguri

(c) In view of the reply given to
part (a) above, it will be appreciated
that the Military has the right to use
its own lands for its purposes and
the question of issuing a stay order
does not arise.

Budget of Manipur Territorial Council

*1550-B. Shri L. Achaw Singh: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
budget of the Manipur Territorial
Council for 1958-59 could not be pass-
ed by the Council;

(b) it so, whether any scheme or
normal function of the Council has
been suspended due to the failure of
the Council to pass its budget; and

(c) the steps taken to overcome the
difficulties in the discharge of normal
work of the Council?

The Minister of Home Affairs (Pan-
dit G. B. Pant): (a) The budget was
placed before the Council but all de-
mands were refused.

(b) So far as the Government of
India are aware, no scheme or normal
function of the Council has been sus-
pended due to the failure of the
Council to pass the budget.

(¢) A ‘Removal of Difficulty Order’
has been issued empowering the Ad-
ministrator to authorise the Terri-
torial Council, to incur expenditure
from the Council Fund in the Fin-
ancial Year 1958-59 until the adoption
by the Council of the budget estimates
for that year in due course. The Ad-
ministrator has also been empowered
to prescribe dates for the completion
of the various stages of the budget.

Loans to State Co-operative Banks
¢1560. Shri Shree Narayan Das: Will

the Minister of Finance be pleased to
lay a statement showing:

(a) the ertent of credit towards
short term  accommodation and
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mediwm term loans granted by the
Agricultural Credit Department of the
Reserve Bank of India during the
year 1957-58 giving separate figures
for each State and Union Territories;

(b) whether any inquiry has been
made to find out whether the State
Co-operative Banks have utilised these
loans and advances for the purpose
for which they were granted; and

(c) if so, with what result?

The Deputy Minister of Finance
(Bhrimati Tarkeshwari Sinha): (a) I
place on the Table of the House two
statements giving the required infor-
mation. [See Appendix VI, annexure
No. 58].

(b) and (c). An investigation in
this behalf is made generally by the
Reserve Bank at the time of the
inspection of the State Cooperative
Banks. In the case of medium-term
loans, the banks also submit to the
Reserve Bank quarterly statements
showing the actual utilisation of the
amounts.

Training of Foremen and Supervisors

*1561, Shri Subodh Hansda: Will
the Minister of Seientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
All-India Council for Technical Edu-
cation has -recommended and approv-
ed the scheme for training of Foremen
and Supervisors; and

(b) if so, whether the scheme would
be implemented in 1958-59?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a). Yes, Sir,

(b) A technical institute is in the
process of establishment at Calcutta
for the training of Supervisors for the
Mechanical Engineering industry.

A proposal for the establishment of
another centre at Madras is  under
consideration.
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The Regional Committees of the
All India Council for Technical Edu-
cation are examining the question of
establishing training centres at other
places in co-operation with industry.

History of Freedom Movement

Shri Ram Krishan:

Sardar Igbal Singh:
*1562. { 8hri D. C. Sharma:

Shri Hem Raj:

Shri M. V. Krishna Rao:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether all the available mate-
rial for the History of Freedom Move-
ment in India has been collected;

(b) the agency through which it
has been collected; and

(c) the progress made so far in
preparation of History?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) While a great deal of
material has been collected, it cannot
be said that all the relevant material
is in our hands.

(b) It was collected by the Board of
Editors, History of Freedom Move-
ment, mainly through the State Gov-
ernments and by the National Archives
of India.

(¢) Dr, Tara Chand has informed
us that he expects to complete the
First Volume of the History by the
end of May 1839.

Implementation of Soleatific Policy
Resolution

[ Shri Harish Chandra Mathur
*1563. { Sardar Igbal Singh:
( Shri Ram Krishan:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) what steps have been taken to
give further effect to the contents of
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the scientific policy resolution since it
was laid on the Table; and

(b) in what manner and to what
extent the service conditions of the
scientists and technologists have been
improved or are proposed to be im-
proved?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). A conference
wag held on the 18th and 18th July,
1888 of scientists and others to con-
sider implementation of Scientific
Policy Resolution and a statement is
laid on the Table of the House show-
ing the recommendations made by the
conference. [See Appendix VI, an-
nexure No. 59]. The recommenda-
tions are under consideration.

UNESCO Regional Seminars
*1564. Shri Shivananjappa: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
UNESCO will sponsor two important
Regional Seminars in India soon for
the South and East Asia;

(b) if so, the subjects to be dealt
with by these Seminars; and

(c) when these Seminars will be
held?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). A statement is
laid on the Table of the Sabha,

Statement

UNESCO have sponsored the follow-
ing two regional Seminars in India
for South and East Asia:

(1) Seminar on Educational
Reforms for South and East Asia.

(2) Seminar on Visual Aids in
Fundamental Education and Com-
munity Development.

The former was held in New Delhi
from 25th August to 5th September,
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1838 and the latter is being held in
New Delhi from 8th to 27th Septem-
ber, 1958,

Coal Production
*1565. Shri Bimal Ghose: Will the

Minigter of Steel, Mines and Fuel be
pleased to state:

(a) whether there is any proposal
for revising the target of coal pro-
duction in the public sector; and

(b) it so, the details thereof?
The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No.

(b) Does not arise.
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Profits made by Oil Refining

Companies

*1567. Shri Narayanankutty Menon:
Will the Minister of Steel, Mines and
Fuel be pleased to lay a statement
showing:

(a) the gross profit made by the
three oil refining companies in India
during 1957;
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(b) the net profits of these com-
panies for the same year; and

(e¢) whether these Companies have
filed their balance sheets for the year
1857 with any authority in India?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). A
statement giving the information as
furnished by the oil companies is
placed on the Table of the House. [See
Appendix VI, annexure No. 60].

(¢) Not yet, Sir. They are expected
to file them before the Registrar of
Companieg shortly.

Desiliconising Plant at Rourkela

*1568. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) whether it is a fact that Messrs.
International Construction Company
has advised Government to set up a
Desiliconising Plant at Rourkela;

(b) if so, when was the suggestion
made;

(c) the action taken thereon; and

(d) the total amount expected to be
spent on this project?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) In December 1955.

(c) As there is difference in techni-
cal opinion on the necessity of a De-
siliconising Plant, necessary action will
be taken only after actual commence-
ment of the operation of the Plant.

(d) About 2 lakhs.
Southern Zone

*1569. Shri Tangamani: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the subject of Regional
Power grid for Southern Zone thas
been referred to the Committee set up
by the Southern Zonal Council;
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(b) whether the Committee hag sub-
mitted its report; and

(c) whether Government will iay a
copy of the report on the Table?

The Minister of Home Affairs (Pan-
dit G. B, Pant): (a) Yes.

(b) Not yet.

(¢) The Committee will submit its
report to the Zonal Council and after
it has been considered by the Council,
the proceedings will be placed in the
library of Parliament.

Oil India (Private) Ltd.

*1570. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any assessment of the
natural gas discovered in the area of
recently formed Oil India (Private)
Ltd. has been made;

(b) if so, the estimates of its re-
serves; and

(¢) when can it be made available
for domestic and industrial consump-
tion?

The Minister of Mines and Oi1 (Shri
K. D, Malaviya): (a) and (b). On the
basis of an assessment made by Assam
Oil Company the production rate of
natural gas has been assessed at about
32 million cubic feet per day. The
potential reserves held in the oil flelds
have not yet been assessed.

(c¢) Schemes for utilisation of natu-
ral gas are being formulated by con-
sultants appointed by Government.
Until a decision is taken it will be
premature to indicate a date by which
the natural gas can be made available
for domestic or industrial consumption,

Second Naval Dockyard
*1571. Shri Sanganna: Will the
Minister of Defence be pleased to
state:

(a) whether Government have con-
sidered the possibilities of developing
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Chilka Lake as a possible site for the
location of the second Naval Dock-
yard; and

(b) if so, the decision arrived at?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes.

(b) The possibility of utilising
Chilka Lake for the construction of the
Second Naval Dockyard has been con-
sidered in detail, but the place has not
been found suitable for the purpose.

Steel Plants

*1572. Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether the possibility and eco-
nomy of expansion of the three exist-
ing steel plants in the public sector
has been considered by Government;
and

(b) if s0, with what resuit?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Usually it is the size of the
blooming mill which determines the
optimum size of the steel piant as a
whole, In that sense, with a few
additions, the steel plants in Bhilai
and Durgapur can be expanded to
1-25 to 1'30 million tons. The Rour-
kela steel plant can be expanded to
160 million tons.

There is provision in the lay-out of
the Bhilai and Durgapur steel plants
to double the capacity to 2'5 million
tons, at a later stage. In Rourkela,
although there is room for doubling,
the economics of working a plant of
that size on the raw materials avail-
able in that area has to be studied
turther.

my Adw fagwm war & frafes
xpyey. wy oy o7 efe FAN
Tg TA B FI T 8

(%) #arag a7 & fix $7 sfafus
efwrEs wisaRdl & FIT TvT F3G

fram oy & Teafew wft o
76 & W ;W

(&) afx i, ot wowTT g wne
& wqr wiardy s T 7

fufw goedlt (s guTeniie) :
(F) o i, T3 T F g o) wfafs
seaf i &1 e Ry A g A
garg fem § f 9 v ¥ geategw
g Friven £ g Jddt e qg
i wfafafacs wfefrw, oo M
ey s 7 Aok @, 5§ yw ¥
Fmfaa &1 s Tfgy oy “Haw
EicHE IR G O
wex wfqeqrias g g aifs Ty fave
9fTqg #1 AT & 97797 & {97 TRy
stfwwn faaian @9t ¥ faatse -
fae @& & wrare ox fvar w7 @%

(R) ~x wfafafya  ufuafrm,
Yo FIFE T AT F JT YO
sqsa &  fag o 4w FR
% fug oF faw dog & g@ O @1 §
28 fegray, tevs #1 9w w< fewn
T g

Central Ordnance Depot, Chheoki

[ Shri S. M. Banerjee:

L]
154, | Shri Tangamani:

Will the Minister of Defence be
pleased to state:

(a) whether a Committee has been
appointed in Central Ordnance Depot,
Chheaki to investigate Into certain ir-
regularities in local purchase;

(b) if so, the nature of enquiry; and

(c) whether a report has been sub-
mitted to the Ministry?

‘The Deputy Minister of Defenve
(8hri Raghuramaiah): (a) to (c). A
Court of Inquiry has besn ordered by
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HQ, Fastern Command to investigate
the circumstances in which certain sal-
leged procedural irregularities were
cemmitted in the local purchase by
the Central Ordnance Depot, Chheoki.
The Court of Inquiry has concluded
its investigations and its proceedings
are under scrutiny at present by the
lower formations
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Sea Customs Manual

¢1576. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state;

(a) whether it is a fact that the
Iatest edition of the Sea  Customs
Manual completed up-to-date after
March, 1955 is still not ready for issue
to the public; and

(b) it so, what measures Govern-
ment have taken or propose to take
to ensure regular publication of the
Manual?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.
However, the present edition of the
Manual,—which is the sixth—is being
kept up-to-date by the issue of Cor-
rection Lists. Two Correction Lists
covering the period upto 30th June,
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1957 have already been released for
sale to the publicc, Three more Cor-
rection Lists covering the period upto
30th June, 1938 are under print.

(b) The manuscript of the next
edition of the Manual is almost ready
and will be sent to the Press next
month. Printed copies of it are
expected to be available to the public
early in 1959.

Welfare of Scheduled Castes and
Tribes

*1577. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have any
machinery to exercise a check on the
proper utilisation of funds sanctioned
to the State Government and to pri-
vate organisations for the removal of
untouchability and for the welfare of
Scheduled Castes and Tribes; and

(b) if so, the details and particulars
of such machinery?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A Statement is laid on the Table
of the House. [See Appendix VI,
annexure No, 61].

Ol Drilling

Shri Ram Krishan:

1 Sardar Igbal Singh:
. .Mathur:
Shri Harish Chandra
Shri D, C. Sharma:
Shri Balmiki:

-15‘!8.< Shrimati Renu Chakra-
Chaudhuri:

| Shri Tridib Kumar

l vartty:
Shri Sarju Pandey:

| Shri Bishwanath Roy:

Will the Minister of Steel, Mines and
Fuel be pleased to lay a statement
showing:

(a) the number and names of places
where drilling for oil has been under-
taken during 1958 (upto the 3ist
August, 1958) and the progress made;
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(b) the number and names of places
where drilling has been abandoned
due to lack of success during the same
period;

(c) whether Indian engineers were
consulted before drilling was aban-
doned;

(d) whether Government propose to
undertake survey for oil in any new
area during the field season (1958-59);

(e) if so, the names of such places;
and

() the expenditure incurred by the
Qil and Natural Gas Commission on
oil drilling operations during the cur-
rent financial year so far?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) to (e). A
statement giving the required infor-
mation is laid on the Table of the
House. [See Appendix VI, annexure
No. 62].

(1) Latest figures are being collect-
ed and will be laid on the Table of
the Sabha as soon as possible.

Engineering Contracts of Steel Plants

*1579, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to yefer to the reply given to
Starred Question No. 1670 on the 15th
April, 1958 and state:

(a) the experience and standing of
the party to whom contracts worth
more than Rs. 3 crores have been
given for Blast Furnace, Steel Melting
Shop and auxiliary shops, etc.;

(b) whether the contracts given to
the above party have been executed
sugcessfully and in time; and

(¢) if not, the nature of delay and
the shortcoming in the execution of
the work?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
They are a firm of established con-
tractors who have done and are doing
extensive civil engineering construc-
tion work all over the country. They
have to their credit construction of
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several concrete foundations and
superstructure works for CPWD;
MES; Madras Port Trust; PWD,
Andhra Pradesh; Railways; Stanvac
Refinery, Bombay, etc.

(b) and (c). Work is still going
on. It is generally according to the
revised schedule,

Conversion of Adivasis

Shri Subodh Hansda:
Shri 8. C. Samanta:
( 8hrl Ghosal:

Will the Minister of Home Affairs
be pleased to state:

*1580.

(a) whether Government'’s attention
has been drawn to the press reports
published in Ananda Bazar Patrika on
the 9th July, 19858, that the Christian
missionaries are forcibly converting
the illiterate adivasis in West Bengal,
particularly in the District of West
Dinajpur;

(b) whether such conversions are
also happening in Bihar State, parti-
cularly in Chota Nagpur Division;

(¢) if so, reasons therefor; and

(d) the steps taken to prevent such
forcible conversions?

The Minister of Home Affairs (Pan-
dit G. B. Pant): (a) and (b). There
is no factual basis for the assumption
made in the question according to
the information available with the
Government of India. ’

(c) and (d). Do not arise.
Evening College in Delhi

*1581. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:

(a) whether Delhi University has
decided to give permission to Dayal
Singh College Trust to open evening
college in Delhi in place of present
Punjab Camp College; and

(b) if so, the number of students
and staff of the Punjab University
(Camp) College, Delhi that will be
taken into that college?
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The Minister of Education (Dr, K.L.
Shrimall): (a) and (b). The Evening
College opened by the Dayal Singh
College Truet is only one of the 4
Colleges that are to replace the
Punjab University Camp College. No
student will be taken over by the
Dayal Singh College Trust as the
Camp College will close down accord-
ing to a phased programme. It can-
not be said at this stage what will
be the future staff requirements of
Dayal Singh College Trust and how
much of it will be met from the
present staff of the Camp College.

Supply of Iron and Steel to Madras

*1582. Shri Tangamani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that supply
of iron and steel to Madras  State
was poor ageinst the demand during
the year 1957-58; and

(b) what steps have been taken by
Government to meet the demand of
the State?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Con-
sidering the present shortage of steel
in the country, supply of steel to
Madras State has not been unsatis-
factory.

(b) Steps have been taken to in-
crease the overall production of finish-
ed steel in the country from 1:3 mil-
lion tons to 4°5 million tons by 1960-
61. Subject to availability of foreign
exchange, it is proposed to import
steel to augment indigenous supply.

Deihi Water Supply Enquiry
Committee
1588, {Shd 8. M. Banerjee:

Shri Tangamani:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Committee appoint-
ed to investigate into the recent water

supply crisis in Delhi has submitted
its report; and

(b) if so, the nature of recommenda-
tions made by the Committee?

The Minister of Home Affairs (Pan-
dit G. B. Pant): (a) Yes.

(b) The Committee’s conclusions are
ag follows:—

(i) The cause of the break down
of the drinking water supply was
the recession of the main stream
of the river Jamuna from the
in-take well. The river was flood-
ed for unusually long time which
resulted in heavy silting of the
channel causing obstruction to
flow of water to the intake well.

(ii) The break down was inevit-
able but could have been taken
to mitigate the hardship caused.

(iii) As regards responsibility,
the Committee have stated that
their findings are at the best tenta-
tive. The Committee have recom-
mended 2 fuller and more detail-
ed enquiry for fixing responsibi-
lity.

(iv) The Committee have re-
commended certain immediate and
short-term measures to prevent
the recurrence of a breakdown of
water supply in the event of
another recession of flood in
Jamuna during the current season.

All India Council for Secondary
Education

*1583-A, Shri D. C, Sharma: Will
the Minister of Education be pleased
to state:

(a) whether Government contemp-
late any changes in the constitution
and functions of the All India Council
for Secondary Education; and

(b) if so, the details thereof?

The Minister of Education (Dr, K. L,
Shrimali): (a) and (b). The matter is
is under consideration.
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Urban Social Welfare Ceatres

2601. Shri Hem Raj: Will the Minis-
ter of Education be pleased to refer to
the reply given to Unstarred Question
No. 3111 on the 1st May, 1858 and lay
a statement on the Table showing:

(a) the number of the Urban Social
Welfare Centres to be opened during
the Second Five Year Plan period;

(b) the number of these centres
opened in the last two years, State-
wise and district-wise; and

(¢) the trades for which they have
been opened?

The Minister of Education (Dr. K. L.
Shrimall): (a) to (c). Replies are
still awaited from the State Govern-
ments of Bombay, Orissa, Andhra
Pradesh, Himachal Pradesh, Kerala,
Mpysore, Bihar, West Bengal and
Jammu and Kashmir. They have been
requested again to send the required
information expeditiously.

Moauments in Mysore

2602. Shri Siddiah: Wil] the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to refer to the
reply given to Unstarred Question
No. 2118 on the 7th April, 1858 and
lay a statement on the Table show-
ing the names of temples, monuments
and places of national importance in
State of Mysore and their mainten-
ance allotments during 1856-57, 1857-
58 and 1958-59 etc.?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): A statement is laid on the
Teable of the House. [Placed in the
Library. See Index No. LT853/58.]

Legal aid to Scheduled Tribes

2603. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount allocated by the
Centre to Bombay State during 1957-
58 for giving free legal aid to Sche-
duled Tribes;
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(b) the money actually spemt for
this purpose; and

(c) the number of persons who weare
thus benefited?

The Deputy Minister of Homwe
Affairs (8hrimati Alva): (a) The Gov-
ernment of Bombay did not sponsor
any scheme for giving free legal aid
to Scheduled Tribes during 1957-58
and as such the Centre did not allot
any amount to them for this purpose.

_(b) and (c). The question doeg not
arise.

Adivasis in Bombay

2604, Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
revised plans for the Socio-economic
development of the Adivasis have
been receiveq from the Bombay
State; and

(b) it so, the financial requirements
of Bombay in this regard?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, a
revised plan for the welfare of She-
duled Tribes has been received in
respect of the State Sector.

(b) Rs. 161-918 lakhs.
Bombay High Court

2605. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of writ petitions
filed in Bombay High Court during
each of the years 1956-57 and 1957-
58;

(b) the number out of these still
pending disposal separately for each
year; and

(c) the reasons for delay in dis-
posal of writg for 1856-57?
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The Minister of Home Affairs
(Pandit G. B. Pant): (a) The number
of writ petitions filed in Bombay High
Court during the years 1958-57 and
19567-58 was 1880 and 1736 respec-
tively.

(b) the number out of these still
pending disposal is 118 and 126 res-
pectively.

(¢) all the 118 writ petitions for
1958-37 which are still pending relate
to civil matters. The hearing in most
of the cases has been adjourned to
further dates. Some of the cases have
been held over awaiting disposal of
appeals filed in the Supreme Court.
In a few cases pending disposal in
the Nagpur Bench, the decision of a
Full Bench of the High Court was
awaited. This has now been received
and the cases will now be disposed
of shortly by the Nagpur Bench.

Policemen

2606, Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of policemen serv-
ing under the Centra)} Government
who were arrested and convicted on
charges of corruption during the
period January-June, 1958; and

(b) the number of policemen who
were given rewards for rendering
meritorious service during the same
period?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Two police-
men were arrested of whom one was
convicted.

(b) 1122.

Officiating Appointments in Central
Secretariat

2807. Shrimati Sucheta Kripalani:
Will the Minister of Home Affairs be
pleased to state:

(a) what is the number of em-
ployees holding officiating appoint-
ments for a period more than three
207 (A) LSD.—3.
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years in Central Secretariat Clerical
Service and Central Secretariat Steno-
graphers' Service;

(b) whether the persons approved
by the Union Public Service Commis-
sion (by holding competitive exami-
nation) ag qualified for appointment
in the above Services would replace
such officiating employees; and

(c) whether there is any non-test
category quota fixeq for each of the
above services of Central Secretariat?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The information is not readily avail-
able.

(b) Only unqualified stenographers
whose appointments were provisional
are to be replaced by qualified candi-
dates.

(c) Appointments to the lowest
Grade of the Stenographers Service
are made on the basis of a test, but
promotions to the higher Grades are
made by selection, and not by test.

Barring a smal} number of Upper
Division Clerks promoted on the basis
of a departmental competitive test,
all other clerks, whether in the Upper
or Lower Division, have been ap-
pointed without undergoing any com-
petitive test.
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Establishment of State Bank of Kerala

2609. Shri Warlor: Will the Minis-
ter of Finance be pleased to state:

{a) whether Government have re-
ceived representations from sghare-
holders of the Indo-Mercantile Bank
Cochin, Ernakulam (Kerala State),
regarding merging of the saild Bank
with the Travancore Bank Ltd.;

(b) whether there is any proposal
to establish a State Bank of Kerala
and merge the Indo-Mercantile Bank
of Cochin with the former; and

(c) if so, what action has been
taken in the matter?

The Minister of Revenwe and Civil
Expenditare (Dr. B. Gopala Reddi):
(a) The All-Kerala Bank Employees
Union has made certain representa-
tions suggesting the merger of the
Indo-Mercantile Bank with the State
Bank of India or with the Travancore
Bank. A copy of a notice asking for
a general body meeting of the Indo-
Mercantile Bank to consider these
proposals wag forwarded by a private
shareholder some time ago to the
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(b) No. A suggestion that al
state-associated banks in Kerals might
be amalgamated, so as to form g
State Bank of Kerala was, however,
received from the Ution in May, 1007,

"(c) As the merger or reorganisation
of banks is a matter which has to be
left to the mansgements and the
shareholders, the question of any ac-
tion being taken by the Government
of India does not arise.

Income-tax cases in Orissa High Court

2610, Shri B. C. Prodhan: Will the
Minister of Finance be pleased to
state:

(a) how many cases of income-tax
were admitted in the Orissa “High
Court during the year 1957; and

(b) the number of these cases dis-
posed of uptill now?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Redfll):
(a) In Orissa High Court—9.

(b) Number of these cases disposed
of uptill now—1.

Smajl Savings Scheme iu Orisss State

2611, Shri B. C. Prodhan: Will the
Minister of Finance be pleased to
state the amount collected under the
small savings scheme in Orissa State
during the year 1958 so far?

The Minister for Revemne and Uivil
Expenditure (Dr. B. Gepala Re#dl):
Total net collections in the State of
Orissa during the period January to
end of August, 1058 amounte@ to
Rs. 67 lakhs approximately.
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Romitiances to and frem Foreign
Counitries

2613, Bkl Diuesh Singh: Wil; the
Minister of Finames be pleased to
state:

(a) the names of countries
which permit remittances to India
direct by banks without any need of
obtaining permission from their
Foreign Exchange Control Authori-
ties; and

(b) to which countries can remfit-
tances be sent from India without
obtaning permission from the Reserve
Bank of India?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) Government do not have com-
plete information in this respect.
Most of the countries have same
form of Exchange Control. There
are, however, exceptions like the
US.A. and Switzerland where remit-
tances to all countries are free. Within
the sterling area also, there are
no restrictions in the UK. and the
Colonies on remittances to other
countries in the sterling area includ-
ing India.

(b) Remittances can be sent from
India only to Nepal and Tibet region
of China without the Reserve Bank's
permission; exchange control restric-
tions apply to remittances to all other
countries.

Pay Scales in Centre

2613. Shri Tangamani: Will the
Minister of Finance be pleased to lay
a statement showing pay scales of
Class I and Class II officers in the
Cantre under different Ministries?

The Minister of Revenue andg Civil
Expenditore (Dr. B. Gopala Reddi):
A statement showing some typical
scales of pay in respect of Class I
and Class II posts under the Central
Government is laid on the Table of
the Lok Sabha. [See Appendix VI,
annexute No, 63]. Class I and Class
II officers are generally fitted into

one of these scales or segments
thereof. However, information in re-
gard to all the pay scales of Clasg I
and Class Il officers in the Centre
under differeny Ministries as desired
by the Honourable Member is being
collected and will be laid on the
Table of the House in due course.

Tribal Housing Schomes in Manipur

2614. Shri L. Achaw Singh: Will
the Minister of Home Affalrg be
pleased to state:

(a) what is the sum provided for
tribal housing schemes in Manipur
during 1957-58 and 1958-59;

(b) whether the sum provided in
1957-58 has been utilised; and

(c) it not, reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Rupees
one lakh in each year.

(b) No, Sir.
(¢) The reasons were:
(i) Shortage of C.I. sheets ;

(ii) Delay in the selection of
beneficiaries and of tht vil-
lages where the scheme was
to be taken up.

Tribal Hostels in Manipur

2615. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of tribal hostels
opened in Manipur under the Tribal
Welfare Department during 1957 and
1958 so far;

(b) the number of tribal students
accommodated in them at present;
and

(¢) whether water, electric light
ang furniture are provided at the
tribal hostel in Imphal?

The Deputy Minister of Home
Affajrs (Bhrimati Alva): (a) 28 tribal
hostels have been opened during the
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year in question under the ‘Tribal
Welfare Department.

(b) 1,100 approximately

(c) Water, electric light and furni-
ture have been provided for the girls’
hostel and furniture for the boys’
hostel at Imphal. Possibilities of ex-
tension of electric light and installa-
tion of separate hydrant within the
existing load position of Imphal elec-
tric and water supply are being
examined by the Administration.

Researches

2616. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) whether results of research
carried on by the Department of Uni-
versities and Post Graduates
Teachers’ Training Colleges with
financial assistance from the Central
Government have been compiled and
published;

(b) the total assistance given by
the Centre during 1956, 1957 and 1958
so far; and

(c) whether this scheme will be
continued in future?

The Minister of Education (Dr. K.
L. Shrimali): (a) The results of im-
portant research projects are compii-
ed and published as and when they
are ready.

(b) Year Amount
1956 67,762
1957 1,12,183
1958 so far 85,217

(¢) It is proposed to continue the
scheme during the Second Five Year
Plan.

Employees of Bhilai Steel Plamt

2617 Jf Shri Ram Krishan:
* \ Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the total number of persons em-
ployed in Bhilai Steel Plant at pre-
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sent as temporary a&nd permanent;
and

(b) the total number of persons ex-
pected to be employed during 1958-58,
as temporary and permanent?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There are no permanent posts, in the
conventional sense of the term, in the
Bhilai Steel Plan. The number of
direct employees, in position at the
end of August 1958 was 6010.

(b) The total number of such per-
sons expected to be employed during
1958-59 is 7650. :

In addition there are at present
about 10,000 work charged employees,
and about 45,000 workers employed
by contractors.

Mineral Deposits in Mohindergarh

2618. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state the extent and magni-
tude of the following mineral deposits
in Mohindergarh District:

(a) Lime stone;

(b) Iron ore;

(c) Copper;

(d) Marble stone; and
(e) Glasg sand?

The Minister of Mines and Oil
(Shri K. D. Malaviya): The position
is as follows:

(a) Lime-stone—No occurrences of
limestone have been recorded in
Mohindergarh District.

(b) Iron ore—~There are concur-
rences of good quality iron ore at
Dhanota-Dhancholi-Antri Beharipur.
Total reserves have been estimated at
about 1} million tons. The ore con-
tains approximately 64 per cent. iron
and is rather high in phosphorus.

occurrences of
recorded in

(c) Copper.—~No
copper have been
Mohindergarh District.
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(d) Marble-stone.—Marble is known
to occur close to the iron-ore deposits
of Dhanota-Dhancholi and Antri-
Beharipur. No estimate of the quan-
tity and quality has so far been made.

(e) Glass-sand.—Oeccurrences of
good quality glass sand have been re-
corded in a locality west of Atela and
Kaliana in Mohindergarh District. A
rough estimate gives about 2,000 tons
of reserves only.

The Educated Unemployment

Shri Ram Krishan:

Sardar Igbal Singh:

Shri D. C. Sharma:

Shri Radha Raman:

Shri Tridib Kumar
Chaudhuri:

2618. { Shri Panigrahi;

Shri Ghosal:

Shri Kalike Singh:

Dr. Ram Subhag Singh:

Shri Daljit Singh:

Shri Vasudevan Nair:

Will the Minister of Education be
pleased to state:

(a) whether the scheme for ap-
pointment of 60,000 teachers during
the last three years of the Second
Five Year Plan to relieve unemploy-
ment among the educated has been
finalised;

(b) if so, the details thereof; and
(c) whether opinions of al] the

State Governments were received on
it?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [See Ap-
pendix VI, annexure No. 64].

Survey of Forms of Drama

2620. Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the work of survey of
varioug forms of drama found in
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different parts of the country has
been completed; and

(b) if so, the result of the survey?

The Minister of Scientific Research
and Cultural Affalrs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Basic Schools in Punjab

2621. Shri Ram Krishan: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2413 on the 15th April,
1858 and lay a statement on the Table
showing the required information in
respect of number of basic schools
opened or to be opened during 1957-
58 and 1958-59 in the State of Punjab?

The Minister of Education (Dr. K.
L. Shrimali): A statement is laid on
the Table of the House.

Statement

The required information for the
two years is as under:—

1957-58.—16 new Basic schools
were opened and 2nd and 7th
classes of Basic type were
added to 25 and 30 schools
respectively.

1958-59.—No new Basic schools
are to be opened by the State
Government, but 8th classes
of the Basic type are to be
added to 30 schools.

Boundary Disputes

(8hri Ram Krishan:
2622. { Sardar Iqbal Singh:
Shri Jhulan Sinha:

Will the Minister of Home Affairs
be pleaseq to refer to the reply given
to Starred Question No. 2017 on the
6th May, 1958 and state:

(a) whether the boundary dispute
between Uttar Pradesh and Bihar has
been settled; and

(b) if so, the nature o! settlement?



da7s Written Answers

The Minister of Home Affairs
(Pandit G. B, Pant): (a) and (b).
The question of fixation of a frm
boundary beiween Ballia district of
Uttar Pradesh and adjoining parts of
Bihar is still under consideration.

Commonwealth Trade and Economic
Conference

2623. Shri D, C. Sharma: Will the
Minister of Fimance be pleased to
state:

(a) whether India was represented
at the Commonwealth Trade and Eco-
nomic Conference held recently in
Canada;

{b) it so, whether Government has
considered the report submitted by
the Indian Delegation; and

(c) the action taken thereon?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddy):
India is represented at the Common-
wealth Trade and Economic Confer-
ence currently being held at Mont-
real, Canada.

Since the Conference has not yet
concluded, parts (b) and (c¢) of the
question do not arise.

A

Excise Duty on Tobacco

J Sardar Iqbal Singh:
2624. " Ghri Ram Krishan:
Wil} the Minister of Finance be
pleased to state:

(a) the total acreage of land under
tobacco cultivation in Punjab (dis-
trict-wise);

(b) the amount of arrears in exclse
duty on tobacco in Punjab during
1952 to 1857 (Year-wise); and

(c) the amounts of arrears and col-
lections of excise duty on tobacco in
Punjab during 1857-58 (district-wise?)

The Minister of Reveaue and Oivil
Expeaditure (Dr. B. Gopala Reddl):
(a) to (c). Two statements showing
the required information are laid on
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the Table of the House. fSee
pendix VI, annexure No. 85]. e
Engineering Students from Unfen
Territerien

2625. 8hri D, C. Sharma: Wil) the
Minjafer of Snlentific Ressarch and
Cultural Affairs he pleased to state:

(a) whether facilities for admiggion
to engineering colleges are availsble
to students coming from the Union
Territories without any restrictions;

(b) whether Government have made
any reservation of seats for students
from the Union Territories; and

(c) names of the Engineering Col-
leges where reservation is arranged?

The Minister of Scientific Ressarch
and Cultural AMalrs (Shri Humayun
Kabir): (a) to (¢). A statement is
laid on the Table of the Sabha. [Ses
Appendix VI, annexurs No. 88).
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Realisation of Income-tax Arrears

2627. Shri Vajpayee: Will the
Minister of Finamece be pleased to
state the amount of outstanding in-
come-tax arrears recovered during
the period from the Ist January to
the 30th June, 19587

The Mimister of Revenue and Civil
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Expenditure (Dr. B. Gopala Reddl):
The collectiong made from 1st Janu-
ary, 1858 to 30th June, 1958, out of
the outstanding income-tax arrears on
1st January, 1858 were Rs. 24,91,34,000,

Dasda (Kancharpur) Read

2628. Shri Bangshi Thakur: Will the
Minister of Home Affairs be pleased to
state:

(&) whether it is a fact that the
Swasti Samity Ltd. of Kanchanpur of
Dharmanagar Sub-Division in Tripura
have constructed about 25 miles of
road at Dasda in Kanchanpur area
as per contract with the Tripura Ad-
ministration;

(b) whether it is a fact that the
road has become unfit for use; and

(¢) it so, action proposed to be
taken in this respect?

The Minister of Home
(Panddit G. B. Pant): (a) Yes.

(b) The road in guestion is enly a
fair-weather 12' wide jeep track, and
the bridges and culverts on it are of
a purely temporary nature. The
track, therefore, becomes unfit for
use during the rainy season.

(¢) The Swasti Samity usually re-
pairs the track after the rainy season
when it becomes gerviceable and jeeps
can pass on it. One of the conditions
in the terms of settlement under
which some land comprising 1000
drones (about 6400 acres) was given
to this registered co-operative soclety
during the princely regime in 1948,
was that the Samity should consfruct
an all-weather road from Dssda
(Kanchanpur) up to the Assam-
Agartala Road, as also other feeder
roads according to necessity, and the
Samity is being asked to fulfill this
requirement.

Affairs

Hard Coke

2629. Sardar Iqbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to gtate:

(a) whether Government of India
have appointed a commitiee to re-
assess the demands for hard coke;
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(b) whether this committee has
submitted its report; and

- (b) if so the action taken in the
report?

The Minister of Steel, Mines and
Fuel (Sapdar Swaran Singh): (a)
Yes. The Government of India ap-
pointed a Committee on the 20th
May, 1958 to make an overall assess-
ment of the demand for sized hard
coke that would arise by 1962 and to
estimate the gap between this demand
and the present availability of hard
coke. The Committee is also to exa-
mine whether the required additional
capacity could be obtained by expand-
ing the existing coke oven plants or
by establishing new units.

(b) No.

(e) Does not arise.
Cultura! and Recreational Facilities

2630. Shri Sanganna: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Committee of the
Youth Associations of the US.S.R.
have sent any questionnaire to the
Government of India regarding pro-
vision of cultural and recreational
facilities to  youths engaged in
vocational occupations; and

(b) it so, the action taken in the
matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Government have no in-
formation.

(b) Does not arise.

Saka Calendar

2631, Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) names of the States  where

Saka Calendar has been introduced go
far; and

(b) the date of its introduction in
those States?
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The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) and. (b).
A statement is laid on the Table of
the Lok Sabha. [See Appendix VI,
annexure No. 67]. :

Small Savings Collections in Bombay

2632. Shri Pangarkar: Will the
Minister of Finamce be pleased to
state the amount collected during
1957-58 under the Small Savings
Scheme in Bombay?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopaia Reddi):
The total net collections in the State
of Bombay during the year 1957-58
amounted to Rs. 151 crores approxi-
mately.

Committees to tackle Delhi Floods

26833. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether two :ommittees have
been set up to tackle Delhi floois;

(b) names of members of these
committees;

(c) main functions of each com-
mittee; and

(d) work done by these committees
so far?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (¢). Two
Commitiees were set up  with the
following terms of reference:—

(1) Committee for planning meas-
ures against floods and similar cala-
mities.

A Committee consisting of the
following:
Shri K. C. Reddy . Chairman”®
Secretary, Ministry of Rehabilita-

tion . . Member.
Secretary, Ministry of Health . Member.
Chief Commissioner, Delhi Membet.

Shri P. R. Nayak, Com mi ssioner,
Delhi Municipal Corporation . Member.
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Finsmcial Adviser, Minktqyof
Works, Housing and Supply .

Member.

Chief Engincer, C.P.W.D. Member.
Shri G. Mukharji, Vice-Chair-
man, Delhi Devclopmcnt

Authority Member.

A representative  of the Central
Water and Power Commission  Member,

Engineer, Delhi Mu-

nicipal Corporation Member,
An Army Engineer Member.
Secretary, Ministry of Works,

Housing and Supply . . Convenor.

was appointed.

(1) to consider protectlve measures
from consequences of floods, heavy
rains etc;

(2) to examine the adequacy of
existing drainage and sewerage sys-
tems and to suggest improvements;

(3) to go into the problem of water
logging, low-lying land and sub-soil
water;

(4) to examine bridges, bunds, etc.
from structural point of view; and

(8) to look into the matter relating
te equipment, such as pumps etc,
necessary to deal with emergencies.

(2) Relief Committee.

A Committee consisting of the
following

Smt. Aruns Asaf Ali Chairman,
Secretary, Mxmstry of Rehabili-

tation . Member.
Principal Private Secretary to

the Prime Minister Member.
Chief Engineer, C.P.W.D, Member.,
Deputy Commissioner, Delhi Member.

Sul enntendmg Engmeex,P Ww.D.
ethi Member.

D.1.G., Police Delhi Member.

Dr. M.S. Chadha, Depug Direc-
tor General, Health Services,
and . . Member.

Shri P.R Nayak, Commissioner.
Delhi Mumcxpal Co:pon-
tion Convenor,
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was appointed to deal with the im-
mediate problems reiating to relief and
rehebilitation of those effected by the
heavy rains on the 20th and 21st July,
1888.

(d) (1) The Commitiee for planning
measures against floods cte. has sub-
mitted its first report, a copy of which
was laid on the Table of the House
on the 18th August, 1858.

(2) In consultation with the Relief
Committee the Delhi Municipal Cor~
poration authorities took the follow-
ing action:—

(i) 4,000 sirkees complete with
bamboos and muterials were
distributed among needy per-
sons (Total cost Rs, 16,000).

(ii 127 tents and 208 choldaris
were pitched in a number of
worst-affected areas to give
shelter to persons.

(iii) the following articles of tood
were suplied to the extremely
poor persons affected by the

rains:—
(a) Wheat flour. 70 maunds
(b) Pulses. 12 maunds
(c) Spices. 1§ maunds
(d) Sugar 4 seers
(e) Suji and crice for
sick ladies. 4 seers vach,

(iv) 1600 cases
and drain
attended to.

regarding sewer
blockage were

(v) The worst-affected areas were
surveyed to examine reports
about dangerous houses. 313
such houses were demolished
and notices for repairs were
fssued in 1348 cases. Certain
persons who were dis-housed
as a result of demolition and
falling down of houses were
re-housed in the Government
quarters at Jhilmila Tahirpur
and in certain sealed cvacuee
houses (details not available).
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Andaman Police

2634, Sardar A S. Saigel: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Police Officers
of the rank of Assijstant Sub-Inspector
and above in the Andaman and
Nicobar Police who retired from ser-
vice from 1st January, 1957 to date
and their State of origin;

(b) the number cof police officers
©of the rank of Assistant Sub-Inspector
and above imported from the main-
land during the same period;

(c) the State from which they are
imported; and

(d) their previous substantive rank
as well as the rank at the time of their
transfer to the Andamans?

The Minister of Home Affairs
(Pandit G. B. Paat): (a) Five such
police officers, all from Punjab, re-
tired from service from 1-1-1957 to
date.

(b) and (c). Threce officers of
Madras State.

(d) Their substantive ranks and
the ranks at the time of their trans-
fer to the Andamans were as follows:

(1) Circle Inspector—The incum-
bent of the post was a  permanent
Sub-Inspector and was included in
the list of Sub-Inspectors fit for trial
as Circle Inspector.

(2) Reserve Inspector—The in-
cumbent of the post was a permanent
Sergeant and was included in the
list of Sergeants fit for trial as
Sergeant Major.

(8) Headquarters Sub-~Inspector.—
The incumbent of the post was a sub-
stantive Head Constable and bad
passed Sub-Inspector’s Course at
Vellore.
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8al4
“Smuggling By Wemen"

2635. Shri Daljit Siwgh: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that scame
women have been captured smuggling
by the border Police of Punjsb en
the Indo-Pakistan border during 1853-
54 to 1957-58; and

(b) if 5o, the action taken by Gov-
ernment in this regard?

The Minister of Revenue amd Civil
Expenditure (Dr. B, Gopala Reddi):
(a) The information so far availghle
with the Government of India indi-
cates that fourteen women involved
in smuggling cases were arrested by
the Punjab Police and the Custems-
cum-Police parties during the period
from 1-1-57 to 81-7-68 on the Ingo-
Pakistan border. The informaticn
with regard to the remaining period
is being collected and will be placed
on the table of the Sabha.

(b) These cases are adjudicated
departmentally under the provisions
of the Sea and Laml Customs Acts
read with the Import/Export (Control)
Act and the Foreign Exchange Re-
gulation Act. These provisions en-
able the confiscation of articles scized,
imposition of fines in lieu of oonfisca-
tion as well as imposition of personsl
penalties amounting generally upto
three times the value of goods seized
or rupees one thousand. In suitable
cases prosecution is also launched
against the offenders. Qf thesc
fourteen women, one has since been
convicted to one month’s rigorous im-
prisonment.

LAS. and LPS.

26886. Shri Sadhu Ram: Will the
Minister of Home Aflals be pleased
to state:

(a) the total number of candidaies
appearing for the 1.A.S. and IPS.
Examination to be held in September,
1958 by the Union Public Service
Commission; and
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{b) the total number of vacancies
and the vacancies reserved for
Scheduled Castes and Scheduled Tri-
bes respectively?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) The total number of candidates
admitted to the LAS, JPS. and
Central Bervices Examination, Sep-
tembeyr, 1958, is 9,004, The examina-
tion has commenced at 12 centres in-
cluding one in London from the 18th
September, 1058, and it is not possi-
ble to say, at this ctage, how many
candidates have taken the examira-
tion.

(b)
Service The Vacancits
Approxi- reserved for
mate
number
of
vacancies
0 bhe
filled
Sch. Sch.
Caste. Tribes.
1AS. . 55 14 5
LIPS, . . 45 9 3

0il Survey in Shahjehanpur

2637. Shri Bishwanath Roy: Wil
the Minister of Steel, Mines and Fusl
be pleased to etate:

(a) whether it is fact ihat a survey
was made for locating oil near
Shahjehanpur; and

(b) if so, the resulis thereof?

The Minister of Mines and ol
(Shri K D. Malaviya): (a) Yes, Sir.

(b) The results of the aeromagnetic
survey indicated a  very substantial
thickness of .sediments in certain
parts of Utter Pradesh including the
Barejlly-Shahjehanpur area.  The
results were followed up by Gravity-
Ground Magnetic, and Seismic Sur-
veys which were carried out in  this
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area. The surveys have picked up
some indications which may possibly
be of structural intarcst for this re-
gion, but it is not possible to evaluate
the potentialities of these indications
until a correct idea of sub?surface
geology is obtained by carrying out
deep drilling operatlons.

Deolali Cantonment

2638. Shri Jadhav: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that the
rent of the S. Nos. adjacent to the No.
2 Military Tank Training Centre
Deolali Cantonment from Vandner
Dumala in Nasik District taken on
lease for the Military purposes has
not been paid for the yemrs 1956-57
and 10857-58 in spite of many  re~
presentations by the agriculturists;
and

(b) when the rent is likely to be
paid?

The Deputy Minkter of Defence
(Shri Raghuramaish): (a) and (b).
Information is being collected and will
be laid on the table of the Lok Sabha
in due course.

Indian Steel Construction Company

2638. Shri Subiman Ghose: Wil
the Minister of Steel, Mines and Fuel
be pleased 10 state:

(a) whether it is a fact that Indian
Steel Comstruction Company, con-
tractors for Durgapur Steel Works
viz. Coke Oven, Blast Furnace, Roll-
ing Mills, Meiting Shops, etc. con-
sists of thirteen British firms; and

(b) if so, the details thereut?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Bir.

(b) The Cementation
Limited,

Davy and United Engineering Co.
Ltd.,

Head Wrightson and Co. Ltd,
Simon-Carves Ltd.,

Company
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Wellman Smith Owen Engineering
Corpn., Lid,

Metropolitan Vickers Electrical Co.,
Ltd,,

British Thomson-Houston Co. Ltd,

English Electric Co. Ltd,,

General Electric Co. Ltd,,

Joseph Parks & Son Ltd.,

Dorman Long (Bridge and En-
gineering) Ltd,,

The Cleveland Bridg= and Engineer-
ing Co. Ltd,,

Sir William Arrol & Co. Ltd.

Activities of Foreign Missionaries

2640, J Shri Jadhav:
7 Shri P. C. Boreoah:
Will the Minister of Home
be pleased to state:

(a) whether it is a fact that certain
foreign missionaries in the arcas
adjoining Nepal, Bhutan, 8ikkim 3nd
Assam are creating anti-Indian feel-
ings amongst the people there; and

Affairs

(b) i so, what action the Govern-
ment of India propose to take against
such hostile propaganda?

The Minister of Home
(Pandit G. B. Pant):
Government have not received any
report to this effect. Inquiry is
however being made and if necessary,
the information collected will be
laid on the Table of the House.

Aftairs
(a) and (b).

Scheduled Castes and Schedaled
Tribes in Kerala

2841. Shri I. Eacharan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any reports have been
received during 1958 on the working
of welfare schemes of Scheduled
Castes and Scheduled Tribes in Kerala
from the Assistant Commissioner for
Scheduled Castes and Scheduled Tri-
bes; and

(b) it so, the action taken thereon?
annexure No. 68).

24 SEPTEMBER 1038 Wriiten Answers 8288

The Depaty Minister of Home
Affairs (Bbrimati Atva): (a) Yes, Sir.

(b) Copies of the relevant portions
of these reports have been forwarded
to the State Government for appro-
priate action and comments.

Cost of Steel Re-rolling Mills,

2642. Shrl Morarka: Will the Minis.
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a faet that the cost
of steel re-rolling mills has increased
from 48 to 72 crores; and

(b) it so, the reasons for such an
increase?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir. The increase in the
revised estimate over the Projeet
report estimate is due to:

(i) cost of additional equipment
ordered;

(ii) change in designs made; and

(ili) increases in wage levels,
occean freight, inland trans-
port, erection charges and
provision for additional
spares,

Ramappa Devalayam of Warangal

2643. Shrimati Laxmi Bal: Will
the Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the historic, cultural and scienti-
fic importance of Ramappa Devalayam
of Warangal District of Andhra Pra-
desh;

(b) the present condition of the
temple; and

(c) the steps taken for its preser-
vation?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) A statement is laid on the
Table of the House. [See Appendix VI,
annexure No. 68].
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(b) The temple is in a good state
of preservation.

{(c) The temple is preserved by
carrying out annual as well as special
repairs as and when necessary ard by
providing necesary Watch and Ward
Staff.

Chinese Nationals

2644, Shri Jadhav: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that a large
number of Chinese are infiltrating into
the border area of Assam; and

(b) the number of Chinese Nationals
or citizens of Chinese origin in the
city of Calcutta in the year 1950 and
their number at present?

The Minister of Home Aflairs
(Pandit G. B. Pant): (a) No.
(b) The number of Chinese

Nationals registered in the city of
Calcutta in the year 1950 wac 4580,
and their number at present is 5734.

Drilling Operation at Jawalamukhi.

2645. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
drilling operations in Jawalamukhi
have been stopped again; and

»(b) if so, the reasons therefor”

The Minister of Mines and 0il
(Shri K. D. Malaviya): (a) and (b).
Drilling operations at  Jawalamukhi
Well No. 1 were interrupted on
19-6-1958 after reaching a depth of
1944.7 metres. This was due to the
fact that the casing string was frac-
tured at 1840 metres and the bottom
12 metres portion was scparated at
this depth, leaving a gap of about
6 metres between the broken and the
intact portions of the casing pipe.
Steps were then taken to sidetrack or
strike down the broken pipe. As a
result of these operations, attempts
to devote the hole from 1840 metres
have succeeded and drilling operations
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have since been resumed at Jawala-
mukhi.

U.P.8.C. Centres

2646. Shri Ganapathy: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of centres set up by
the Union Public Service Commission
in the country for holding examin-
ations in 1957-58; and

-
(b) the States where they were set
up?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b). A
statement containing the required in-
formation is laid on the Table of the
House. [See Appendix VI, annexure
No. 69.]

Durgapur Steel Plant

2647. Shri Ajit Singh Sarhadi: Will
the Minister of Steel, Mines and Fuel
be pleased io state:

(a) whether it is a fact that Durga-
pur Steel Plan  Project Authorities
have not agreed to follow the advice
of the TFuel Research Institute,
Dhanbad in the matter of utilisation
of metallurgical coal available in the
locality for their blast furance and
coke oven stoves;

(b) whether it is a fact that follow-
ing such advice would result in sub-
stantial savings in recurring ex-
penses; and

(c¢) whether Government has ex-

amined the matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Hindustan Steel Private Ltd. consults
the Research Institute, the Conl Con-
troller and the Consulling Engineers
in such matters. All these have gen-
erally agreed with the selection of the
sources of supply of coals for the
Durgapur Steel Plant.

(b) and (c). Do not arise.
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Complaints regarding Services Integ-
ration

2649. Shri Thanulingam Nadar: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of appeals received
from the Government sorvants of the
Madras State against the decisions of
the State Government on the matter
of integration of services consequent
on the reorganisation nf the States;
and

(b) how many of them are disposed
of and how many are pending?
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The Minister of Home Affairs
(Pandit G. B. Pant): (a) Govern-
ment of India have so far received 20
such representations (three from
gezetted and 17 from  non-gazeited
Government servants).

(b) They are all pending for con-
sideration by the Advisory Com-
mittees concerned which have been
set up for the purpose one at the
Centre to deal with representations of
gazetted personnel, and the other at
the State level for similar represen-
tations received from non-gazetted
personnel affected by the reorganisa-
tion of States.

Indraprastha College Hostel Incident

2650. Shri Jadhav: Will the Minis-
ter of Education be pleased to state:

(a) whether any inquiry has been
made into the accident that occurred
to two residents of the hostel of
Indraprastha College, Delhi; and

(b) if so, the cause of the accident?

The Minister of Education (Dr. K.
L. Shrimalf): (a) and (b). The
College autherities who ascertained
the facts relating to the incident, have
reported that the students concerned
who had climbed the water-tank on
the W.C. in the hostel, {ell to the
ground when both of them got 1o-
gether on the asbestos sheet  which
was covering the opening near the
shaft-pipe of the set of W.C.

Book of Verse “Tirukkural”

2651. Shri Tangamani: Will the
Minister of Scientific Research and
Cuiltural Affairs be pleased to state:

(a) whether the Sahitya Acadamy
propose to translate into regional
languages the book of verse “Tiruk-
kural” composed in Tamil by Tir-
uvalluwar;

(b) if so, the steps taken in the
matter; and

(c) the regional languages in which
such translation already exists?
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The Minister of Beleniific Research
snd Cultursl Aftaiys (8hri Humayun
Kabir): (a) Yes, Sir.

(b) Information is being collected
as to all the languages in which
translations exist before assigning
the work for trapslation.

(c) According to information avail-
able so far in the Akademi, transiat-
ion of “Tirukkural” exists in the
following languages:

Bengali.
Hindi.
Kannada.
Malayalam.
Telugu.

Barytes Reserves in Andhra Pradesh

2652. Shri Rami Reddy: Will the
Minister of Steel, Mines and Fuel te
pleased to state:

(a) whether any survey of the re-
serves of Barytes in Andhra Pcadesh
has been made recently;

(b) if so, the estimated reserves of
this mineral; and

(¢) the location thereof?

The Minister of Mines and oil
(Shri K. D. Malaviya): (a) Yes, Sir.
The Geological Sudvey of India car-
ried out survey of Barytes deposits in
some parts of Anantapur and Gud-
dapah  districts during the fleld
seasons 1956-56 and 1856-57.

(b) and (c¢). The total reserves of
barytes in Andhra Pradesh have not
been estimated. However the re-
eerves of three important deposits
have been calculated as follows:—

(i) Kottapalle, Pulivendla taluk

30,000 tons.

(ii) Nerijamupalle Tadpatri taluk
8,000 tons.

(iii) Mutssukota, Tadpatri taluk
75,500 tons.

Barytes are also known to occur in
Guddapah taluk, Kamalapuram taluk
in Cuddapah district; Dhone taluk,
Nandyal taluk, Karnool taluk, in
Kurnool district; and Velagmetla and
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Rudiamakota in Khammamth gis~
trict. Their reserves have not been
estimated.

Scheduled Tribes Trainees

2653. Shri Subodh Hansda: Wil?
the Minister of WRome Affairs be
pleased to state:

(a) whether it is a fact that the
trainees in special section for Sheet
Metal-cum-production (for scheduled
tribes only) in recognised Govern-
ment  Institutions would not be
awarded “National Certificate” after
the completion of their training; and

(b) if so, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and ’b).
The term “National Certificate” is
not clear. There is a Training-cum-
production Centre is Sheet Metal In-
dustry for Scheduled Tribes in West
Bengal only. The object of the
scheme is to give practical training
to the candidates and then after
training to engage them on production
work on a co-operative basis. There
is no idea of giving any certificates
to the trainees.

Bharat Sewak Samaj Camps in
Punjab

2654. Sardar Iqbal Singh: Will the
Minister of Education be pleased (o
state:

(a) names of places and ihe num-
ber of camps organised in Punjab
during 1958-59 eo far by Bharat
Sewak Samaj;

(b) the expenditure :ncurred there-
on by Government;

(c) the number of persons trained
during this period; and

(d) the outcome thecreof?

The Minister of Education (Dr. K.
L. Shrimalf): (a) to (c). A statement
giving the information in respect of
camps scheduled to be held by the
Bharat Sewak Samaj in Punjab
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during the current financial year up-
to the middle of September, 1958 is
placed on the Table of the House.

{See Appendix VI, annexure No. 70].

These flgures are liable to revision on
receipt of the reports and audited
accounts of the camps which only
will give the actuals.

(d) All the camps are being held
for the execution of small works in
the villages or for cnvironmental
‘Social Service. While the rural popu-
lation is thereby benefitted, the stu-
dents in the camps become accustom-
«d to manual labour and are brought
into contact with the village people
“Through corporate living and en-
deavour, they learn the value of dis-
cipline and hard work on a co-
operative basis.

Taj and Fort Kilns at Agra

2655, Sardar Igbal Singh: will
the Minister of Scientific Research and
Cultural Affairs be pleased (o state:

(a) whether it is a fact that the
kilns where the bricks for the Taj and
the Fort at Agra were made have
been found out; and

(b) if so, the results of the investi-
gations?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) and (b). The Govern-
ment have no information in the
matter.

Smugglers Killed

2636. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) the number of smugglers killed
during 1958 so far by police in joint
-operations on the western border; and

(b) the number of Indians and
Pakistanis killed in these operations?

The Minister of Revenue and Civil
‘Expenditure (Dr. B. Gopala Reddi):
(a) and (b). The reference to ‘joirt
operations’ is not clear. 15 smugglers
in all were killed during the current
Yyear upto 15th August, 1958 by the
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Indian Bordar Police in the course of
their anti-smuggling work on the
western border. 5 of these were
Indians and the rest believed to be
Pakistanis.

Seizure of Smuggled Watches

2657. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state
the total value of smuggled watches
seized during the last six months of
the year 1957?

The Minister of Revenue and ‘Civil
Expenditure (Dr. B. Gopala Reddi):
Rs. 4,54,491.

Study in Oil Exploration in Rumania

2658. Sardar Iqbal Singh: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state
the details of the proposal to send
Indian Scholars to Rumania for post-
graduate studies and training in oil
exploration and technology?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): It has been decided to accept
five scholarships for post-graduate
research/training in (i) Oil Techno-
logy, (ii) Geology (iii) Mining. The
duration of the scholarships will be
two years and the scholars will get
(1) Maintenance allowance of Lies 800
(Rs. 708) per month. (2) Free Medical
treatment. (3) Exemption from tui-
tion fees. The cost of passage to
Rumania and back will be borne by
the Government of India.

Engineering Colleges and Polytechnics

s Sardar Igbal Singh:
2659. 1 shri Subodh Hansda:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the names of places and the
number of Engineering Colleges and
Polytechnics established in the country
since 1955;

(b) the number of students admitted
in each prior to 1958; and
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(c) the number of additional seats
Peovided in the existing institutions in
1958 for diploma and degree courses
respectively?

The Minister of Sclentific Research
and Cuitural Affairs (Shri Humayun
Kabir): (a) to (c). A statement is laid
on the Table of the House. [See
Appendix VI, annexure No. 71.]

rcd;Gradnnte Study of Engineers in
U.8.A,

2860. Sardar Igbal Singh: Will the
'linister of Sclentific Research and
‘Cultural Affairs be pleased to state:

(8) whether 60 engineerg are being
sent for post-graduate study to U.S.A.
amder T.C.M. programme;

{b) number of persons sent so far
under this programme; and

£c) nature of their studies?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
XKabir): (a) Yes, Sir.

(b) 56.

(c) Post-graduste
dn:—

studies/training

(i) Civil Engineering
(ii) Mechanical Engineering
Kiii) Electrical Engineering
(iv) Chemical Engineering
(v) Metallurgy
(vi) Applied Geology and Geo-
physics
(vii) Architecture
{viii) Mining.

Remittances to U.K.

2661, Sardar Igbal Singh: Will the
Minister of Finance be pleased to state
the total amount of yearly remittances
to and from UK. during the years
1854 to 19577

The Minister of Revenue and Civil
Expenditure (Dr. B, Gopala Reddi):
Awailable information regarding re-
mittances to and from the UK. relates

207(A) LSD—-&
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to current transactions and is given
below:

(Crores of Rupecs)

Year Receipts Payments
1954 . . 233 276
1955 . . 274 320
1956 . . 280 386
1957 . e 238 390

Note: Figures of payments include all
imports as well as invisibles; figures
of receipts include those from exports
as well as invisible earnings.

Investigation of Cases against All India
Service Cadres

2662. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state the number of cases investi-
gated, challaned and convicted during
the last five years (year-wise) by
special police establishment against
following categories of Government
servants:

(i) 1.CS,,
(ii) LA.S.,
(iii) LP.S,,
(iv) LR.S.; and
(v) LF.8?
The Minister of Home Affairs
(Pandit G. B. Pant): A statement
containing the required information is

placed on the Table of the House.
[See Appendix VI, annexure No. 72.}

Training of Engineers in UK,

2663. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of Indian engineers
receiving training in UK. under Gov-
ernment of India Schemes; and

(b) the nature of their training?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 67
Indian engineers are receiving train-
ing in UK. under the Colombo Plan.
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(b) The Indian engineers are given
in-plant practical training both on the
operation and maintenance side of the
various Departments in the Steel
Works in the UX. Each trainee is
allotted a specific job in a particular
section of a department in the light
of the needs of the Durgapur Steel
Plant and having in view the duties
be will be expected to perform on
return to India.

Punjab Ex- Serviecemen

2664, Sardar Iqbal Bingh: Will the
Minister of Defence be pleased to state
the number of ex-servicemen discharg-
ed from the former State Forces who
have since been re-employed in Punjab
between 18947 and 1857?

The Deputy Minister of Defence
{(8hri Raghuramaiah): The informa-
tion is not available as the statistics
of registration and placements of ex-
State Forces personnel are not main-
tained by the Employment Exchanges
separately from those in respect of
other ex-Servicemen.

Scheduled Castes and Scheduled
Tribes in Punjab

2663, Sardar Iqbal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No, 657 on the 26th
February, 1858 and state:

(a) whether the information regard-
ing official and non-official organisa-
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tions working for Scheduled Casles
und Tribes in Punjsb hes sirce buém
collected; and

(b) if s0, whether the sanre will be
laid on the Table?

The Deputy Minister of Heme
Affairs (Shrimati Alva): (a) Yes

(b) A statement giving the requived
information is laid on the Table of
the House. [See Appendix VI, an-
nexure No. 73.]

Geological Survey of Punjab

2668, Sardar Igbal Siagh: Will the
Minister of Stee], Mines and Fual be
pleased to state:

(a) the areas surveyed by the Geo-
logical SBurvey in Punjab State during
1957-58; and

(b) the results thereof?

The Minister of Mines and Oif (Shrk
K. D. Malaviya): (a) The areas sur-
veyed by the Geological Survey of
India during 1957-58 are upper Beas
Valley, Villages Basai Meo and Buhal-
heri in Tehsil Ferozepur Jhirka,
Loharu, district Hissar; Dharamkot,
district Kangra; Bhakra, Somb Nadi
dam site, Koch dam site on river
Jamuna and parts of Gurgaon, Hissar,
Ambala, Rohtak, Xarnal, Jhind,
Mohendragarh and Hoshiarpur dis-
tricts.

(b) The details of minerals found
in Punjab during 1957-58 are as
follows:—

Locality

Mineral

Quality and reserves

Villages Basai Meo and Bhubal- Slate.
heri in  Tehsil Fere zepur
Thirkas, Gurgaon district,

The worksble zone of the glat
herizen is  only 10-15 feet thicl
and the quality is poor. These
are suitable for building pur-
poses,

NES Block, Loharu in Hissar Limestone (Kankar) At the rcoerted limestore qu-rries

district.

Dharamkot, Kangra district
s.one,

of Lohaiu, deposits were found
to be spread over a considerchle
orea. The Kankar is about 3§
to 3 feet thick lyirg below ap
equal thickness of over burden
ajluvium,

Cement Grace Lime- Quarricble reserves of cement grade:

limestone at Dhrr mket  are
of the order of 17-6 milliom
tors. These can  support a
oo ton Portland cement ory
I over 2§ years.
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Suicides tn Delhi
8807, Saidai Jqbal Singh! Will the

Minister of Home Affatrs be pleased
to state:

(a) the number of persons who com-
mitted suicide and of those who
attempteqd sititide in Delhi during 1958
st far; month-wise; and

wrizen answers 24 SEPTEMBER 1988 Writien Answers

8303

{b) the number of persons out of
those who attempted suicide and were
punished?

The Minister of Home Affairs
(Pandit G. B, Paat): (a) Number of
persons who committed sulcide during
1958

Jon, Peb.  March  Arril May  June July Aug.  Septembe.

upto 15-9-58

Number of persons who attemfred to commit suicide disirg ye:§

January PFeb, Maich April May June  Julv Aug., September
upio
15-9-58
1 6 2 4 1 8 3 2
b 31st July, 1858 in respect of the diffe-
rent Railways is given below:—
Convicted 15
Acquitted 1 Amount
. of tax
Pending in Court 8 Name of Railvway coliected
Under investigation 5
(in lakhs)
29 Rs,
Central Railway 1388
. Eastern Railwny 10571
Railway Passenger Fares Northern Railway 19405
2668. Sardar Iqbal Singh: Will the Northern-Eastern Reilway . 54'97
Minister of Finance be pleased to South R
state the amount collected by way of outhern Railway 127-26
tax on the Railway Puassenger Fares South-Eastern Railway . . 4756
N . tos . o
since its imposition, on each Railway? Western Railway . 15155
Northern-East-Frontier Railwav 599
The Minister of Revenue and Civil Non-Government Railways . 3-63
Expeanditure (Dr. B. Gopala Reddl): —_—
A statement of the gross collections Total 82961

of tax from 15th September, 1857 to

—————
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The figures are provisional pending
certification by the Comptroller and
Auditor-General of India.

Shipping Conference

2669. Sardar Igbal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Ship Building and
Shipping Conference will be held at
Kharagpur;

(b) it so, when; and
(¢) main purpose of this Confer-

ence?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir, on the
7th and the 8th November, 1958.

(¢) The main purpose of the Con-
ference is to bring together persons
engaged in industries, training institu-
tions and other allied organisations in
the field with a view to pooling techni-
cal knowledge for the advancement of
the subject of Naval Architecture and
creating closer co-operation between
the various parties concerned for the
solution of their problems.
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Eastern Command, Lucknow

2672 S Shri S, M. Banerjee:
"\ Shri Tangamani:

Will the Minister of Defence be
pleased to state:

(a) whether a new building has been
constructed at Lucknow for the Engi-
neers and other departments under
the Eastern Command, Lucknow;

(b) if so, the cost of the building;
and

(¢) whether certain repair work has
already been started on this building?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) Rs. 1484300 for the offices of
(i) Headquarters, Eastern Command,
and (ii) Chief Engineer, Eastern
Command.

(¢) No.

Iron Ore Project

2673. Shri Supakar: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Starred Question
No. 518 on the 26th August, 1958 and
state the number of years for which
iron ore is to be exported at the rate
of two million tons per annum from
Rourkela area to Japan?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
The arrangement will be for ten years
in the first instance.
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Life Insurance Corporation

2g74, J Skl Yadav:
*\ Shri Jagadish Awasthi:

Will the Minister of Finance be
pleased to state the procedure govern-
ing new recruitment of staff to the
Life Insurance Corporation of India?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
Recruitment is usually made through
the Employment Exchanges and
where the Exchanges cannot meet the
requirements of the Corporation, it is
made by open advertisement. Selec-
tion is made on the basis of a written
test and interview. The selected candi-
dates, prior to their appointment, are
required to appear for a medical
examination and also to produce @
certificate or references acceptable to
the Corporation about their good
moral character.

New Insurance Scheme in Rajasthan

2675. Shri Anirudh Sinha: Will the
Minister of Finance be pleased 1o s‘ate:

(a) whether it is a fact that a new
kind of life insurance scheme is being
introduced in rural areas in the State
of Rajasthan from September, 1958;
and

(b) if so, the details of the scheme?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) and (b). A revised organisational
set up has been introduced from 1st
September, 1958, on an experimental
basis, in six Development Blocks in
Rajasthan in collaboration with the
Rajasthan Government's Rural Deve-
lopment Scheme through their Block
Development Organisation. The salient
features of the scheme are:—

(1) The scheme has been introduced
in Bassi, Jaipur, Roopbas, Govindgarh,
Raisinghnagar and Pisangam Develop-
ment Blocks.

(2) Each of the Panchayat Boards
in the Block will nominate a2 person
to take up agency of life insurance
from the Life Insurance Corporation.
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The Corporation will place the services
of one officer known as Field Officer
(Insurance) to help and guide these
agents in co-ordination with the Block
Development Officers. Out of the
agency commission payable, a portion
will go to the agent and the balance
will be utilised by the Panchayat in
the development of the villages.

(3) The villagers can purchase in-
surance policies of Rs. §00 or more.
These would be endowment policies
maturing after a specified period. The
premium ocan be paid half yearly at
the harvest time.

Tripura Judieiary

2676. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the pay scale of the
officers and staff of the judiciary of
Tripura Administration is lower, in
general, as compared with the pay
scale of similar staff in West Bengal;
and

(b) if so, action proposed to be
taken in this regard?

The Minister of Home Affairs
(Pandit G. B. Pamnt): (a) No. The pay
acales of the officers and staff of the
Jjudiciary in Tripura do not generally
compare unfavourably with those
applicable to posts of corresponding
status and responsibility in West
Bengal;

(b) Does not arise.

Beheduled Castes in Tripura

2677. Shri Dasaratha Deb: Will the
Minister of Home Affaireé be pleased
{o state:

(a) the number of people belong-
ing to Scheduled Castes, in Tripura;
!

(b) whether the number has
increased due to influx of refugees;
&nd

(¢) whether this fact has been taken
into comsideration in fixing ratio of
Scheduled €aste oadres in Govern-
roent Services in Tripura?

34 SEPTRMBER 1980 Wristen Angwers  §300

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
47,000 as estimated in 19856.

(b) There has probably been some
increase.

(c) No. As the lists of Scheduled
Castes is under revision consequent
on the reorganization of States, it is
proposed to take up the gquestion of
the percentage of reservation after the
new lists are drawn up.

Salary Rules

2678. Shri Jagadish Awasthl: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that civilian
gazetted officers of the Central Gov-
ernment proceeding on leave are un-
able to get their salaries for three
months or so after their return from
leave;

(b) it so, the reasons for this delay
in payment of their leave salaries; and

(c) the action proposed to be taken
in the matter,

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) to (c). As a rule there is no delay
in the civilian gazetted officers of the
Central Government proceeding on
leave getting either their leave salary
in respect of their leave period or
their duty pay on return. A few cases
of delay might however have occur-
red where time was taken in comple-
tion of necessary formalities. Instruc-
tions already exist for the prompt
completion of all necessary formalities
when an officer proceeds on leave and
also for provisional payment of leave
salary where delay is anticipated in
final authorisation of leave salary.

M.ES8. and Engineer Corps

2679. Shrl Supakar: Will the Minis-
ter of Defence be pleased to state:

(a) what are the peace time duties
of the Military Engineer Service amd
the Engineer Corps; and
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(b) whethar there is any scheme for
wmtrusting them with civilian works?

The Deputy Minker of Defence
(Sardar Mafithia): (a) The Corps of
Engineers comprises of the Military
Engineer Units and Military Engineer
Sesvices.

The peace-time duties of the Mili-
tary Engineer Services are;—

(1) Comstruction of all Capital
Works for the Army, Navy,
Air Force and Ordnance Fac-
tories including prowvision of
Duildings, and Defence Works,
‘together with all ancillary
services such as Roads, Elec-
trical and Mechanical Services,
Water Supply drainage, fur-
nHture and internal fixtures.

dii)Mgaintenance Services ie. the
necessary repairs and up-keep
of the weorks referred in (i)
ahove.

(iii) The execution of Deposit
Works on behalf of Canton-
ment Boards and other Public
bodies or private persons,
when approved by the compe-
tent authority.

{iv) Maintenance and operation of
Installations in connection
with supply of electricity,
water, refrigeration, ice and
sewage disposal.

{v) Recovery of rent for accom-
modation and charges for
electricity, water and furniture
from all persons occupying
Defence Services buildings
who are not entitled to free
accommodation and services.

(vi) Procurement and holding of
engineer stores for all Engi-
neer Works and Reserves.

{vii) Payment to contracters for
works carried out and %o sup-
pliers for stores supplied and
other charges such as bills for
electric energy obtained from
Municipalities, Companies, or
other bodies.
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(viil) Amsistance in the execution
of large Civili Works of
national jmportance, (eg.
NEFA project).

{ix) Lastly, aid to Civil authori-
ties for maintenance of essen-
tial services in the event of
internal emergency.

The role of Military Engineer Units
in peace time is to equip, organise and
train personnel so as to successfully
fulfil their tasks in war. Their role
covers all aspects of Military Engineer-
ing such as fleld defences, river cros-
sings including bridging, construction
of buildings, air-fields, etc. They are
also required to render assistance to
the Civil authorities for maintenance
of essenti~1 gervices in the evont of
an emer; ¢ ny.

{(b) No. The two uniils are inte-
grated and are handled as one force
to obtain maximum efficiency in their
operation in peace and war.

U.S. Aid for Road Transport

2680, Bardar Igba! Xingh: Will the
Minister of Finanee be pleased to
state:

(a) whether any scheme has been
formulated for the disbursement of the
$25 million U.S. loan or road trans-
port schemes; and

(b) if so, details of this scheme?

The Minister of Revenue and Civil
Expenditure ¢(Dr. B, Gopala Reddi):
(a) and (b). The D.L.F. credit avail-
able is being utilised for the import of
components needed by the automobile
manufacturers in India for their
normal approved production pro-
grammes of trucks, jeeps and buses.

Staff in the Ministry of Law

2681. Shrl Daljit S8ingh: Will the
Minister of Law be pleased to state:

(a) the number of Assistants and
Clerks working in the Ministry of
Law; and
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(b) the number of employees among
them belonging to Scheduled Castes
and Scheduled Tribes?

The Deputy Minister of Law (Shrl

Hajarnavis): (a) Assistants 39
Clerks ‘ 101
(b) Scheduled Castes

Assistants 5
Clerks 11
Scheduled Tribes

Assistants Nil
Clerks Nil

Staff in the Ministry of Scientific
Research and Cultural Affairs

2682. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultaral Aftairs be pleased to state:

(a) the number of Assistants and
Clerks in the Ministry of Scientific
Research and Cultural Affairs; and

(b) the number of employees among
them belonging to Scheduled Castes
and Scheduled Tribes?

The Minister of Sclentific Research
and Cultural Affairs (8hri Humayun
Kabir):

(a) (i) Assistants . . I
(ii) Upper Div. Clerks 4
(iii) Lower Div. Clerks . 143
by () Assistants
Scheduled Castes . 5
Scheduled Tribes . Nt
(iiy Upper Division Clerks
Scheduled Castes . 1
Scheduled Tribes . Nil.
(iii) Lower Diviion Clerks
Scheduled Castes . 15
Scheduled Tribes . Nil.

Wiittsn Austoers b
Poiitical Pensions

2683, Shri N. R. Munisanty: Wiil (he
Minister of Home Affaire be plenssd
to state:

(a) what is the criteria fixed fe
grant of political pensions by Gow-
ernment,

(b) the number of petitions raceived
for such pension from all States
during the years 1856-37 and 1957-58;

(¢) the amount budgeted for this
purpose for 1058-58; and

(d) how much has been spent so far
out of that amount?

The Minister of Home Affalrs
(Pandit G. B, Pant): (a) The Union
Government have no scheme for grant
of pensions to political sufferers. The
question of the criteria fixed for the
grant of such pensions does not, there-
fore, arise,

(b) to (d). Do not arise.
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Somiesh Nagar Schools in Delhi

2883, 8hri Ajit Singh Sarhadl: Will
the Minister of Education be pleased
to state:

(@) whether it is a fact that there
is no arrangement for teaching
Punjabi in Romesh Nagar Schools in
Delhi; and

(b) it so, action taken in the matter.

The Minister of Education (Dr. K. L.
Shrimall): (a) No, Sir.

(b) Does not arise,

Gas pipeline from Jawalamukhi to
Delhi

2686. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to construct a gas pipe-
line from Jawalamukhi to Delhi; and

(b) if so, at what stage is the
scheme?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) There are no
immediate proposals to construct a
gas pipeline from Jawalamukhi to
Delhi,

(b) Does not arise.

Backward Classes

2687. Shri Kumbhar: Will thé Minis-
ter of Education be pleased to refer
to pages 87, 88 and 173 in Vol 1I
(lists) 1955 of the report of the Back-
ward Classes Commission and stzte:

(a) whether the Kumbhar (po‘ters)
caste has been excluded from (he
list of the Scheduled Castes and
included in the list of the other Back-
ward Classes according to the recom-
mendations of the Commission;

(b) if so, the dates of its exclusion
and inclusion;

(c) whether the facilities reserved
for the other Backward Classes have
been made available to this caste;

(d) whether it 1s a fact that the
post-matric scholarships awarded to:
the students of this caste by the Cen-
tral Government were recovered from
the students;

(e) it so, the reasons thereof;

() whether review and fresh appli-
cationg for post-Matric scholarships
have been received from the students.
of this caste; and

(g) the result of consideration onm
these applications?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir.

(b) The caste wag excluded from
the list of Scheduled Castes of Orissa
State by the Scheduled Castes an¥
Scheduled Tribes Lists (Modification)
Order, 1956, which came into force
with effect from the 29th October,
1956.

This caste was included in the List
of ‘Other Backward Classes’ recog-
nised for the Government of India

Scholarships from the year 1957-58
onwards,
(c) The concessions allowed to

Other Backward Classes are extended
to this caste in the matter of award
of scholarships under the Government
o? India Scheme of scholarships to
Scheduled Castes, Scheduled Tribes
and Other Backward Classes.

(d) and (e). Information is being
collected and will be laid on the Table
of the House in due course.

(f) Yes, Sir,

(g) The applicationg are being scru-
tinised and every effort will be made
to finalise the caseg as early as possi~
ble.

Discretionary Fund of the Minister
of Home Affairs

2688. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
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Question No. 528 on the 26th August,
1858 and state:

{a) whether any amount has been
granted from the Home Minister’s
‘Discretionary Fund for the purpose of
giving relief to persons in Tripura who
gserved the nation in the political,
social, philanthropic and other flelds;

(b) it so, the number of persons
who received the amount; and

(c) the amount of sum given so far,
if any?

The Minister of Home Affairs
<Pandit G. B. Pant): (a) Yes.

(b) 8.

(c) Rs. 3,000. In addition, a sum
of Rs. 5,000 was recently sanctioned
for relief to victims of recent border
dincidents.

“Tribal Reserved Lands in Tripura

2689, Shri Dasaratha Deb: Will the
Minister of Home Aftairs be pleased
to state:

(a) whether it is a fact that the
Tripura Administration has not been
maintaining the tribal reserved land
in Tripura and the areas reserved for
{ribals are being used for settlement
of non-tribal people;

(b) whether it is not a fact that
non-tribals are strictly prohibited to
be settled within such Tribal
Reserved areas;

(¢) whether Government will lay a
statement showing the specific area or
-areas with specific boundaries of
“tribal reserved” land in Tripura; and

(4) whether there is a proposal to
-demarcate such reserved land by put-
ting up demarcation posts?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) The Tripura
Administration was authorised by
“Government about two years ago to
utilise a portion of the land reserved
Por the settlement of tribals for the
‘vehabliitation of displaced persons,
subject to the condition that this did
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not materially affect the implemen-
tation of the schemes which had
dlready been taken up for the seitle-
ment of tribals on lanéd. An arvea of
110 sq. miles was thus reserved by
the Maharaja of Tripura in 1981, and
another area of 1980 sq. miles wax
similarly reserved later in 1848,
Subsequently, in 1948, the Regent
Maharani released from out of the
above an area of 300 sq. miles for
the rehabilitation of displaced persons
from East Pekistan.

(b) No. According to the order of
the Ruler under which land wag last
reserved for certain specified classes of
local tribals, power was reserved to
the Government to transfer the land
under gpecial circumstances to people
falling outside the aforesaid classes,
and the authority given to the local
Administration in 1956 was thus in
conformity with this order of the
Ruler.

(c) A statement containing parti-
culars of the areas reserved in 1831
and 1943, and of the area subsequent-
ly released in 1948 is laid on the Table
of the Lok Sabha. [See Appendix VI,
annexure No, 74.}

(d) No such proposal is at present
under consideration, as the boundaries
of the reserved areas are already
fairly well-defined.

Dissolution of Marriages in Union
Territories

2690. Shri Subiman Ghose: Will the
Minister of Law be pleased to state:

(a) the number of cases for disso-
lution of marriages filed in the Union
Territories of Delhi, Himachal Pra-
desh, Manipur and Tripura since the
passing of the Hindu Marriage Act;

(b) in how many cases, dissolution
bas been allowed by the decree of the
courts; and

(b) in how many cases compromises
were effected between the parties?

The Minkster of Law (Shri A K.
Sen): (a) to (¢). Inforramtion is not
readily aveildble. It will be collected
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and inid bm the Table of the House
as soon as possible,

Kuchipudi Natyam

2691. Kumari M. Volhkumn{l: will
the Minister of Bcientific Research and
Cultural Affairs be pleased to state:

(&) whether it ig a fact that
‘Kuchipudi Natyam was not recognised
ag a classical dance by an Expert
Committee of Sangeet Natak Aca-
demy; and

(b) if so, the reasons therefor?

The Minister of Scieatific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The Expert Committee
appointed by the Sangeet Natak
Akademi to advise the Akademi, in
its policy of awards to artists in the
fleld of dancing and the categories of
dances in which these awards should
be given, hag not yet submitted its
report,

(b) Does not arise.

Life Insurance Corporation

/ Bhrl S. M. Banerjee:
w9t \ Shri Tangamani:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Life
Insurance Corporation is intending to
atilise Co-operative Societies as its
agents in rural areas to boost up
insurance business;

(b) if so, whether the scheme has
been formulated by the Corporation;
and

(c) the main features
scheme?

of the

The Minister of Revenue and Civil
Eupenditure (Br. B. Goepaia Reddi):
(a) Yes, Sir.

(b) and (¢). The scheme is under
the eongideration of the Life Insur-
ance Corporation ef Indis.

Water Supply in Andamans

2898, Shri Lachman Singh: Wil
the Minister of Heme Affalrs be
pleased to state:

(a) whether the Dalthaman Tank
which ig the main source of supply
of water in Andaman; has been clean-
ed; and

(b) if not, the reasons therefor?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
General cleaning of the Dalthaman
Tank is being done regularly. The
Geological Survey of India have
advised that desilting of tank should
not be done. Water is, however, filter-
ed and chlorinated regularly and also
tested by Public Health Officer every
month.

Medical Speclalists in Andamans

2694. Shri Lachman Singh: Will the

Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that there
are no medical specialists in Andaman
Islands;

(b) whether Government are consi-
dering to post specialists on eye, nose,
ear and throat in these Islands; and

(c) if so, how far the matter has
been considered?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) There
is no medical specialist in the Islands.

(b) and (c). It is proposed to send
a medical graduate for a specialised
training in eye, ear, nose and throat.
These islands have only a small popu-
lation and do not, therefore, need
wholetime specialists,

Buffaloes for Andamans

2695. Shri Lachman Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that
buffaloes for ploughing dy displaced
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persons in Andamans, are bought at
high price from the mainland; and

(b) whether it is also g fact that

buffaloes are available locally at
cheaper rates?
The Minister of Home Affairs

(Pandit G. B. Pant): (a) Plough
animals for supply to settlers in
Andamans were purchased after
inviting quotationg at Rs. 312'50 nP.
per cattle inclusive of all incidental
charges for delivery at Port Blair but
excluding the freight.

(b) Plough animals are not avail-
able locally in such numbers as
were required for the settler families.

Birla Industrial Museum

2696, J Shri Subodh Hn‘isda:
_Shri B. C. Majhi:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that the
Council of Scientific and Industrial
Research has decided to spend more
than six lakhs of rupees for the repair
and renovation of the Birla Industrial
Museum Building, Calcutta, which has
been donated by the Birlas; and

(b) what is the expert engineering
opinion about the life of the present
building after repair and renovation?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No Sir. The expendi-
ture proposed to be incurred on the
repairs and renovation of the build-
ing is estimated to be Rs. 3-7 lakhs.

(b) It is reported that after the
present repairs and renovation, the
building is likely to have a life of 25
to 30 years provided periodical repairs
and maintenance are efficiently carried
out,

Loans to Displaced Persons of
Tripura
2697. Shri Dasarathy Deb: Will the
Minister of Fimance be pleased fo
state:
(a) the total amount of loan ad-
vanced by Rehabilitation Finance Ad-

83200

ministration to the displaced persons
of Tripura 2o far;

(b) the total number of petitions
for loans still pending for final consi-
deration and disposal; and

(c) the amount realised from the
loanees?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddf):
(a) Rs. 15,29,950.

(b) 50.
(c) Rs. 1,42,910°48 nP.

Private Schools in Tripura

2698. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the reasons for not transferring
the management of private schools
and the social education centres to the
Territorial Council of Tripura; and

(b) when it is proposed to be done?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b).
The management of private schools
does not vest in the Administration
but in the respective managing bodies
of private education institutions. The
question, therefore, of transferring the
management of private schools to the
Territorial Council does not arise. As
regards social education, this is not
included in the matters which, under
the provisions of the Territorial Coun-
cils Act, are to be under the control
of the Council,

Gurkhas in the Indian Army

2699. Shri L. Achaw Singh: Wit
the Minister of Defence be pleased to
state whether the Government of
India have fixed a quota for recruit-
ment of Gurkhas in the Indian Army?

The Deputy Minister of Defence
(Shri Raghuramailah): No, Sir. The
recruitment of Gurkhas in the Indlan
Army is governed by increasejdecrease
in establishments, actual deficiencies
and anticipated wastages.
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Prosecution of Government Servants

2700 Shri Arjun Singh Bhadauria:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of applications
received from private citizens for per-
mission to prosecute Central Govern-
ment officials on criminal charges
during 1956-57 and 1958 so far, res-
pectively;

(b) the number of cases in which
the permission wag granted and the
number of cases in which permission
was refused with general reasons
therefor; and

(c) the number of applications men-
tioned in part (a) which are still
pending consideration and the time by
which they are likely to be disposed
of?

The Minister of Home Affairs
(Pandit G. B, Pant): The required
information is being collected and will
be placed on the Table of the House.

Lands in Allahabad District

2701. Shri Arjun Bingh Bhadauria:
Will the Minister of Defence be pleas-
ed to state:

(a) the total area of land acquired
by the Ministry of Defence from culti-
vators in Salahpur area of Allahabad
District in the years 1956, 1857 and
1858 respectively;

(b) the purpose for which these
lands were acquired;

(c) the total compensation paid to
the cultivators;

(d) whether the Ministry plans to
acquire more land in this area in the
near future; and

(e) if so, the estimated area of such
land and the purpose for which it is
proposed to be acquired?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b). A
total area of 250'43 acres of land from
villages in Salahpur area was notified

24 SEPTEMBER 1958 Written Answers 8333

for sequisition for provision of perma-
nent domestic accommodation to the
units located there. Of this an area
of 227°10 acres only was taken posses-
sion of on 30th May, 1958,

(¢) No payment hag yet been made
as the Collector is yet to declare his
award under Section 11 of the Land
Acquisition Act, 1884.

(d) and (e). Yes. The remaining
2333 acres for the same purpose.

Educational Statistics

2702. Shri Hem Raj: Will the Minis-
ter of Education be pleased to lay &
statement showing the number of
students who passed Matriculation
Examination and Degree Courses in
Arts, Medicine, Agriculture, Engineer-
ing, Veterinary Science and Forestry
during 1956, 1857 and 1858 so far,
State-wise?

The Minister of Education (Dr.
K. L. Shrimali): A statement giving
the requisite information for 1958 is
placed on the Table of the Sabha.
{See Appendix VI, annexure No. 75.]

Similar information for 1957 is not
yet completely available and will be
placed on the table of the Sabha,
when ready; while that for 1958 will
start coming in from October, 1858.

Shifting Cultivation in Kerala

2703. Shri Jinachandran: Will the
Minister of Home Affairs be pleased
to state:

(a) the amounts spent by the Kerala
Government during 1956-57 and 1957-
58 out of the Central Grant for
arresting shifting cultivation amongst
the tribes;

(b) the nature of work done so far
and how many have been permanently
settled; and

(c) the amount allotted for 1958-59
for the purpose?
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The Depuly Miuiter of Home

during the year 1830-5Y and 1937-33,

Affairs  (Shrimatl Alva): (s) The for arresting ! cultivation
following Central assistance was sanc- amongst the Seheduled Tribew:—
tiohed to the Government of Kerala
(Rs. in lakts)
State plan Centrelly
Year schemes sponscred Totel
p-ogramme
Rs. Rs. Rs.
1026 57 . . 0-722 2:00 2+922
1957-s8 . . 1054 2:00 3054

(b) The required information is
being collected from the State Gov-
ernment and will be laid on the Table
of the House as soon as received,

(¢) Rs. 3,002,000 (including the
State’s share) under the State Sector;
and Rs. 2,86,000 under the Centrally
sponsored programme.

Oll Drilling Programme

2£704. Shri Daljit Singh: Will the
Minister of Steel Mines and Fuel be
pleased to state:

(a) whether it ig a fact that Govern-
ment have decided to take measures
to expedite drilling and exploration
programme in various parts of India;
and

(b) whether it has been decided to
award a running shield to the working
party which maintains the best dril-
ling site?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Yes, Bir.

(b) A shield will be awarded by the
Oil and Natural Gas Commission to
their best organised drill site on
competitive basis, by rotation, once in
in every 4 months.

Income-tax cases

2705. Shri Daljit Singh: Will the
Minister. of Finamce be pleased to
state:

(a) the number of caseg of Income-
tax admitted in the Punjab High
Court and Tribunal since 1957; and

(b) the number of such cases dis-
posed of so far?

The Minister of Revenue and Civit
Expenditure (Dr. B. Gopala Reddi):

(a) (i) In Punjab High Court 51

(ii) In the Income-tax
Appellate Tribunal 1470

(b) (i) By High Court 8
(ii) By Tribunal

The information called for is
not readily available and will
be laid on the table of the
House as soon as possible.

Rules for Forwarding of Applications
of Government Employees

2706, Shri Shree Narayan Das: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the Government of
India have framed any rules and regu-
lations of forwarding the applications
of their employees for other posts
under Government; and

(b) if so, whether a copy of them
will be laid on the Table?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Yes.

(b) Copies of the Government Ser-
vants’ Application for Posts (Central
Services) Rules, 1943, and Ministry of
Home Aflairs Office Memorandum
No, 170/51-Ests dated 21st October,
1952 are laid on the Table of the
House. [See Appendix VI, annexure
No. 76.]
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Assar Mahal in Bljapnr

2707. Shri Sugandbl: Will the
Minister of ~ Sclentific Research and
Cultural Affalrs be pleased to state:

(a) whether it is a fact that about
two years ago some wooden pillars
and a part of the roof of the historical
building ‘Assar Mahal” in Bijapur col-
lapsed;

' (b) if so, the amount granted to
carry out the repairs; and

(c) the reasons for the delay in
reconstructing the same?

The Minister of Scientific Research
nnd Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Rs. 98,074,

(¢) The delay caused in the execu-
tion of the work is due to the intricate
nature of work involved which re-
quired consultations with other ex-

perts.

Ibrahim Roza Building, Bijapur

2708, Shri Sugandhi: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether it is a fact that the
historical building “Ibrahim Roza” in
Bijapur stands in a pool of water
during rainy season; and

(b) it so, what steps are being
taken to protect the building?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The necessary
information is being collected and will
be laid on the Table of the House in
due course.

Defence Depot Avadi

2709, Shri Nanjappa: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal
to shift the Defence Depot at Avadi,
Madras State;
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(b) {? 80, the reasons for the same;

{e) the steps taken so far in the
direction?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) No, Sir,
There is no proposal at present to-
shift any of the Depots at Avadi,

(b) and (c). Do not arise.

Delhi Police Official

2710, Shri Vajpayee: Will the Minis-
ter of Home Affairs be pleasd to state:

(a) whether a police official of Delhi
has absconded following registration of
an embezzlement case against him;
and

(b) if so, the details of this case?

The Minister of Home Affairs.
(Pandit G. B. Pant): (a) and (b).
On the 27th August, 1958, an officiating"
Assistant Sub-Inspector was reverted
to the rank of Head-Constable and
suspended as he appeared to be res-
ponsible for an embezzlement of
Rs. 4,000. He absconded from the:
Police Lines on the 8rd September,
1958, Action against him is in pro-
gress.

Decuments on Shahjahan’s Death

2711, Shri  Vajpayee: Will the-
Minister of Education be pleased to-
state:

(a) whether it is a fact that the-
Department of Archives of the Rajas-
than Government has lately come
across some important historical docu-
ments throwing light upon the death
of Moghal Emperor Shahjahan; and

(b) if so, whether there is any pro--
posal to have the documents
examined?

The Minister of Education (Dr. K. L.
Shrimalf): (a) No, 8ir.

(b) Does not arise.
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Defence Industries at Avadl

2713, Shri K, 8. Ramaswamy: Will
the Minister of Defence be pleased to
state:

(a) whether Government have
received any representation from the
‘Government of Madras for the loca-
tion of some heavy defence industries
at Avadi;

(b) whether Government has come
to any decision; and

(c) if so, the nature thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) No.

(b) and (c). Do not arise.

Amritsar Cantonment

2715. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) the total amount allotted by the
Government of India for the exten-
sion of Amritsar Cantonment as grants-
in-aid for implementing its extension
.and development schemes for the year
.1958-59 so far; and

(b) the details of these schemes?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
‘The Government of India have not
sanctioned any amount for the exten-
sion of Amritsar Cantonment but they
‘have sanctioned a sum of Rs. 95,100.00
for development projects in that
‘Cantonment during the period 1st

April to 31st August, 1958, as per
-details below:—

Projects Amount
sanctioned
Rs,
Latrines 8,200 00
Urinals 1,500%00

24,100+00

Ra,
Medical & Public Health . 2,000°00
Works . . . o 49,300°00
Harijan Qrs. N . - 10,000 00

TOTAL . 95,J00:00

2716. Shrimati Mafida Ahmed: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that a plot
of land at Sukanpukhuri Grant in
Tinsukia (Assam) which was requisi-
tioned by Government in the World
War II has not yet been released; and

(b) it so, the reasons thereof?
The Deputy Minister of Defence

.(Shri Raghuramaiah): (a) and (b). No

land in Sukanpukhuri Grant in Tin-
sukia (Assam) is held on requisition
by the Ministry of Defence. However,
land measuring about 70 Bighas was
acquired in Hukanpukhuri, Post Office
Sukanpukhuri (Assam) in 1943. Being
surplus to requirements, Government
sanctioned its reconveyance to the
original owners. Some of the owners
have refunded acquisition cost and
executed reconveyance deeds. Instruc-
tions to hand over possession of land
to them have been issued. The ques-
tion of reconveyance of land to those
who have not yet refunded the com-
pensation is being examined.

Private Service by Retired
Government Servants

2717. Pandit D. N. Tiwary: Will the
Minister of Home Affairs be pleased
to state the number of retired Gov-
ernment servants belonging to the All-
India Services and Central Services
Class 1 who have taken up jobs in
private firms during the years 1956
to 1858 so far (State-wise)?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
information will be collected and laid
on the Table of the House in due
course,
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Counddl of Scientific and Indusirial
Research

2718, S8hri D. C, Sharma: Will the
Minister of BScientific Research and
Caltural Affairs be pleased to state:

(a) the total strength of Lower
Division Clerks in the Council of
Scientific and Industrial Research and
various Laboratories under its control;

(b) whether it is a fact that the
Government of India sanctioned the
grant of four advance increments to
the Central Government Employees,
including their subordinate offices;

(c) if so, whether the clerks refer-
red to in part (a) above have also been
given this benefit; and

(d) if not, reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) 453 (Four hundred and
fitty-three).

(b) The Government of India have
sanctioned the grant of two additional
increments to the confirmed Lower
Division Clerks in the Central Secre-
tariat Clerical Service and also to the
clerks who, though not yet confirmed,
have held the posts for at least three
years and are considered suitable for
confirmation. In addition to these,
two additional increments are also
admissible to the persons of the above
category who pass typing test held by
the Union Public Service Commission
at a speed of 40 words per minute.

The above concessions are not admis-
sible to the employees in subordinate
offices.

(c) Yes, Sir.
(d) Does not arise.

Councll of Scientific and Induostrial
Research

2719. Shri D. C, Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether all Gazetted appoint-
ments in the Council of Scientific and

207 A LSD—5
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Industrial Research and its Labora=
tories under its control are made by
the Union Public Service Commisaion;
and

(b) if not, reasons therefor?

The Minister of Scientific Research
and Cuiltural Affairs (Shri Humayusm
Kabir): (a) No, Sir.

(b) The Council is an autonomous
organisation and recruitment of officers
in their organisations does not fall
within the purview of the Union
Public Service Commission.

National Memorial at Jallianwals
Bagh, Amritsar

2720. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the work done so far on the
construction of the national memorial
in Jallianwala Bagh at Amritsar;

(b) the amount of Central gran$
utilised so far; and

(c) the names of the trustees who
constitute the Jallianwala Bagh
National Memorial Trust at present?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) About 1/3rd of the work
has so far been completed.

(b) According to available informa-
tion, an amount of approximately
Rs. 2.24 lakhs has been spent so far,
but it is not known how much of this
represents the Central grant.

(c) The names of the trustees are
as follows;—

(i) Shri Jawaharlal Nehru,

(ii) Dr. Saifuddin Kitchlew,

(iii) Maulana Abdul Kalam Azad
(now vacant).

(iv) the President of the Indian
National Congress.

(v) the Governor of the State of
Punjab.

(vi) the Chiet Minister of the
State of Punjab,
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(vll) Rajkumari Amrit Kaur,
(viii) Bakshi Tek Chand; and

(ix) Giani Gurmukh Singh
Musafar.

Institutes for Tribal Students in
Punjab

27121. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any technical training
institutes for tribal students in Punjab
have been set up with the Central
assistance; and

(b) it so, their number and names
of places where these are located?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
No technical training institutes have
been opened for tribal students in
Punjab. However, provision has been
made in the Second Five Year Plan
for the opening of training centres to
train the tribals in the use of improved
spinning implements and development
of wool spinning and weaving indus-
try. Two such centres—one in spin-
ning and the other in weaving were
opened at Keylong and Phoora in
Lahaul area of Kulu Tehsil, District
Kangra, during 1956-57. Two spin-
ning training centres in wool (Pash-
mina) are expected to be opened under
the Centrally sponsored programme
during the current year.

Libraries for Women and Children in
Punjab

2722, Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the amount of grant sanctioned
by the Central Social Welfare Board
to Voluntary Social Welfare Organisa-
tions for the libraries for women and
children in Punjab during 1858-59; and

(b) if so, the names of places where
these are being set up?

The Minister of Education (Dr. K. L,
Shrimali): (a) Rs. 2,680 so0 far.

(b) The voluntary social weltare
institutions to which grants have been
sanctioned for the purpose are located
ut the following places:—

1, Karnal,
. Sonepat,
., Ferozepur,
, Amritsar,
. Taraori, District Xarnal,
Rohtak,

- JE I N X

Social Education Centres in
Himachal Pradesh

2123, Shri Dalfit Singh: Will the
Minister of Education be pleased to
state:

(a) the number of Social Education
Centres run by the Administration of
Himachal Pradesh; and

(b) the number of students getting
education in them?

The Minister of Education (Dr. K., L.
Shrimali): (a) 636.

(b) 8,540

Restrictions on Bank Advances against
Foodgrains

272¢. Shri Ram Krishan: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India has directed all
scheduled banks in the country to
further limit their advances against
wheat and other foodgrains;

(b) if so, the nature of the restric-
tion suggested; and

(¢) the response from the banks?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) On 10th September, 1958, a direc-
tive was issued by the Reserve Bank
of India to all scheduled banks im-
posing further restrictions on bank
advances against wheat and other
foodgrains (excluding paddy and rice).
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(b) The nature of restrictions is
indicated below:

A. Wheat:
In ct of An ave
® bmk,:?u fhi vithi ngém'e

gate
offices level within 66 2/3%
rating inall of such level

e States (in- in the corresponding
cluding the month of 1957
Stateof Punjab) to be maintained

each month com-
mencing from Octo-

ber, 1948.
@) Inrespect ofthe Same as above.
State of Punjab,
B. Other  Foodgrains (excluding

Wheat, Peddy and Rice)

() In respect of An average aggregate
the banks® level within 80% of
offices operating  such level in~ the
in all the States. corresponding month

of 1957 to be
maintained each
month  commencing
from October, 1958.

The previous directives of 1ith
December, 1957 prescribed the permig-
sible level in respect of A and B at
80 per cent. of the average advance in
the corresponding month in the pre-
eeding three years.

The pattern of restriction in other
respects and the permissible level of
bank advances against paddy and rice,
remain unchanged.

(c) It is too early to say to what
extent the recent directives have been
complied with by the banks.

Separation of Rural Areas from
D.M.C. Jurisdiction

2725. Shri Ram Krishan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government has
received any representation from the
representatives of rural areas for
separating the rural areas of Delhi
from the administrative jurisdiction
and control of the Municipal Corpo-
ration;

(b) if so, the reasons for separation;
and
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(c) the reaction of Government in
this matter?

The Minister of Home Affzirs
(Pandit G. B. Pant): (a) No.

(b) and (c). Does not arise.
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Manufacture of Earth-moving
Machines

2721. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
gtate:

(a) whether Government have any
proposal to manufacture earth-movix}g
equipment, tractors, bulldozers etc. in
collaboration with a Japanese firm;
and

(b) if so, the details thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (») Yes.
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(b) Yes.
The terms are:—

(i) Payment of 980 dollars for
each set of drawings and
specifications and other techni-
cal information.

(ii) Technical assistance fee at
2 per cent., on each tractor
manufactured in India upto
300 tractors.

(iii) Royalty fee of 2 per cent.

The technical assistance fee and
royalty fee will be calculated on the
value of parts manufactured in India,
on the basis of prices Ex-works Japan.

No royalty fee will be payable on
spare parts manufactured for defence
services in India. 2 per cent. royalty
fee will be payable on spare parts

manufactured for any party other than
defence services.

Royalty fee will be payable for a
period of 10 years.

Committees Working ander the
Ministry of Steel, Mines and Fuel

2728, Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state the names of Com-
mittees which worked under the
Ministry of Steel, Mines and Fuel
durmg 1857-58 and 1958-58 so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): 1. Coal
Price Revision Committee.

2. Team of experts to make detailed
surveys and investigations to study
methods of winning transportation and
distribution of sand from the D.V.C.
river deltas for purposes of stowing
in coal mines.

3. Ad-hoc Committee on resources
for stabilisation of the coal mine
workings under the Grand Trunk Road
and Barakar town in the Asansol sub-
division of West Bengal.

4. Committee to promote voluntary
amalgamation of Collieries.

5. Committee on Assessment of
Resources.
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6. Committee on Requirements and
Utilisation.

7. Committee on Production and
Preparation.

8. Committee on Transportation.

(The last four Committees are of the
Coal Council of India).

9. Fuel Efficiency Committee.
10. Coal Advisory Committee.

11. Coal Transport Advisory Com-
mittee.

12. Committee to re-assess the
demand for hard coke.

13. Committee to advise on matters
relating to oil exploration and produc-
tion, refining of crude oil and utiliza-
tion of natural and refinery gases.

14. Inter-departmental Committee
on the reclamation of used lubricating
oils.

15. Standing Panel of Technical Ex-
perts for the Neyveli Lignite Corpora-
tion (Private) Ltd.

16. Committee of Experts for the
Palana Lignite deposits.

17. Committee to report on beneficia-
tion of low grade ores.

18. Mineral Advisory Board.
19. Four Zonal Councils (Minerals).

20. Working Group to evolve a more
satistactory system of obtaining statis-
tical information by co-ordinating the
requirement of Indian Bureau of
Mines and the State Governments.

21. Mica Sub-Committee of the
Mineral Advisory Board.

22. Mica Advisory Committee.
23. Mica Sub-Committee.

24. Sub-Committee to investigate
and recommend as to what incentives
and facilities should be given to

encourage mine owners to beneficiate
minerals.

25. Petroleum Consumers Advisory
Council.
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Military Misslons

2729, Bhri Daljit Bingh: Will the
Minister of Defence be pleased to
stabte;

(a) the number of various military
missions sent to foreign countries
during 1857 and 1958 so far;

(b) the names of countries and
purpose for which they had been sent;
and

(c) the expenditure incurred on each
mission (separately)?

The Deputy Minister of Defence
(Shri Raghuramaiak): (a) and (b).
During 1957, two Missions were sent
to the U.S.S.R.—one of these was a
combined Army and Air Force Mission
led by the Chief of the Army Staff
and other was a Naval Mission led by
the Deputy Chief of the Naval Staff.
During 1958 one Army Mission led by
the Chiet of the Army Staff has been
sent to Canada and the U.S.A. and is
at present in the U.S.A. They have
all been in the nature of Goodwill
Missions.

(¢) The expenditure on the Mission
led by the Chief of the Army Staff in
1957, was about Rs. 38,500 and on that
led by the Deputy Chief of the Naval
Staff about Rs. 7,500. The running
cost of the LAF. aircraft in which
these two Missions travelled together
to the U S.S.R,, is not included in these
figures. The expenditure on the Mis-
sion sent in 1958 is estimated to be
Rs. 38,000.

Income-tax Payers in Punjab

2730. Shri Daljit Singh: Will the
Minister of Finance be pleased to state
the number of persons who pay
income-tax in Punjab, district-wise, at
present?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
number of persons in Punjab district-
wise, who are on the register of
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income-tax assesseces as on 1st Sep-
tember, 1058 is sz below:

1. Jullundur 2503
Karnal 1948
3 Hissar 1767
4 Ambala 3355
5 Simla 998
6. Gurdaspur 1232
1 Kangra 171
8 Hoshiarpur 758
9. Amritsar 6668
10. Rohtak 1798
11. Gurgaon 934
12, Mohindergarh 237
13. Ludhiana 3533
14. Ferozepur 2227
15. Patiala 6381
16. Kapurthala 390
17. Bhatinda 2640
18. Sangrur 1403

Private U.S. Investments in India

2731. Shri Ram Krishan: Will the
Minister of Finance be pleased to
state:

(_a) whether it is a fact that private
United States investment in India is
increasing; and

(b) if so, its extent during 1958 so
far?

The Minister of Revenue and Civil

Expenditure (Dr. B. Gopala Reddi):
(a) Yes, Sir.

(p) The figures for 1958 are not yet
available.

List for Appointment of High Court
Judges

2732 S Shri Subiman Ghose:
" 7\ Shri Ghosal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1171 on the
11th September, 1958, regarding draw-
ing up of an all-India list of suitable
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persons for appointment as High Court
Judges and state:

(a) whether it is a fact that appli-
cations were called for from the mem-
bers of the Bar Associations;

(b) if so, the number of applications
received;

(¢) on what considerations the selec-
tion has been made from amongst tha
members of the Bar Associations;

(d) whether the lists of names sent
by the State Governments have been
agreed upon by the Chief Justices; and

(e) the number of candidates includ-
ed in the Iist sent by the West Bengal
Government who are from the bar and
from services?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) No.
(b) Docs not arise,

(c) No selections have been made
yet.

(d) The lists are prepared in con-
sultation with the Chief Justices.

(e) It would not be proper to dis-
close this information.
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Copying Agency, Delht

2738. Shri T. B, Vittal Rao: Will
the Minister of Home Affairs be
pleased to refer to the reply given
to Starred Question No. 1160 on the
11th September, 1958 and state the
nature of steps taken so far to re-
organise the Copying Agency, Delhi?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Revised
Rules for the Copying Department
have been drafted and sent to the
District and Sessions Judge for
approval.

(b) The work in the Copying
Department is being examined to deter-
mine the strength of the staff.

(c) Pending the reorganisation of
the Copying Department additional
temporary staff is being appointed to
dispose of the existing arrears.

‘Excise Duty on Match Sticks’

2739. Shri Tangamani: Will the
Minister of Finance be pleased to state:

(a) whether any shortage of match
stick bundles was detected when the
preventive Deputy Superintendent of
Excise Madurai Division checked the
Match Factories at Sivakasi on the
15th February, 1958;

(b) it so, the action taken in the
matter;
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(c) whether it is a fact that some
members of Central Excise Depart-
ment are also under suspension; and

(d) if so, when will the matter be
disposed of?

The Minister of Revenue and Civil
Expenditure (Dr. B, Gopala Reddy):
(a) Yes, Sir, substantial shortage of
bandrolled matches was detected by
the Deputy Superintendent, Madurai
Divisiopn on the 15th February, 1958,
in 3 Match Factories at Sivakasi.

(b) Showcause notices were issued
to the Proprietors and their replies
have been received. These are being
examined and orders will be issued
by the Collector of Central Excise,
Madras, shortly.

(¢) Yes, Sir.

(d) Charge-sheets have already been
served on them. Disciplinary proceed-
ings against them will be finalised on
receipt of their explanations and on
completion of the oral enquiry.

Requirement of Engineers for Steel
Plants

2740. Shri L. Achaw Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) what are the approximate re-
quirements of engineers and skilled
workers for each of the steel plants
et Durgapur, Bhilai and Rourkela; and

(b) the steps taken to fulfil the
requirements so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) For
each of the Steel Plants it is estimated
that on an average approximately 670
engineers and higher supervisory staff
and 6,300 skilled workers and opera-
tives will be required.

(b) So far 1,200 engineers and 2,700
skilled workers have been recruited.

Training has been so arranged that
the engineers and operatives required
for each section will be ready to take
over as that section is commissioned.
241 engineers were sent for training
to the U.S.S8.R. Of these, 124 have
returned after completion of training
this year and no difficulty is antici-
pated in completing the training of a
total of 686 men according to schedule,

A large number of engineers of the
Rourkela and Durgapur steel projects
will be trained in the U.K. through
the good offices of the Ford Founda-
tion. Two batches of engineers total-
ling 198 were sent for training in the
U.S.A. The first batch of 113 are due
to return in a few days. The third
batch of 100 left on the lst and 2nd
of this month for U.S.A. Arrange-
ments have been made under the
Colombo Plan, for the training of 300
engineers of the Durgapur steel pro-
ject in the UK. 67 engineers are now
in that country. One has returned
after training, 5 engineers have
returned after training in Australia
and one from Canada. Canada and
Australia have agreed to provide
further training facilities. 63 Engi-
neers of the Rourkela Steel Project
have been trained in West Germany.
Another 48 are under training in that
country, A large training establish-
ment is being run at Jamshedpur at
which every young engineer is first
given preliminary training before going
abroad.

A certain number of highly skilled
operatives who have to have specialist
experience of steel plants, are also to
be trained abroad. So far 299 opera-
tives have gone to the US.SR. and
32 to West Germany. Arrangements
have been made with the existing steel
works in India to train 1,800 opera-
tives in about four years. 74 engi-
neering firms have agreed to train 1,600
skilled workers at a time. It is hoped
that by the time all the three steel
plants go into full production, ebout
13 000 skilled workers would have been
trained at these centres.
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Anti-Corruption Agencies

2141, Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Government of India have recommen-
ded to all State Governments for the
creation of non-official agencies to be
incharge of anti-corruption activities
at the district level in every State; and

(b) it so, whether Government have
received any reports from the State

Governments of the action taken
thereon?
The Minister of Home Affzirs

(Pandit G. B. Pant): (a) No.

(b) Does not arise.

Durgapur Sieel Works

2741-A. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any price variations in
the erection costs for Durgapur Steel
Works have been submitted by the
Indian Iron and Steel Company
(Private) Ltd.; and

(b) if so, the details thereof and
Government's reaction thereto?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Pre-
sumably the Hon'ble Member is re-
ferring to Indian Steelworks Cons-
truction Company Limited who are the
Contractors for the erection of the
Durgapur Steel Works.. They have
been submitting from time to time
claims under the price variations
clause of the Contract.

{b) The basis of adjustments is pro-
vided in the Agreement and it is a
matter of day to day accounting.

World Bank Conference

2741-B. Shri T. B. Vittal Rao: Will
the Minister of Finance be pleased to
state:

(a) the arrangement of transport
made for the World Bank Conference
to be held in Delhi next month;

(b) whether Government have hired
private taxis for this purpose;

(c) if so, the number of taxis hired;

(d) the basis on which contract for
supply of taxis has been given; and

(e) whether efforts have been made
to mobilise transport buses from
neighbouring State Governments?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopawa Reddi):
(a) The authorities of the Inter-
national Monetary Fund, International
Bank for Reconstruction and Deveiop-
ment and International Finance Cor-
poration have asked for 150 cars of
suitable size and model being placed
at their disposal for the purposes of
the Conference, out of which the cost
of the first hundred would be borne
by the Government of India and the
cost of the other fifty borne by the
International Monetary Fund, Inter-
national Bank for Reconstruction and
Development and International Finance
Corporation; in addition in connection
with the work of the Indian Liaison
Office for the Conference 20 cars have
been arranged which will be utilised
on an “as-required” basis. The autho-
rities of the Conference also require
the running of shuttle services by
buses for the transport of persons who
could not avail of the cars made avail-
able; and arrangements have been con-
cluded with the Delhi Transport

Undertakings for the supply of these
buses.

(b) Yes.

(c) Arrangements have been made
for the hiring of 125 big cars of DLZ
type and 25 taxis from U.P. Roadways
(run by the U.P. Government) for
being placed at the disposal of the
International Monetary Fund, the
International Bank for Reconstruction
and Development and the International
Finance Corporation and for 20 small

taxis for the use of the Indian Liaison
Office.
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(d) Arrangements for the supply of
taxis was initially made on the basis
of the lowest quotation available trom
the DLZ car operators; later with the
concurrence of the contractor thus
chosen on the basis of the lowest quo-
tations, arrangements have been made
to utilise DLZ taxis belonging to other
operators at the same rates.

(e) Since all the required number
of buses have been met by the Delhi
Transport Undertaking the question of
mobilising transport buses from neigh-
bouring States has not arisen.

CORRECTION OF REPLY TO
UNSTARRED QUESTION NO. 499

The Minister of Education (Dr, K. L.
Shrimall) laid a statement correcting
the reply given on the 18th August,
1958 in the statement attached to Un-
starred Question No. 499 in so far as
it relates to the information furnished
in reply to part (d) of Unstarred Ques-
tion No. 471 answered on 21st Feb-
ruary, 1858.

STATEMENT

Whereas the information already
furnished is incorrect, the following
correct information is laid on the Table
of the Sabha:

Rs.
(d) 1. Balwadi . . 1,876:43
2. Social Educarion 93369
3. Crufts Traning 2,232 40
“ ﬁgﬂrz&;ﬂlc:{ecr - 1,200 54
s, Maternity cases 1,420 52
TOTAL 7,663 57

12 hra.

RE. MOTIONS FOR ADJOURNMENT

STATEMENT BY CHIy MINISTER OF
UrraR PrADESH

Shrimati Renu Chakravartty (Basir-
hat): May I say that there i3 an
adjournment motion regarding certain
statements made by the UP Chief
Minister, because we feel that they
are actually going against the policy
enunciated in this House regarding the
solution of the food crisis.

You and the Prime Minister were
good enough to state that there should
be a national approach to the food
problem and that all parties should
come together to solve it. In U.P. all
parties are approaching the Govern-
ment for a settlement. In this situa-
tion Dr, Sampurnanand has made a
statement saying that he refuses to
have any settilement with the opposi-
tion parties. We think that it goes
counter to the policy which has been
enunciated by the Prime Minister and
on the basis of which we are trying
to function in the Food Committee.
Therefore, I would request you to
allow a discussion on this.

Shri Ranga (Tenali): He had
allowed it. We had a discussion.

Shri S. M, Banerjee (Kanpur): I
would only request you to allow me
to read one line of it which says:

‘“Referring to the political situa-
tion in the State the Chief Minister
is understood to have stated that
the Government should not be
coerced into negotiation with
opposition parties as it would
amount to a submission of the
majority party to the minority
party.”

In view of this, I do not know how the
opposition parties can possibly func-
tion. I would request the Home Min-
ister to throw some light as to how
the minority parties can function, They
cannot possibly function.
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Adjournment

Mr., Speaker: Two adjournment
motiong have been tabled.

The position is that the Chief Min~
ister is in charge of the affairs in U.P,
There is also the State Assembly. The
Chief Minister has evidently said that
he is not going to negotiate with the
opposition parties when the agitation
was continuing and that he could not
be coerced into doing so. That seems
to be the meaning of what he is re-
ported to have said. In view of Llbe
fact that the Chief Minister is res-
ponsible for the affairs in the State,
and there is also the State Assembly,
we have no jurisdiction in this matter.
{Interruptions).

The other day, some hon. Members
met me and 1 told them what
I would do in case I found that
consent could not be given and I dis-
allow an adjournment motion. I told
them that in case an adjournment
motion is tabled by the leader or an
office-bearer of a particular group to
Indicate that the Group supported the
motion, I would give due consideration
as to whether it should be read in the
House or not. To this procedure, they
generally agreed. When once I say
T disallow it”, they ought not to raise
it or bring it up here. I am really
sorry that this understanding is not
being acted upon. 1 did say and they
did agree that if I come to the con-
clusion that consent cannot be given,
and I refer to it in the House and I
say ‘I have disallowed the motion®,
there should be no more discussion in
the House thereon.

Shrimati Renn Chakravarity: On a
point of personal explanation, Sir. You
have said that an agreement was
reached. As you know, no agreement
was reached with regard to this matter.
Therefore, I do not want the House
to feel that having agreed to something
in your Chamber, we are breaking it
in the floor of the House.

Mr. Speaker: I am aware that so
far as the hon, Member is concerned, it
was half consent and half non-consent.

12.05 hra.
RE. MOTION OPF PRIVILEGE

Dr. K. B. Menon (Badagara): Shri
Masani, who moved a privilege motion,
has left for Bombay yesterday-on some
urgent business. May I request you
to delay your decision on the privilege
issue?

An Hon. Member: How does he re-
present Shri Masani?

Mr, Speaker: He has not made hirm-
self thoroughly understood. After
having a preliminary discussion on the
question of privilege Shri Masani has
left the place. Under rule 225, in case
I give my consent for further progress
of that motion and ask him to move it
formally here, the Member who raised
it must be present to do so. But he
has left for Bombay. Before leaving
he has sent me a letter stating that
he has entrusted this matter for fur-
ther carrying on to Dr. K. B, Menon.

Shri V. P. Nayar (Quilon): Under
what rule?

Mr. Speaker: A further motion will
be necessary if 1 come to some con-
clusion and give my consent to the
further steps that are to be taken.
Probably the hon. Member thought
that as is usual in the case of ques-
tions, where any other member can
be authorised to put them, in this case
also it can be done. I find that under
the rules this authority cannot be
given to some other member and that
this work cannot be undertaken by
any member other than the member
who raised it. That is the position.

Dr. K. B. Menon wrote to me a
letter that Shri Masani has gone away
to Bombay and, therefore, my expres=-
sion of an opinion regarding this ques-
tion of privilege should be delayed in
this session. Yesterday the hon. Mem-
bers were very anxious about this.
I was also a little anxious to see that
so far as I am concerned, I am not
delaying the decision on this matter.
Now Dr. Menon says: you put it off
till Shri Masani is back.
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Shri Bimal Ghose (Barrackpore): 1f
1 am not mistaken, you can bring it
up here or refer it to the Privileges
Commurtee.

Mr. Speaker: Dr. Menon writes in
hig letter:

“I understand that rule 225 re-
quires the mover himself to move
the motion when the Speaker
makes the announcement. I have
sent a telegram to Mr. Masani,
inviting his attention to this fact,
Under these circumstances, I re-
quest you to postpone the anno-
uncement till the end of the ses-
sion, if possible.”

That is, the last day. So, let me
wait till Saturday to give my decision
one way or the other.

Shri Bimal Ghose: There are two
things. If I remember correctly, you
may send it to the Comm‘ttee of Pri-
vileges or let it to be moved here. 1f
you want to send it to the Committee
of Privileges......

Mr, Speaker: The hon. Memker will
once again read the rules. According
to the procedure, I have to consider
the issue and decide whether to give
my consent or not. If I g've my con-
sent, under rule 225 I will, immediate-
ly after the Question Hour, call the
Member who shall rise in his place and
while asking for leave, make a short
gtatement. If objection to leave being
granted is taken, I will call upon hon.
Members who want to support it to
rise in their seats to see if 25 persons
rise In their seats. If I am satisfied
on that score, then leave will be
granted.

When a Member makes a motion the
House will debate the matter and
decide whether it should be sent to
the Committee of Privileges. It is
open to the House to dispose of it
forthwith or send it to the Committee
of Privileges. Now we are in the first
stage. I have been asked to give my
consent on the preliminary points
which were raised. I have to make
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up my mind and then say what I pro-
pose to do. So, I was proposing to
do it one way or the other, but in the
meanwhile 1 received this letter from
Dr. Menon. So, for this purpose, I will
wait till Saturday. These are the
rules. I hope hon. Members will look
into the rules and act according to the
rules.

12.08 hrs.
PAPERS LAID ON THE TABLE

AMENDMENT TO THE OFFICERS OF PAR-
LIAMENT (TRAVELLING AND DAILY
ALLOWANCES) RULES

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table, under sub-
section (2) of Section 11 of the Salaries
and Allowances of Officers of Parlia-
ment Act, 1953, a copy of Notification
making certain amendment to the Offi-
cers of Parliament (Travell’ng and
Daily Allowances) Rules, 1956. [Placed
in Library, See No. LT-947|58].

AMENDMENT TO THE MINISTERS (ALLOW-
ANCES MEDICAL TREATMENT AND
OTHER PRIVILEGES) RULES

The Minister of State in the Ministry
of Home Affairs (Shri Datac): T beg
to lay on the Table, under sub-section
(2) of section 11 of the Salaries and
Allowances of Ministers Act, 1952, a
copy of Notification No. G.S.R. 872,
dated the 9th August, 1958 making
certain further amendment to the Min-
ister's (Allowances, Medical Treatment
and other Privileges) Rules, 1957.
[Placed in Library, See No. LT-948(58.]

REPORT OF LEADER OF SCYENTISTS’ Drig-
caTION TOo USSR

The Minister of Scientific Research
and Cultural Affairs (Shri Humayzn
Kabir): I beg to lay on the Table a
copy of the Report of the leader of the
Scientists' Delegation to USSR in May,
1858. [Placed in Library, See No. LT-
949(581.
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The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinba): On
behalf of Shri B. R. Bhagat I beg to
lay on the Table, under sub-section
(4) of Section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a eopy of each of the fol-
lowing Notifications making certain
further amendments to the Medicinal
and Toilet Preparations (Excise
Duties) Rules, 1956:

(1) G.S.R. No. 774 dated the 6th
September, 1958.

(2) G.S.R. No 793, dated the 13th
September, 1958.
[Placed in Library, See No. LT-950|
58].

AMENDMENTS TO THE CENTRAL Excis
Rures

Shrimati Tarkeshwari Sincha: On
behalf of Shri B. R. Bhagat, I beg to
lay on the Table, under section 38 of
the Central Excise and Salt Act, 1944,
a copy of Notification No. G.S.R. 795,
dated the 13th September, 1958, mak-
ing certain further amendments to the
Central Excise Rules, 1944. [Placed in
Library, See No. LT-951|58].

ANNUAL REPORT OF BHARAT ELECTRONICS
(PrIvATE) LrimrTeED

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesinghrao
Gaekwad): Sir, on behalf of Shri
Raghuramaiah, I beg to lay on the
Table, under sub-section (1) of section
639 of the Companies Act, 1956, a copy
of the Annual Report of the Bharat
Electronicg (Private) Limited for the
year 1956-57 including a copy of the
auditor’s report thereon. [Placed in
Library, See No. LT-952{58].

Shri Morarka (Jhunjhunu): On a
point of order, Sir.

The hon. Parliamentary Secretary
placed on the Table just now the
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Annual Report together with the
audited statement of accounts for the
year 1856-57. The annual report and
the audited statement of accounts for
the year 1955-56 were not placed on
the Table of the House except as a
part of the commercial appendix to
the appropriation accounts of the
Defence Ministry. They placed that
statement on the Table on the 4th
September, 1958.

Section 639 of the Companies Act
requires that these reports and state-
ments of accounts should be placed on
the Table annually. My information
is that these accounts were signed by
the auditors and adopted by the direc-
tors as early as the 20th November,
1956. They were adopted on the 20th
November, 1956, but they were....

Mr, Speaker: Which one? The pre-
sent one?

Shri Morarka: No, for the previvus
year.

They were adopted on the 20th Nov-
ember, 1956, but were not placed on
the Table of the House till today
except, as I told you, as an appendix
to the appropriation accounts on the
4th September, 1958, i.e., after 29
months,

Even the report for this year, they
are piacing on the Table after 18
months. I cannot understand why this
inordinate delay is taking place in
placing these annual reports and
statements of accounts of the Govern-
ment Corporations on the Table of the
House when the accounts are audited
in time and are considered and adopt-
ed by the directors in time. There
are different sections of the Company
Law under which these accounts have
to be submitted to the sharehaolders
within nine monthg of the year-ending
and before that the accounts have to
be audited and kept ready.

Mr. Speaker: 1 am not going to
allow an argument. What are the
facts? I will ask the hon. Minister to
look into them.
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Shri Fatesinghreo Gachwad: Siv I
shall Jook into the matter.

Mr. Speaker: If the hon. Member
will table a question, I will ask the
hon. Minister to answer,

Dr. Ram Subhag Singh (Sasaram):
They are all here,

Mr. Speaker: What is this delay due
to?

The Deputy Minister of Defeunce
(8hri Baghuramaiah): I have just
come Sir. May I know the back-
ground?

Mr. Speaker: The hon, Member has
compiained that the report for the
year 1956-57 has been placed on the
Table just now after nine months. So
far as the earbier report is concerned,
he says that though the report was
made as early as November, 1956, it
has not been placed on the Table of
the House except indirectly on the
4th September, or whatever the date
is, as an appendix to some other papers
that have been placed in this House.
He would like to know as to why the
regular procedure of placing the
reports has not been adopted in one
case and why there has been delay in
both the cases,

Shri Raghuramaiah: I shall look into
it and make a report tomorrow.,

12.13. hrs,
ARREST OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing wireless message dated the 23rd
September, 1858, from the District
Magistrate, Kanpur:—

I have the honour to inform
you that the Sub-D‘visional Magis~
trate, Bilhaur of Kanpur District,
found it his duty, in the exercise
of his powers under section 9,
Criminal Law (Amendment) Act/
1st Criminal Procedure Code, to
direct that Shri Jagdish Awasthi
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Member, Lok Sabha, be arrested
for committing offence punishable
under these sections. Shri Jagdish
Awasthi, Member, Lok Sabha, was
accordingly arrested at 3 pm. on
the 23rd September, 1958, and is
at present lodged in the District
Jail, Kanpur.”

Shri 8. M. Banerjee: What is the
section?

Mr, Speaker: Section 7 of the Cri-
minal Law (Amendment) Act.

COMMITTEE ON PETITIONS
MINUTES

Shri Barman (Cooch-Bihar—Res-~
erved—Sch. Castes): Sir, I beg to lay
on the Tabie the Minutes of the
sittings (Nineteenth and Twentieth) of
the Committee on Petitions held dur-
ing the Fifth Session.

12.14 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on Monday, the
22nd September, 1858, passed
the enclosed motion concurring in
the recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee of the
Houses on the Bill to provide for
the control of rents and evictions,
and for the lease of vacant pre-
mises to Government, in certain
areas in the Union territory of
Delhi. The names of the members
nominated by the Rajya Sabha to
serve on the said Joint Committee
are set out in the motion.”
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Matter of Urgent

Public Importance

MorIOoN
“That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill
to provide for the control of rents and
evictions, and for the lease of vacant
premises to Government, in certain
areas in the Union territory of
Delhi, and resolves that the following
members of the Rajya Sabha be nomi-
nated to serve on the said Joint

Committee: —

. Shri Gopi Krishna Vijaivargiya
. Shrimati Ammu Swaminadhan

. Shri Deckinandan Narayan

. Dr. W. S. Barlingay

. Shri Awadheshwar Prasad Sinha

. Babu Gopinath Singh
. Shri Onkar Nath

. Shri A. Dharam Das
. Shri R. S, Doogar

. Dr. Raj Bahadur Gour

. Shri Faridul Haq Ansari

. Shri Anand Chand

. Shri Mulka Govinda Reddy
. Mirza Ahmed Ali

. Shri Govind Ballabh Pant.”

© O TN N

bk bk ek ek ek s
D o W N~ O

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

HARDSHIP CAUSED TO MEMBERS OF
ScHEDULED CASTES BY THE DEMOLITION
OF SOME STRUCTURES IN MoTI Baca

Shri B. K, Gaikwad (Nasik): Sir,
under Rule 197 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha I beg to call the attention of the
Minister of Home Affairs to the fol-
lowing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

“Hardship caused to members of
the Scheduled Castes by the demo-

to Supplementaries on Starred
Question No. 1267

lition of some structures in Moti
Bagh in Delhi.”

The Minister of Home Affairs
(Pandit G. B. Pant): The Motl Bagh
Colony was first established in 1955-56
as a residential colony for Govern-
ment servants. Soon after the estab-
lishment of the colony, a number of
unauthorised stalls and other struc-
tures used as shops, dairies etc. began
coming up. Such structures not only
encroached on Government land but
created slum conditions. To restrain
the growth of these unauthorised con-
structions, structures of recent origin
are removed from time to time. On
the 27th August, 1958, some structures
which were of recent origin and had
been constructed by encroachment on
Government land were demolished in
Moti Bagh area. The demolition was
carried out without making any dis-
tinction whatsoever on the basis of
caste or creed.

The problem of restraining unautho-
rised constructions which lead to the
creation of insanitary and slum con-
ditions is as urgent as it is acute. A
committee consisting of the Chief
Commissioner of Delhi, all Members of
Parliament from Delhi and others has
recently been appointed to go into this
problem and make concrete sugges-
tions for its solution.

12.17 hrs.

CLARIFICATION OF REPLIES TO

SUPPLEMENTARIES ON STARRED
QUESTION NO. 1267

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): Sir, in
reply to a supplementary to Starred
Question No. 1267, I stated that the
by-products to be manufactured in the
By-Product Plant at Rourkela would
be coal tar, ammonia liquor and benzol,
These' are the by-products from the
coke ovens. The products which will
be produced in the By-Product Plant
are intermediate and marketable pro-
ducts like heavy and light tar oils,



8359 Business of the House 24 SEPTEMBER 1938 Business of the House  §360

{Shri Gajendra Prasad Sinhal
pitch, phenol, naphthalene, anthracens,
benzol, pure benzene, pure tolune,
zylines, concentrated ammonia liquor,
liguor sulphuric acid and phenol
products.

1 also mentioned that no estimates
had been made of the costs of the by-
products plant in Bhilai and Durgapur.
The correct position is that the by-
products plant—coke oven plant, sul-
phuric acid plant, benzol rectification
plant and tar distillation plant—of
Durgapur is estimated to cost about
Rs. 64 crores. Although it is difficult
to separate the cost of the by-product
plant from the other costs in Bhilai,
it could be assumed to be approxi-
mately about Rs. 3 to Rs. 4 crores.

12.18 hrs.
BUSINESS OF THE HOUSE

Shrimati Renu Chakravartty (Casir-
hat): Today in the papers we saw that
Shri Feroze Gandhi is pretty ill. We
are sorry about it. In view of his
illness the discussion, which he is
supposed to initiate, obviously will
have to be held over. In the circum-
stances, could we take up the Textile
Enquiry Committee’s Report in lieu of
that discussion?

Mr. Speaker: I was really sorry to
learn that he was ill, but I am glad
to some extent that he is improving.
Last night at about 10 or 10.30, I went
to the hospital to find out as to what
his condition was. He was sleeping
and I did not want to disturb him.
So, 1 asked the persons in charge to
report to me from time to time as to
how he is progressing. So far, he is
on the road to progress. We wish that
he will improve and be restored to
normal health very soon. 1 was told
by his Private Secretary, who was
with him at that time, that he had
been talking to him on the subiect of
his motion. Evidently, Shri Feroze
Gandhi was thinking in his mind as
to what will happen to his motion. I
told his Private Secretary to tell him

that he need not worry himself over
this motion and that we shall try to
find out a suitable opportunity for it
later,

As regards the suggestion made by
Shrimati Renu Chakravartty, 1 shall
consider whether those who have given
notice of the motion to discuss the
Textile Enquiry Committee’s Report
are ready for a discussion,

Shrl Nath Pal (Rajapur): Whereas
we very much welcome an early
chance to get this Textile Enquiry
Committee’'s Report discussed, I am
afraid the notice that we are getting,
in view of the decision of the Business
Advisory Committee, is too short.

Shrimatl Renu Chakravartty: It has
been there; it has been admitted.

Mr. Speaker: Let me think about it.
Let us hear those persons who have
tabled it. The other day it was said
that at the fag end of the session, they
do not want it to be taken. If it is
not the Textile enquiry report, there
is something else. We will have other
work. I must consult. Shri Asoka
Mehta was particular about the Tex-
tile enquiry report. He is not here.

Shri Naushir Bharucha (East
Khandesh): I have also given notice.
I am not ready.

Mr. Speaker: At the fag end of
the se-sion, they did not want it to
be taken. We shall consider,

Shri M. C. Jain  (Kaithal): May 1
suggest, Sir, that the Report on Com-
pany Law Administration be taken
up?

Shri S. M. Banerjee (Kanpur):
will find out from the various hon.
Members. b

Shri S. M. Banerjee (Kanpur):
About the Textile enquiry report, if
it is not advisable to take it at this
time, Shri Tangamani and myself
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have given a calling attention notice
about closure of textile mills. .....

Mr, Speaker: I shall consider. There
are 80 many on my list. The moment
a suggestion made, immediately am I
bound to give an answer here? We
shall go to the next item now.

12.20 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS, 1958-58-——contd.

Mr. Speaker: The House will now
resume discussion on the Demands for
Supplementary Grants, 1958-59.

All the Demands and the cut mo-
tions Nos. 14, 25, 26, 40, 51 and 52
moved thereto yesterday are before
the House.

The hon. Minister may now reply
to the debate after which fhe cut
motions will be disposed of and the
Demands put to the vote of the House.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
Sir, of the eight demands that were
moved yesterday, four of my collea-
gues have replied as far as the criti-
cisms of their demaads were concern-
ed. In the case of certain demands,
hon. Members have not only agreed
to the supplementary demands, but
have also pleaded for additional ex-
penditure, more especially on roads
in Naga Hills, etc. This is the first
batch for this year.

Out of the eight demands, four are
due to court awards. Wherever some
officer felt that there was injustice
done, he got a decrce from the court
and that money is being given under
these supplementary demands. The
other four demands relate to salt,
steel, Naga Hill roads and the two
loans given to the State Governments.
As far as the Finance Ministry is con-
cerned, we are concerned only with
whatever was given as loan assistance
to the States. Shri Panigrahi has
raised this point very clearly and he
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asked, what would happen if the
State Governments are unable to pay.
The Central Government is living on
loans from abroad and from internal
resources and the State Governments
also are being given this loan assist-
ance for development work. Ultimate-
ly, the Government of India must
adopt a policy by way of enabling the
State Governments to repay the loans,
cte. I may agsure the House that all
this loan assistance is being given for
capital developmental work. The Plan-
ning Commission takes into considera-
tion the requirements of all the States
and after a good deal of negotiation,
whatever assistance is to be given in
a particular year is decided by the
Planning Commission which is gene-
rally accepted by the Finance Minis-
try.

As regards Orissa, for instance, it
is not a fact that Orissa owes Rs. 150
crores either to the Government of
India or to the open market. It is
roughly about Rs. 80 or 90 crores.
Whatever it is, the bulk of it is for
the Hirakud Project and the rest of it
is perhaps for the Machkund project.
Both are likely to pay in course of
time and they will be able to repay
the loans to the Central Government
and whatever they have borrowed
from the open market. I do not ex-
pect any difficulty arising from the
inability of the State Governments to
repay the loans. After all, we are
pressing upon the State Gavernments
to increase their resources. While, of
course, loans and grants are being
given, the Planning Commission and
the Finance Ministry are pressing
upon them to see that their resources
are improved to meet their revenue
expenditure and also to meet theft
interest charges.

Shri Panigrahi (Puri): May I ask
the Minister whether the Finance
Ministry or the Planning Commission
is considering to consolidate all the
loans that are being given to the States
and whether the Government is going
to charge interest on those loans
which are advanced to the D.V.C,
Bhakra Nangal and Hirakud?
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Dr. B. Gopala Reddi: Yes, all loans
are interest-charged. This matter has
been considered at length by the
Finance Commission and the Finance
Ministry also has considered this point
in all its aspects. We could not accept
that recommendation of the Finance
Commission, namely, to consolidate all
loans given to the State Governments
into two loans, one of 15 years’ dura-
tion and another of 30 years’ duration.
That would incapacitate the Central
Government to go to the assistance
of the State Governments, etc. While
that is so, we are trying to negotiate
with each State Government and see
that we consolidate all the loans given
to that particular State Government.
So far, it is Rs. 980 crores of loan
assistance given to all the State Gov-
ernments as on 1st April, 1957. Last
year, another sum of Rs. 290 crores
was given, making a total of Rs. 1,270
crores. We have recovered according
to the instalments Rs. 60 crores from
the State Governments last year. So,
roughly on 1st April 1958, the position
is that all the State Governments put
together owe to the Central Govern-
ment Rs. 1,200 crores. Of course, there
are innumerable loans, small and big
loans. Sometimes, the duration is one
year, sometimes, two, sometimes 5 or
10 years. All these things have to be
consolidated. We have to take steps
to consult the State Governments and
see whether it can be done without
incapacitating the Central Government
to go to the assistance of the State
Governments.

Anyhow, in this demand, Rs. 2
crores were asked for. There was a
Member from Karnal who pleaded
that the Punjab Government should
be given greater loan assistance. I
have looked into the figures, Punjab
Government has received the maxi-
mum amount of assistance from the
Central Government. Of course, that
includes whatever has been given for
the Bhakra Nangal project also. On
i1st April, 1957, Punjab owed the
Central Government Rs. 192 crores.
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That is the largest amount that any
State Government owes to the Cen-
tral Government. Next comes, per-
haps, the West Bengal Government
with JRs. 153 crores. It is not a fact
that we starve the Punjab Govern-
ment or any other Government. As
far as it lies within our power and
as far as their requirements are con-
cerned, the Planning Commission goes
into this question very carefully each
year and loan assistance is given to
them. Wherever necessary and where~
ever the requirement is greater, the
Central Government also gives some
additional loan assistance to the State
Governments.

Shri M, C. Jain (Kaithal): I con-
fined my remarks to the loans for
anti-flood measures. The Punjab Gov-
ernment is demanding more loans and
the Central Government is not giving
as much loan as the Punjab Govern-
ment wants.

Dr. B. Gopala Reddi: The bulk of
our loan assistance is earmarked for
the Bhakra Nangal project. What-
ever it is, they owe us Rs. 192 crores
and certainly we will see that these
flood control measures are given due
assistance. The Irrigation and Power
Ministry and also the Planning Com-
mission are seized of the matter and
we will certainly see that we go to
their assistance.

Any way, I do not think any State
Government can say that it is not
likely to pay the loan taken from the
Centre. 1 do not know whether Shri
Panigrahi has quoted the Chief Minis-
ter of Orissa correctly. I do not think
the Chief Minister has said, suppose
we do not pay or refuse to pay to the
Central Government, what will
happen, will the Centre take it over,
and things like that.

Shri Panigrahi: May I submit, in
the Assembly this point of loans was
discussed and the Chief Minister said,
supposing the Government of Orissa
is not in a position to pay back all
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the loans that it has got from the
Central Government, is the Govern-
ment of India going to put the State
Government to auction. That is what
he said.

Shri C. D. Pande (Naini Tal): Neo
State Chief Minister will say like that:
a most unworthy statement.

Dr. B. Gopala Reddi: Certainly we
are not going to put it in auction for
anybody to bid at the auctiom. We
will certainly take all possible action
to see that the State Governments do
not repudiate the loans taken from
the Centre or from the open market.
I do not think the question arises at
all. We will certainly see that the
State Governments pay back their
dues, both interest and capital, accord-
ing to the agreement. Otherwise, the
entire governmental machinery will
come to a standstill, and it will not
redound to the credit of either the
State Government or the Central Gov-
ernment.

While approving the Demands, the
hon. Members have drawn attention
to the general policy with regard to
salt, oil, etc., and my colleagues have
amply replied to those points. There-
fore, my task became very easy, be-
cause, as far as the Finance Ministry
is concerned, there is only one Demand
which was generally approved, and
hon. Members are asking for more
loan assistance to the State Govern-
ments like Punjab, Orissa, etc. We
can certainly see what can be done,
and we can certainly go to the as-
sistence of the States as far as possi-
ble.

Mr. Speaker: Now ] put the cut
motions to the vote of the House.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective supplemen-
tary sums not exceeding the
amounts shown in the third

1968-59

column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 381st day of -March,
1959, in respect of the following
Demands entered in the second
column thereof:

Demand Nos. 3, 128 and 130".
The motion was adopted.

[The motions for Demands for Supple-
mentary Grants which were adopted
by the Lok Sabha are reproduced
below—Ed.}

Demanp No. 3—SaLr

“That a supplementary sum not
exceeding Rs. 4,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1959, in res-
pect of ‘Salt’”

DEMaND No. 128—CapPrrarL OUTLAY OF
MINISTRY OF STEEL, MINES AND Fuer

“That a supplementary sum not
exceeding Rs. 4.80,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1859,
in respect of ‘Capital Outlay of
the Ministry of Steel, Mines and
Fuel'.”

DEMAND No. 130—CAPITAL OUTLAY
oN Roaps

“That a supplementary sum not
exceeding Rs. 52,08,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of ‘Capital Outlay on
Roads’.”
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12.32 hrs,

INTERNATIONAL FINANCE COR-
PORATION (STATUS, IMMUNITIES
AND PRIVILEGES) BILL

The Minister of Revenue and Civil
Expenditure (Dr. B, Gopala Reddi):
I beg to move:

“That the Bill to implement the
international agreement for the
establishment and operation of the
International Finance Corporation
in so far as it relates to the sta-
tus, immunities and privileges of
that Corporation, and for matters
connected therewith, be taken into
consideration.”

As the House is aware, two specialis-
ed agencies of the United Nations
came into existence as a result of the
discussions at the Bretton Woods Con-
ference in July 1944, The two agen-
cies, namely, the International Mone-
tary Fund and the International Bank
for Reconstruction and Development,
started in December, 1945 when 28
Governments signed the Articles of
Agreement of these two organisations.
As in the case of the UN. organisa-
tion itself and other agencies, these
Articles of Agrecement of these orga-
nisations provide for certain immun.-
ties and privileges for the two organi-
sations, their officials and employees
Legal effect was duly given to these
provisions under the relevant Ordi-
nance promulgated on 24th December,
1945,

Need was in duc course frit for an-
other international financial institu-
tion which would promote investment
in the private sector, particularly in
the under-developed countries. This
need was fulfilled when the Interna-
tional Finance Corporation came into
being in July, 1956. India became a
Member of this Corporation at the
very beginning. A subscription of
4-431 million dollars was paid in
August, 1956 with the approval of
Parliament. The Articles of Agree-
ment of this Corporation follow the
pattern of thosc of the International
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Corporation  (Status,
Immunities and
Privileges) Bill

Bank, so far as they relate to the
granting of status, immunities and pri-
vileges for the Corparation, itg offi-
cials and employees.  This interna-
tional agency is set up to achieve the
object on which all member-countries
were agreed and it was also agreed
that the member-countries should
refrain from trying to tax or in any
other way hampering its operations
but on the contrary facilitate its
operation by giving immunities and
privileges on the basis agreed to by
one and all the member countries.
Article VI of the Agreement which
has been reproduced in the Bill be-
fore the House, and which provides for
these immunities and privileges, sevks
to make available to the Corporation
only those facilities which are essen-
tia. for its successful operation in the
member-countries.

The main items which need a men-
tion are that the Corporation is in-
vested with juridical personality and
the capacity to contract, to acquire
property and to institute legal pro-
ceedings. There is no immunity from
judicial proceedings to which the’
Corporation’s assets would be duly
subject. The inviolability of the
Corporation’s archives is recognised,
certain privileges in connection with
the official communications of the Cor-
poration are also granted. The pro-
perty and assets of the Corporation
are to be free from restrictions, re-
gulations, controls and moratoria of
any nature, but as stated already, they
can be attached in satisfaction of a
judgment if it is against the Corcora-
tion.

The oficers and employees of the
Corporation are ccnferred immunity
from legal process with respect to
their offictal acts only; immunity from
emigration restrictions, alien restric-
tions, requirements, natural service
obligations etc., is given to the same
extent as is accorded to officers, etc,
of comparable rank of other members.
They are also granted similar privi-
lege in respect of travelling facilities.
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The Corporation, its assets, income
and its operations and transactions
authorised under the IFC Charter will
be immune from all taxation and
customs duties. The Corporati  will
also be immune from liability for the
collection or payment of any tax or
duty. The salaries and emoluments
paid by the Corporation to its Direc-
tors, Alternates and officials or em-
ployees, who are not local citizens,
will be exempted from taxation.

In this connection, I may state that
these facilities are to be given only
to the Corporation and that they will
not be available to the enterprises
financed by the Corporation. Those
enterprises will not enjoy any special
status by reason of the Corporation’s
investments.

Section 10 of the said Article VI
of the Agreement of the Corporation
requires each member to take such
action as is necessary in its own terri-
tories for the purpose of making
effective in terms of its own law the
principles set forth in the Artlicle.
The present Bill seeks to achieve this
purpose, and is a very simple mea-
sure for discharging our obligations
which have arisen as a result of our
membership in the Corporation.

While speaking of this Corporation,
the House would naturally like me to
say a few words about its activities
in general. The Corporation has so
far sanctioned ten proposals in various
countries, the first of them a little
over a year ago when it began its
lending operations. While no private
Indian firm has so far been sanctioned
a loan from the IFC, it is understood
that a few applications from India
are under the consideration of the
IFC. 1 am not going into details in
this regard as the IFC's objective is
to deal directly with private enter-
prises and Government comes into the
picture only after the IFC and the
applicants come to some measure of
agreement in principle. All this is, of
course, not directly connected with
the present Bill, which, as I have
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Privileges) Bill
already mentioned, aims at giving a
legal basis to the provisions of the
Articles of Agreement of the Corpora-
tion so far as they relate to certsin
privileges and immunities.

In view of what I have said, I trust
the House will have no hesitation i
passing the Bill before us.

Mr. Speaker: Motion moved.

“That the Bill to implement the
international agreement for the
establishment and operation of the
International Finance Corporation
in so far as it relates to the
status, immunities and privileges
of that Corporation, and for mat-
ters connected therewith, be taken
into consideration.”

Shri Naushir Bharucha (East
Khandesh): I rise on a point of order.

Mr. Speaker: I am coming to it.

Shri Bharucha has tabled a motion
that the Bill may be postponed and
asking for the circulation of the Con-~
stitution of the Corporation.

Shri Naushir Bharucha: That has
been circulated.

Mr. Speaker: Therefore it does not
arise.

Shri Balasaheb Patil is not in his
place. Shri Bharucha.

Shri Naushir Bharucha: I raise the
following points of order on this Bill:

(1) Whether clause 3(2) empower-
ing the Government by Notification to
amend the Schedule is not ultra vires
of the Constitution, in that—

(a), authority to grant further
exemptions to the Corporation
from taxation implies that the
constitutional requirement of
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{Shri Naushir Bharucha)
the President’s recommenda~
tiong for such purposes is be-
ing dispensed with or circum-
vented by this Clause;

(b) a carte blanche is being given
to the Government to alter
the receipts distributable to
the States from certain taxes
without complying with the
provisions of article 274.

(2) Whether the Schedule is not
wltra vires in its entirety by reason of
its violation of artirle 14, in that—

(a) whereas similar and indige-
nous foreign trading and
moneylending corporations or
bodies in India are not granted
facilities in the matter of
jurisdiction to defend suits,
the IFC (International

Finance Corporation) is
granted this discriminatory
privilege;

(b) whereas similar other corpo-
rations or bodies are not
granted immunity from legal
action by the Government,
the IFC is granted such im-
munity;

(¢) whereas similar other corpo-
rations or bodies are not
granted immunity from
attachment before judgment,
the IFC is granted such im-
munities;

(d) whereas similar other corpo-
rations or bodies are not
granted  immunity from
search, requisition or seizure
by .executive or legislative
action, the IFC is granted
such immunity;

(e) whereas the archives of simi-
lar bodies or corporations are
not inviolable, the archives of
the IFC are given this im-
munity.

24 SEPTEMBER 1988 Finance Corporation  $372

(Status, Immunities and
Privileges) Bill

Whereas property and assets of stmi-
lar corporations or bodies are not
exempt from restrictions, regulations,
control or moratoria, the property and
assets of the IFC are so exempted.
Whereas similar corporations or bodies
are not exempted from payment of
taxes and customs duties, the IFC is
exempted from payment of taxes and
customs duties. Whereas salaries paid
by similar corporations and bodies are
not exempted from payment of in-
come-tax and super-tax, the salaries
payable by the IFC to their officers
and staff have been exempted.

The sccond point of order is self-
explanatory,

With regard to the first point, it
will be observed that clause 3(2)
says:

“The Central Government may,
from time to time by notification
in the Official Gazette, amend the
Schedule in conformity with any
amendments, duly made and
adopted, of the provisions of the
Agreement set out therein.”.

The Schedule gives exemptions from
certain taxes, and it is open to Gov-
ernment by mere notification to
exempt the corporation from more
taxes. Now, any exemption from
taxes would require—naturally, that
would be an amendment to a money
Bill—the recommendation of the Pre-
sident under article 117 of the Con-
stitution. And if the taxes from
which the corporation is exempted are
liable to be distributed amongst the
States, such as income-tax, f.r instance,
then in that case, certainly, it woul:
attract the provisions of article 274
also. Therefore, what clause 3(2)
does is to circumvent the provisions
of articles 117 and 274 which require
that any amendment which either
imposes a tax or varies the distribu-
tion of the proceeds of a tax would
require the recommendation of the
President each time that such amend-
ment is made.

Therefore, I submit that by grant-
ing a carte blanche to the Government



8373 Trternationel

we are circumventing the provisions
of these articles. Therefore, that
particular clause is void; and the
Schedule is void because of the rea-
sons that I have already explained,

Shet H N. Mukerjee (Calcutta—
Central) rose—

Mr. Speaker: So far as this matter
is concerned, the hon. Member is
fully aware that questiong relating to
‘pireg’ are not decided by the Chair.

Shri Naushir Bharucha: Unless it is
patent on the face of it.

Mr. Speaker: 1t is always left to
the House. I need not read out the
string of rulings on this point.

The hon, Member himself
this point on a prior occasion.

raised

“On the 21st December, 1957,
when clause 6 of the Mines and
Minerals (Regulation and
Development) Bill was taken up
for discussion, Shri Naushir
Bharucha rising on a point of
order stated that the clause was
ultra vires of the Constitution.”

‘There arc other cases where a whole
Bill was held to be wultra wvires of
the Constitution.

“The Deputy-Speaker thereupon
ruled:

‘So far as the question of
clause 6 (b) being wultra vires
of the Constitution is concerned,
the Chair does not take the res-
ponsibility of declaring any part
or portion as ultra vires; the
Chair leaves it to the vote of the
House.'"”

This is in accordance with past
‘practice and procedure.

8bri Naldurgker (Osmanabad):
Under article 110, you will have to
decide this question.
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Mr, Speaker: I am deciding it that
way. The Speaker has not to decide
this question of ultra vires. it has
been repeatedly held that so far as
ultra vires is concerned, it is left to
the House itself. Such other hon.
Member as feels that it is ultra vires
can refer to it and also develop his
argument both on facts and on law
as to why this House ought not to
accept this Bill. It is for the Govern-
ment and other Members to discuss
that matter and ultimately come to a
decision both on matters of law and
on the facts,

If Shri Naushir Bharucha wants ‘o
speak on the Bill, he will have an
opportunity.

Shri Mahanty (Dhenkanal): I have
another point of order.

Mr. Speaker: If Shri Naushir
Bharucha wants to speak, let him con-
clude first. Let him not speak only
on a portion,

Shri Naushir Bharucha: On the
subject-matter of the Bill?

Mr. Speaker: He has raised this
point, which will be part of his speech
and he may speak now, and later on,
any other hon. Member may rise and
answer the point.

Shri Mahanty: 1 have another point
of order which has nothing to do with
ultra vires or anything of that sort.
It is a procedural matter.

I wish to invite your attention to
the question whether matters falling
within the scope and limits of a money
Bill can be decided by Government
in the form of an agreement or
executive order behind the back of
Parliament. This Bill which has been
framed on the lines of the agreement
that Government had entered into
with the International Finance Corpo-
ration was finalised as long ago as
31st December, 1956. When Govern-
ment were a signatory to that agree-
ment.

Mr. Speaker: We are not going into
the merits, Does the hon, Member
say that it is a money Bill?
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Shri Mahanty: No. My point is
whether matters falling within the
scope and definition of a money Bill
can be finalised by Government in an
agreement behind the back of Parlia-
ment or not.

Mr. Speaker: We are not worried
about all that. All that 1 am now
concerned with is that if it is a finan-
cial Bill, it requires the sanction of
the President.

Shri Naushir Bharucha: That has
been obtained,

Mr. Speaker: That has been ob-
tained. As to whether an agreement
can be entered into or not, I am not
competent to decide. It is for the
House to decide.

Shri Mahanty: 1 am afraid I have
not made my point clear. Govern-
ment had finalised thig agreement on
31st December, 1956. I do not know
when Government signed that agree-
ment, and when Government under-
took to bind themselves by that agree-
ment. Now, they are coming, in the
year 1958, in the month of September,
te ratify that agreement. My only
grievance is—it is for you to consider;
it is a procedural matter—whether
such matters.

Mr. Speaker: Will have retrospec-
tive effect,

Shri Mahanty: .
retrospective effect,

. will have

Mr. Speaker: That will be left to
the House. For the future, there are
courts and courts; if anything has
retrospective effect, it will be upheld;
if it has no retrospective effect, it will
not be. All that T am concerned with
is whether this Bill has obtained the
sanction of the President, since it is a
financial Bill. All those formalities
have been observed. As to what the
effect of thig Bill is, I am not compe-
tent to decide. There is no point of
nrder.

Shri Naushir Bharucha: While
speaking on this Bill, it is rather
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surprising to me that Government had
fallen a victim to the inducement of
having some more assistance for the
private sector and entered into an
agreement which now commits itself
to the liability of making so many
concessions,

After all, what is the object of the
International Finance Corporation?
The object is to further economic
development by promoting the spread
of private enterprise. Therefore,
primarily the job of this particular
corporation is to assist private enter-
prise. It will invest in productive
private enterprise only, that is to say,
if there is any social enterprise which
is not productive in the sense of pro-
ductive of profit, the IFC will steer
clear of it. It proposes to serve as a
clearing-house to bring investment
opportunities and private capital, both
foreign and domestic, and experienced
management together. It aims at
helping to stimulate productive invest-
ment capital, and it will operate as
an affiliate of the World Bank but
will have a separate legal entity.

So far as its investment methods
are concerned, it will invest only in
productive private enterprise contri-
buting to the country’s development,
which at first sight, seems very good
But I shall presently point out what
the difficulties will be. It also says
that if private enterprise would put
in half the capital, the other half will
be put in by the IFC in the form of
dollar capital. It will also finance
local as well as foreign private indus-
tries. So, let it not be wunderstood
that this IFC will invest only for
indigenous capitalists. It will not
finance public utflities such as elec-
{ric power supply, transport under-
takings, irrigation projects, etc. It will
also not invest in Government-owned
and Government-managed bodies.

It may make loans with or without
securities. And also, it will insist on
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representation on the board of dix:ec-
tors in the cases of such enterprises
as it proposes to assist,

So far as the scheme of the Bill is
concerned, we are told that the entire
article in the agreement has been
bodily transplanted in the Bill itself.
But what terrific exemptions and pri-
vileges are sought to be given, which
can only be given to a sovereign State
or to a diplomatic representative of
such sovereign State! After all, what
is the IFC? Apart from the fact that
it ig an international body, the capi-
tal of which is subscribed by 52 or
54 countries it is nothing but a trad-
ing and moneylending body. I fail to
anderstand what is so very extra-
ordinary about this IFC that the Gov-
ernment go out of their way to make
it concessions after concessions. 1 say
the ordinary trading and moneylend-
ing activity of this foreign capitalist
body .

Dr. B, Gopala Reddi: Foreign body?

Shrl Naushir Bharucha: Yes, it is
international,

Dr. B. Gopala Reddi: We are also
a member of it.

Shri Naushiy Bharucha: How much
is the Government’s share?

Dr. B. Gopala Reddi: We are the
fourth biggest shareholders.

Shri Naushir Bharucha: The Gov-
ernment will be nowhere there.

Dr. B. Gopala Reddi: Ii is our own.

Shri Naashir Bharucha: I am going
to question him about what are the
advantages that we are going to get
out of it ILet him have some
patience.

What are the exemptions we are
giving? First is exemption from taxa-
tion of every kind. It is true that we
are in need of foreign capital, but are
we in such dire need of foreign capi-
tal that we must grovel in the dust
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before this body and give it exemp-
tions after exemptions? Whoever has
heard of an ordinary trading and
moneylending  corporation  getting
exemption from income tax, getting
cxemption from customs duty, getting
exemption from hundred and one
other taxes which the people of this
country have to pay? This is un-
usual and unheard of and I strongly
protest against this.

What are the extraordinary privi-
leges that this Bill confers on this
moneylending and trading body? It
says that in matters of jurisdiction,
nobody can bring a suit against it
except where thig corporation has its
office, Its office is located in Cal-
cutta only, it can be proceeded against
in Calcutta; if it does not have its
office in Calcutta but in New York
or Washington, you cannot file a suit
against it except by going to New
York or Washington. That is a pri-
vilege which is given to this corpora-
tion against the taxpayer of this coun-
try.

Then it is exempt from legal action
even by the Government themselves.
The member couniry cannot bring
any action against it, however just
the claim of the Government may be,
I ask: what right have this Govern-
ment to barter away the monies of
the taxpayer? It is not Government’s
money. If there is a claim against
this moneylending and trading body,
then Government should have the
right to file a suit. But by this Bill,
Government volunteer that their right
shall be completely forfsited!

Then nobody can apply for attach-
ment before judgment so far as this
body is concerned. It is true we
realise that so far as a body of this
character is concerned, there may not
be cases as  would be in case of ordi-
nary debtors that the corporation
would run away. But why give
exemption of a character which is neot
enjoyed by our people? It simply
shows that we are being placed in a
humiliating position and a foreign
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capitalist body is elevated te the posi-
tion of a Super-State.

Then it is free from search, requisi-
tion or seizure by executive or legis-
lative action. Whatever activities it
carries on are under immunity, One
is not sure of the activities it may
carry on; I am not making any definite
allegations, but may I tell this House
that one big German company with a
big capital had its office in India and
it carried on espionage in India, and
it was after war was declared that it
was found that that body was carry-
ing on espionage? Here we are giving
immunity to another outside body
which may have on its board of direc-
tors very different types of people
from enemy countries, or from coun-
tries which are not friendly to us.
We say nothing should be done either
to search or to look into the papers
or documents. I ask: Are Govern-
ment not paying too big a price for
this type of assistance? We definitely
mention in so many words that ‘the
archives of the Corporation shall be
inviolable'. Why should they be
inviolable? I can understand diplo-
matic privileges being accorded to
certain documents and correspondence
of a sovereign State. That is because
a State corresponds on the basis of
one sovereign State with another. I
therefore say that these sovereign
rights must not be given to an ordi-
nary moneylending body.

Exemptions after exemptions have
been given. We have never heard of
so many exemptions being given.
The salaries of the staff of this body
are to be tax free. No customs duty
is payable by this body on its imports.
It may run into crores of rupees.

1 ask Government what is the ex-
traordinary advantage they are going
to get? There are 52 or 54 countries
which are going to share in the capital
of this particular body. India has
paid $4°4 million as her share of
capital. What is she going to get in
return? I ask why are we sacrificing
80 many privilegegs and go much
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revenue in the shape of customs duty,
income-tax and all other taxes? It is
a very humiliating experience for us
to pass a Bill of this character giving
away our sovereign rights,

There is one privilege—that special
travelling facilities will also be given
to the staff of the IFC. It is really
humiliating when 404 Members of
Parliament asked for bus transport
only and they were told that it could
not be given. When 404 Members of
Parliament residing in North and
South Avenue asked for bare bus
transport, they were told it could not
be given because the bus undertaking
was making a huge loss, but every
travelling facility is to be given to a
foreign capitalist concern! I ask.
why? Let the hon. Minister tell me
in reply why is it that we are confer-
ring so many immunities in the form
of freedom from taxation on this
body, and what is it that we are
going to get in return, How many
private enterprises are going to benefit
by it? And why should private
enterprises be assisted at the cost of
the taxpayer? That is my main griov-
ance.

When I asked for a copy of the
agreement, I wag told that there were
not sufficient number of copies of
the agreement—probably on grounds
of economy! With difficulty the hon.
Minister supplied me one copy and
asked me to return it. When we are
practising economy on such a drastic
scale, why do we lose crores and
crores of rupees in concessions to an
intcrnational body of this character?
Can we not do without ijt?

Shri A. C. Guha (Barasat): Later
on copies have been supplied.

Shri Naushir Bharucha: My hon.
friend does not know that it was after
I moved a motion that till then this
Bill must not be discussed. It was
supplied much later,

Mr. Speaker: That is aH right.
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Shri Naushir Bharucha: I am not
making a grievance. I am asking that
when such & drastic economy is
being exercised, why should crores
and crores of rupees of the Indian
taxpayers be thrown away for the
benefit of this international money-
lending and trading concern. I
demand a reply from the hon. Minis-
ter.

The Deputy Minister of Finance
(Shrimatl Tarkeshwarl Sinha): He
will also benefit out of that.

Shri H, N. Mukerjee: Mr. Speaker,
I am sorry that Government has
thought fit to bring up this Bill at
this present moment in order to define
the status, immunities and privileges
of the International Finance Corpora-
tion. As was pointed out by my hon.
friend, Shri Naushir Bharucha, Gov-
ernment’s haste was so remarkable
that I believe it was necessary for
Shri Naushir Bharucha to give notice
of a motion regarding the availability
of the articles of agreement which we
have signed in regard to this organi-
sation and then it was, I am sure, on
the direction of the Speaker that
copies of the articles were made avail-
able to us.

Perhaps there was this rather un-
seemly haste because we are going to
have conferences next month in Delhi
of the World Bank and of the Inter-
national Monetary Fund, and as one
of their minor auxiliaries there has
now been set up this International
Finance Corporation whose Governors
might perhaps also meet in Delhi,
and to present a brave face in
a way—though rather paradoxical
way—Government decied to bring up
this Bill before the House.

I do not see why there has been any
need felt by Government or by any-
body for this Bill to be pushed through
this House at all at this moment.
It is not only that as a matter of
principle as far as many of us in this
House are concerned we can very well
do without these instruments of world
finance capital, but it is also that we
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hardly know anything about the work-
ing of this organisation—and what we
do know is not particularly optimis-
tic. The other day a question was
asked in this House—Unstarred Ques-
tion No. 2185 dated 16th September—
when it was sought to be discovered
how many Indian firms had so far got
assistance financially from the Inter-
national Finance Corporation and
Government replied that Government
had no information at all regarding
the number of Indian firms who might
have applied to the 1FC; nor does Gov-
ernment know anything about the
quanturmn of assistance which they have
sought or they might have got.

13 hrs.

The fact of the matter is that we
have already subscribed over Rs. 2
crores in order to have the delectable
privilege of sitting on the Governing
Body of the International Finance
Corporation, but we have had no
assistance so far and the conditions of
assistance, to judge from the Articles
of Agreement and from the proceed-
ings of the Conference held last year
at Washington, are such that they are
not likely to be beneficial at all to
our country.

Sir, it is openly stated by the spon-
sors of this Corporation that the para-
mount interest of this body is
the enrichment of the private sec-
tor. Incidentally, of course, they
want to conveys some benefit to
under-developed countries like ours
and they are going to prove how the
private sector can be particularly effi-
cient in conferring benefits upon
countries like ours. As far as the
work of this Corporation is concerned
so far, as I said before, it is by no
means optimisticc. I find from the
report of the meeting of Governors
last year, held on September 27, 1857,
that so far they have made certain
investments., They have got a leading
German company manufacturing elec-
trical equipment in Brazil; they have
got a Canadian and a British firm
cooperating with some manufacturers
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in Mexico; they have got a Mexican
company jointly with United States
nationals manufacturing automotive
and industrial equipment; they have
got a Latin American Finance Group
in Chile doing copper mining and they
have got Australian lumber business
expanded with the assistance from
some quarter which is not spedffied in
the report. This is all that was said
last year and Ido not think very much
more has been done besides. In the
proceedings it was reported that the
idea of the IFC was to demonstrate
that soundly conducted investment in
the less developed areas can be high-
ly profitable and by that demonstra-
tion to stimulate flow of private
management and capital into such
investment.

Now, Sir, as far as we are concern-
ed, we have tried to mak it very clear
that here is an opportunity for the
alliance of big money in industrialised
countries as well as in backward
areas, an alliance which from all that
we know so far is not likely to do
much good to our country. We know
how the quantum of foreign private
investment in this country has been
growing. Only the other day, discuss-
ing the Plan I quoted the figures how
from 1948 to the end of 1955 there
has been a rise in the quantum of
foreign private investment in the
covntry. The other day the Planning
Minister said that even now annual
remittances of profits to the tune of
at least Rs. 30 crores are sent out by
foreign private capitalist interests
from our country abroad. Today there
were questions in regard to oil inter-
ests in thiz country which are nearly
all foreign and it came out how in the
manipulation of accounts and in the
description of the amount of income
which accrue to these concerns there
is a lot of hocus-pocus and Govern-
ment is not entirely satisfied. Govern-
ment may be partially satisfied, but
they are not entirely satisfied about
the way these foreign interests con-
tinue.
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1 notice that there is at present a
dichotomy of contradiction in Govern-
ment policy. It may be that the pre-
sent Finance Minister has been given
a very clean certificate by the Presi-
dent of the Forum of Free Enterprise,
Mr, Shroff, who spoke the other day
and sent us all Members of Parlia-
ment a copy of his printed speech
wherein he said that the last two
Finance Ministers, Mr. Deshmukh and
Mr. Krishnamachari, ought to be im-
peached by this House and that Mr.
Morarji Desai was showing the dawn
of good sense. It may be that the
present Finance Minister is showing
the dawn of a newly acquired sense,
but I do not understand what exactly
is the real policy.

The Prime Minister has said so
often that the strategic heights of our
economy are to be occupied by the
public sector and not by the private
sector. When last year, along with
Mr. Krishnamachari the Governor of
the Reserve Bank, Mr. H. V. R. Iengar,
had gone to America he made a speech
at San Francisco at a ‘n>c'izg ¢° h:
International Monetary Fund where
he referred to the predominant posi-
tion occupied in the Indian economy
by the private sector. We raised that
question in this House—many of the
hon. Members will remember that
occasion—and the Prime Minister
sought to defend the statement of the
Governor of the Reserve Bank by
saying that purely in terms of
quantity, particularly if we remember
that agriculture in our country is
conducted by private individuals, the
predominant part in Indian economy
1s played by the private sector, and
that i all that Mr. Iengar wanted to
convey. If that is so, then we ought
to be told where we really stand.

We are not going to have a merely
scholastic discussion about the quan-
titative participation of the private
sector in our economy. There is no
doubt that quantitatively speaking the
private sector ig still predominant
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There is no doubt also that the coun-
try’s policy is not to do away with
the private sector here and now. Even
we do not suggest that we should not
co-exist with the private sector for at
least a ceriuin period to come. But
at the same time the strategic heights
of our economy have got to be
occupied by the public sector and the
private sector has to be shown its
place. But according to the formula-
tions made by the International
Finance Corporation, the idea very
well is that the private sector is going
to show its mettle; that the private
sector is going to intervene particular-
ly in under-developed countries and
that is why perhaps we are going to
give special amenities and privileges
and very particular status to officers
of the International Finance Corpora-
tion. I do not know how this can be
squared with the basic essential ele-
ments of our economic policy. We do
not want this kind of infiltration of
private capitalist interests from abroad.
We do not want the heightening of
the {riendship which already exists
between the private capitalistic inter-
ests in our country and the private
capitalistic interests in the highly in-
d.ustrialised countries abroad.

That brings me to the provisions of
the Bill to which reference has al-
ready been made by Mr. Bharucha.
It is almost astounding that certain
privileges are granted to officers of
the Corporation. A certain status is
given to the Corporation which I
simply cannot understand. It is not
in conformity with the provisions of
our Constitution. I do not sce why,
for example, the property and assets
of the Corporation shall wheresoever
located and by whomsoever held be
immune from all forms of seizure,
attachment or exccution before the
delivery of final judgment against the
Corporation. The Minister tried to
say that interests financed, supported
financially, by the Corporation would
not be immune, but the wording is
“the property and a‘sets of the Cor-
poration wherever located and by
whomsoever held”. That is to say any
concern in this country which holds
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a certain proportion of the a<sets of
the Corporation would be able to
claim exemption from seizure or
attachment or execution before the
delivery of final judgment against the
Corporation.

According to the law of the land
there is provision for interim orders
regarding seizure, attachment and
that sort of thing. Why is it that till
the ultimate disposal of a particular
matter before a court of law, till
seizure is actually decided upon by
the court by a whole series of pro-
ceedings at different levels, these peo-
ple are going to have a special sort of
exemption? Then again the provision
says—‘“property and assets of the
Corporation shall, wherever located.
and by whomsoever held, be immune
from search, requisition, conflscation,
expropriation or any other form of
seizure by executive or legislative
action.”

We are having a planned economy.
We do know it for a fact how certain
interests try to operate against us.
We krow how politically our position
is sought to be jeopardised by the
activities of international agents in
such a strategic area as Kashmir.
We know very well how people work-
ing in the secret service of certain
countries penetrate into areas like the
Naga Hills; we know very well that
under cover of international protec-
tion a large number of people are
likely to come to this country in order
to sabotage the success of our opera-
tions, particularly when they suspect
that those operations might take a
socialist direction. They want us to
change our direction from socialism
to something else. And that is why
it may be that people who would
come in the garb of officers of the
International Finance Corporation
would be up to mischief. I do not say
they are all cure ‘o be doing that
kind of job; maybe there are honest
officers among them; maybe there are
some people who are honestly inclined
in favour of capitalism. But, I am not
going to take any risk; I am not going
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to take any chances; I am not going
to give any special immunity or any
special status to these people.

Then, it is said that the archives of
the Corporation shall be inviolable.
I do not see why this kind of thing
should be done. Then I cannot also
see why they should have irmmunity
from taxation. Altogether we are
giving to the foreign interests a lot
of special prerogatives in regard to
immunity from taxation. And, now,
it seems that further support is to be
given to them and the consolidation of
the private sector is going to happen
with the assistance of moneys from
abroad, moneys which might very well
partake of a dubious character.

It is, therefore, very important, so
far as I am concerned, that we realise
how the immunities proposed to be
given to this Corporation by the
Minigter are of an extremely dan-
gerous character. Foreigners in differ-
ent garbs may penetrate into our
country. They might be wolves in
sheep’s clothing, trying to bedevil the
whole atmosphere of economic deve-
lopment in our country; and, there-
fore, I feel that this measure is abso-
lutely uncalled for. This measure
should not have been put before us
at all. There is no reason why we
should hurry and pass this kind of
legislation which gives special
immunities and privileges to an Inter-
national organisation which, so far,
has done very little and what little
it has done is by no means something
about which we might feel optimistic.
That is why I suggest that we reject
this proposal made by the Finance
Minister.

The Bill is really of a pernicious
nature; it suggests a certain tendency
of our economic policy which, I am
sure, ought to be resisted by who-
ever is here for the success of the
socialist pattern of society that we aim
at.

Shri Bimal Ghose (Barrackpore):
This Bill, as my friends Shri Bharucha
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and Shri Mukerjee have pointed out,
is not so simple as the hon. Minister
wanted to make it out, because it
confers extraordinary privileges and.
immunities upon this International
Corporation.

The question arises, as my hon.
friend Shri Mahanty wanted to point
out, as to whether it is proper that
after the agreement had been entered
into in 1955, we are presented with a
fait accompli. Now, what we are
going to do is only in the nature of a
post mortem because the Government
are already committed to this agree-
ment and they are just bringing this.
Bill to formalise the commitment that
they have already made. The ques-
tion arises as to whether it would
not have been proper to have takcn
this House into confidence before this
commitment was made and demons-
trated that the benefits to be derived
are so large that it would be quite
proper for us to give this institution
these privileges and immunities which
are of an extraordinary character.

We arc entitled to know as to why
we are going to give this institution
these extraordinary privileges and
immunities. I am not going to repeat
what my hon. friends Shri Bharucha
and Shri Mukerjee have said. The
immunities that are there in the Bill
are of an extraordinary character.
But why is it that we have agreed to
give these immunities and privileges,
to this International Corporation?

It would not do merely to say that
it is not merely we but other coun-
tries—50 or 51 or even 54 or 55—have
done the same thing and they have
also agreed to give these immunities
and privileges to this institution.
Becanse 1 believe the idea was that
we should derive some benefit as an
under-developed country by obtaining
capital from this Corporation and
that it would help our process of
development in  this country. The
question is as to how far we were
right in making such an assumption
knowing the background of this insti-
tution.
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Sir, this inatitution was suggested
by the U.S.A. International Develop-
ment Advisory Board in its report
made to the President in March 1951.
In a publication entitled Partners
in Progress, it said that an Inter-
national Finance Corporation should
be set up as an affiliate to the World
Bank. The World Bank was advanc-
ing moneys to the public sector, and
the IFC would be in a position to
give loans to the private sector.

It was not merely for the benefit of
the under-developed countries alone
that this institution was suggested. It
was suggested also to give benefit to
the private capitalists in other coun-
tries who were afraid of investing
funds in under-developed countries.
And, this institution provides them
with the safeties and guarantees and
profits if investments are made by
them so that it is not merely for the
under-developed countries that this
institution has been set up; but it is
also because private capitalists in
those developed countries know that
they can derive much higher profits
from linvestments in these under-
developed countries, that this insti-
tution was sponsored.

The next question arises as to why
although the institution has been set
up for nearly two years India
has so far derived no benefit. No
loan has materialised so far as India
is concerned. Why so? Why, during
the first year, of the § loans given,
4 were to Latin America and 1 to Aus-
tralia? The reasons are, probably,
two-fold. One is, as my hon. friend,
Shri H. N. Mukerjee tried to point
out, that the climate for invest-
ment in this country is not favourable
for an institution like the Interna-
tional Finance Corporation.

If one reads the Presiden’s Address
at the 1857 Conference one has no
doubt in his mind that what this
Corporation wants is an extension of
what we call the private sector. The
President, Robert Carner, has said that
his advice to the under-developed
countries was that in those countries
which were striving to achieve a
better level of living, the enlightened
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gelf-interest of the people and the
leaders should indicate the wisdom of
following the proven path of economic
prosperity, that is private enterprise,
rather than the path to the end of the
rainbow, which is socialism.

Now, we ask Government whether
we are not committed to the establish-
ment of a socialist State in this coun-
try, and, if so, how, whenever any-
Finance Minister goes abroad he goes
on giving assurances to the investors-
and Governments in other countries
that the private sector is inviol-
ablee. Have we not stated that
we shall try to expand the public
sector? If we try to expand the
public sector in this country, it
stands to reason that the International
Finance Corporation as an institution
will not find it profitable to make
investments in this country. That is
one reason why it is unlikely that
India will get much benefit from this
institution.

The second reason is this. The
charges of this institution are really
very heavy. The interest charge is
about 7 to 74 per cent. And, it is not
merely interest charge. There is
usually also an agreement that in con-
nection with all the loans they give,
they would have a right to participate
in the nrofits and also a right to con-
vert their loans into shares which they
can subsequently sell to the public
and appropriate any appreciation in
the equity values.

If you take all these things into
account, the charges would come to
about 15 to 20 per cent for us. And,
certainly  industrialisation in this
country would not find it profitable to
borrow money at that cost. What is
the Government going 1o do about
that? Particularly, if a loan is being
given to a new industry, it is not
possible for that industry to pay even
interest at 7 or 7% per cent at the
beginning for a number of years. But
the Corporation insists that the inter-
est must be paid from the start. If
the Government wants us to continue
to be a Member of this institution, it
must obtain some assurance that if
under-developed countries are to be
helped, its policies must be changed.



8391 International

{Shri Bimal Ghose)

A countiry may develop socialism or
may not develop socialism if it feels
necessary in the country’s interest to
do so. But it could not be an argu-
ment against investment in that
particular country. Although it is not
stated so explicitly the implication of
the statement of the President of this
Corporation is without doubt that
investments in such countries will
not be viewed by this corporation
with favour.

Secondly, we must try to find out
the terms and see whether we can
make them agree that the ‘terms
should be more favourable—the terms
relating to the rate of interest and
other charges that are levied. Only
Latin America which is developing its
minerals can probably afford to pay
about 15—20 per cent on the money
borrowed. We cannot afford to pay
that much. So, unless the Govern-
ment can induce the Corporation to
make some change in its policy, it
would be of no use to us. If so, why
should wec be a member of this insti-
tution and pay Rs. 2 crores to its
capital and added to that give all
these privileges and immunities,
exemption from all kinds of taxation
and also give those officers the same
status as we give to foreign diplo-
mats.

13.22 hrs.
{Mg. DePUTY-SPEAKER in the Chair)

I would ask the hon. Minister to give
us some assurance about this. Unless
he can change the policy pursued by
this Corporation he should see to it
that we do not continue to be a mem-
‘ber of this Corporation.

Shri Mahanty: Mr. Deputy-Speaker,
Sir, while 1 readily concede the fact
that private capital, cven foreign
capital, may have some constructive
role to play in our economy in a given
context, I am opposed to this Bill and
opposed to the very idea that in the
interest of the private sector we should
be a party to the detraction of our
national sovereignty. Can matters
falling within the scope of a money
Bill be decided by the Government
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in the form of an agreement or
executive order behind the back of
Parliament? You will find that this
Bill falls within article 110(a) and (b)
of the Constitution. So far as the
immunity from tax is concerned, it
comes under the abolition or remis-
sion of any tax within the purview of
article 110(a) of the Constitution
and so far as it relates to the
guarantees of the investment, it
comes under article 110(d) of
the Constitution. The repugnant
fact has to be remembered that under
clause 2(a) of this agreement which
the Government had entered into in
the year 1955 the Government have
bound themselves and have said that
we are a party to this agreement and
they have accepted the agreement
without reservations in accordance
with law. I would ask the hon. Minis-
ter to explain to this House in the
absence of any law which is passed
how the Government could bind them-
selves to this agreement without re-
servation in accordance with the law.
If it is not betrayal of Parliament,
I do not know what betrayal of Parlia-
ment means. I take very strong ex-
ception to this fact that the Govern-
ment enters into international agree-
ments which allow all these kinds
of immunities and guarantees then
it comes to the Parliament taking
recourse to the majority at its com-
mand and presenting the House with
a fait accompli. The last date for the
signing of this agreement under clause
2(c) is 2lst Decenber, 1956. Why
was this agreement kept from  the
scrutiny of the House for so long?
Why the opinion of this House was
not taken before the Government had
entered into the agreement? We feel
very concerned and agitated that the
Government should go in for such
international agreements without tak-
ing us into confidence. The Interna-
tional Finance Corporation is pri-
marily intended to encourage the
growth of private enterprise in this
country. I am not against that when
we have accepted that in the First
and Second Plans. These immunities
that we are extending reminds me of
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ihe sad chapter in the history of
China—of the Manchus of China. It
also reminds us of the East India Com-
pany. We know how the decaying
Moghuls had granted concessions to
the forelgn traders. We also know
what concessions were allowed by the
Manchus to the European traders and
what became of China. I am not a
Casandra and I do not want to sug-
gest that the foreigners and foreign
capital will take advantage of these
concessions and set up another foreign
empire in thig country. No, Sir. 1t
is, just possible that it may not ve a
political empire but it will certainly
‘be a financial empire. It will have
its effect upon the political integrity
of our country. I, therefore, consider
it my painful duty to oppose this
‘Bill.

Coming to the other aspects, we are
told day in and day out that on
account of the lack of resources we
may not even fulfil the targets of the
core of the Plan. We are told that
the paucity of foreign exchange re-
sources has told very heavily on the
fulfilment of our Plan. It is interest-
mg to learn that the private sector
is never in need of any foreign ex-
change. Two or three business houses
in this country—Indian Iron and Steel,
the Tata Group of concerns, etc., have
‘been granted loan from the World
Bank and the International Bank for
Reconstruction and Development  to
the extent of Rs. 372'61 crores with
India as the guarantor. Now, further,
we are going to give guarantees to
the private sector for further loans
that they may raise from this Cor-
poration.

Dr. B. Gopala Reddi: No. Govern-
ment would not stand any guarantee
for this.

Shri Mahanty: I am talking of the
International Bank for Reconstruction
and Development. They have now
come to this House for approval. He
says: No. Who will guarantee for
these commercial houses? Only India
has to guarantee—certainly not the
Finance Minister—as a guarantor. The
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Government of Indir has been pledg-
ed; the whole country has been
pledged and mortgaged for two or
three business houses which have rais-
ed loans from the International Bank
to the extent of 372'61 million dollars.

I would try to take this occasion to
raise this point. Is it not unconstitu-
tional on the part of the Government
to stand guarantee and underwrite
loans which the private sector has
been getting from the International
Bank or the World Bank behind the
back of the Parliament and to pledge
this Parliament to underwrite that
loan? Similarly, the International
Finance Corporation is  primarily
meant to augment the resources of
the private sector in this country.
How the hon. Finance Minister says
that they cannot raise the loans from
them is something which 1 fail to
understand.

Why has it been promoted? Any-
body can go through the preamble of
this agreement to find out the purpose
of the Corporation. It is further
economic development by encouraging
growth of productive enterprise in
member-countries. If that is not to be
achieved by incurring loans from this
Corporation, I do not know how they
are going to achieve it. Therefore,
how can the hon. Minister say that
they may have taken loans from the
International Bank of Reconstruction,
but not from the Corporation? Ac-
cording to my reading of the agree-
ment, I believe the hon. Minister will
revise his opinion about the character
of this Bank.

Then, it has been said that it is not
a foreign trading body or a foreign
bank and that we are a member of it.
It is very true that we are a member
of this body. But the House may be
amused to learn that our share, our
investment in this bank is less than
the investment of the so-called
Kuomintang China—Formosa. The
Kuomintang China has 66 million U.S.
dollars, whereas our great country,
India, has got only 4'4 million dollars.
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I do not want to give the figures relat-
ing to United Kingdom or the other
Western countries. US.A. has got 35
million dollars investment in this bank,
Therefore, whatever we have got in
this bank is an illusion, is a nominal
thing. Therefore, it is true to say that
we are a member of this Corporation,
but the financial investment which the
Western countries and their satellites
have will certainly place us at a very
disadvantageous position.

As has been pointed out by Shri
Ghose, even though we are signatories
to thig agreement two years ago, the
private sector in this country has not
been able to receive any aid, any loan,
any assistance whatsoever from this
International Finance Corporation.

Sir, 1 would now formulate my
points. 1 would like the hon. Minister
to reply why this exceptional agree-
ment was entered into in the year
1855 behind the back of Parliament,
Secondly, is it open to the Govern-
ment to finalise an agreement which
{all within the scope and description of
a money Bill under article 110 of the
Constitution? Is it open to them to
finalise this agreement behind the back
of Parliament and then come to Par-
liament to present a fait accompli?
It cannot be unconstitutional techni-
cally, but, Sir, certainly it is immoral,
it is impolitical and it is undemocra-
tic. It pains me to say that the Gov-
ernment, a parliamentary form of
government, has to learn how to treat
a Parliament better. Thirdly, I would
like to know to what extent this Inter-
national Finance Corporation is going
to help the private sector in this
country, and to what extent it is going
to lead us forward towards the
achievement of our targets. Lastly, we
would like to know why the Govern-
ment has stood guarantor to three
business houses—the Tatas, the Tata
Iron and Steel Company and the
Indian Iron and Steel Company.
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Shri Bimal Ghose: That is the World
Bank loan.

Shri Mahanty: The Government has
stood guarantor; the Parliament has.
stood guarantor, without taking Parlia-
ment into confidence. This is & betrayal
of trust, a breach of faith. Sir, I do-
not know how to describe it, because
that may be unparliamentary. I
would like the hon. Minister to satiafy
us on these four points; otherwise, it
is high time that we bring a motion
of censure against Government for
treating Parliament so lightly, so
negligently and in such a cavalier way.
Sir, it should not be taken as though
I am making a broadside.

Dr. B. Gopala Reddi: Bring a privi-
lege motion.

Shri Mahanty: We must bring a
motion of censure against the Gov-
ernment which does not take Parlia-
ment into confidence before it enters
into exceptional agreements.

Shri A. C. Guha: Mr Deputy -
Speaker, Sir, the first two speakers
have opposed this Bill completely and
absolutely, but I think the purpose of
this Bill will be generally acceptable
to this House.

We are committed to a mixed eco-
nomy, and in our latest industrial
policy declaration private enterprise
has been given enough scope and suffi-
cient responsibility in the development
of the country. Therefore, that this
Corporation is going to help the
private enterprise cannot be an argu-
ment by itself to condemn this propo-
sal. As long as in our own industrial
and economic policy we have allowed
private enterprise to have certain
functions in the development of the
country, any help coming from any
quarter to the private enterprise
should not be condemned as such.
Moreover, in whatever form this help
from this Corporation. may eome to.
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the private enterprise, it will ultimate-
ly add to our foreign exchange reso-
urces in which we are in a very difi-
eult position now. So, from that point
of view also, this proposal should be
welcomed by this House, and it is a
matter which should be supported as
helping the economic development of
the country.

But I would like to mention some
points which I hope the hon. Minister,
in the course of his reply, will try to
clarify. This Corporation will help
private enterprises, not only industrial
but also commercial, agricultura] and
financial enterprises.

Shri Bimal Ghose: Primarily indus-
trial. In the speech they have said
that.

Shri A. C. Gaha: This is given in the
article. It may be primarily for indus-
trial enterprises, but still there will be
scope for helping commercial, finan-
cial and agricultural enterprises also.
With regard to agricultural enterprises,
I do not think we can have any objec-
tion, particularly in view of the very
difficult food and agricultural position
in the country. Anyhow, we should
welcome it in the case of agricultural
enterprises. But I am doubtful about
the financial and commercial ventures.
The purpose of this Corporation is to
increase the productive potentialities
of private enterprise. How it can be
done by helping commercial and finan-
cial enterprises, is something that is
hardly understandable. I think Gov-
ernment should keep a watch on this,
because this may lead to certain other
unhealthy developments. No invest-
ment should be allowed from this
Corporation in India in financial and
commercial enterprises.

In clause 3 of this Bill it has been
stated:

‘“Notwithstanding anything to
the contrary contained in any
other law, the provisions of the
Agreement set out in the Schedule
shall have the force of law in
India:”
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This is, in a way, practically giving
superior authority to the provisions of
this agreement compared to any other
law existing in the country. I think,
Sir, this is too much, too great a
concession that this House can agree
and the Government can agree. We
cannot allow ourselves to pass a Bill
which would subordinate all legisla-
tions passed by this House and dele-
gate them to an inferior position com-
pared to the provisions of this agree-
ment. An Act passed by this House,
should have prior authority over the
provisions of this agreement, and
whenever there is any conflict between
any of the existing provisions of any
Act, or any of the provisions in our
industrial and economic pclicy I think
the provisions of this agreement should
conform to them and to that extent
the provisions of the agreement should
be modified.

Pandit Thakur Das Bhargava (His-
sar): Those provisions go further than
the fundamental rights given in the
Constitution to the citizens of India.

Shri A. C. Guha: I would like to
draw the attention of the hon, Minis-
ter, particularly, to the Industries
(Development and Regulation) Act
1 think that Act gives certain powers
to the Government to regulate indus-
tries for the better development of the
country. Will the provisions of this
agreement have priority over the
Industries (Development and Regula-
tion) Act? Will the provisions of the
Industries (Development and Regula-
tion) Act have no authority, no vali-
dity, in any enterprise in which this
Corporatton will have investment? If
that is so, then I think it would be a
serious position which the Government
should consider. This House cannot
commit itself to any such provisions,
which will mean that any provisions
in the enactment, namely, the Indus-
tries (Development and Regulation)
Act or anything in the industrial policy
should be relegated to a subordinate
position.
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In the Industrirl Policy Resolution,
there are two or rather three cate-
gories. Schedule A is exclusively
reserved for the public sector; Sche-
dule B shows the items in which public
sector will increasingly take part and
the private sector will not be allowed
&s Iree a scope as before, and Sche-
dule C will be more or less reserved
for the private sector. I do not know
it this Corporation will also be entitl-
ed to have any investment in which
the public sector is to be in an ‘inclu-
sive’ position. I shall read in full
section 1 of article III of the Schedule:

“The Corporation may make in-
vestments of its funds in produc-
tive private enterprises in the
territories of its members. The
existence of a government or other
public interest in such an enter-
prise shall not necessarily preclude
the Corporation from making an
investment therein.”

Here Investment iz not merely just
a financial investment. Investment
carrics a number of immunities. So,
even if there is an enterprise of the
private sector, if some existing private
enterprise continucs, to be in what is
reserved for public sector, then, this
Corporation can invest in that and
have all the immunities. I think that
also would be a dangerous thing.

Shri Bimal Ghose: He himself was
a Minister when these  agreements
were arrived at.

Mr. Deputy-Speaker: By lapse of
time!

Shri A, C. Guha: The hon. UJinister
stated in his opening speech that the
Corporation will deal directly with
the party and the Government will
come into the picture only at a later
stage when there has been some ten-
tative agreement between the party
and the Corporation. That also, I
think, is not a good feature. The
Government should be kept informed
ifrom the very beginning. To a ques-
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tion whether there was any proposal
from any party or from the Corpora-
tion for any investment, the reply
given by the Government was that
they had no information if any party
had applied for any investment or if
any investment had been made. I
think that sort of reply should not
have been given to this House. When
we are passing this Bill and are taking
certain steps, the Government should
have been kept informed about any
progress made by this Corporation im
this country. Nothing should be done
in this country in which the Govern-
ment will not be posted with proper
information. As it is, the Corporation
will deal directly with the party and
the Government will come into the
picture only at a later stage. So, this
also requires some modification. I
think from the very beginning the
Government should be kept informed
and it should have a watch as to how
the proceedings and the negotiations
g0 and in what industries or enter-
prises the Corporation is going to
make its investment.

Then section 2(2) of article VI of
the Schedule says:

“to acquire and dispose of im-
movable and movable property”.

That also will be dealt with by the
Corporation without any  reference
from the Government. The Corpora-
tion might have invested certain sums
in an enterprise, and after sometime,
it may sell them off to anybody, but
it may not be in accordance with the
policy of the Government or may not
be to the interests of the country that
those shares should be sold to any
person whatsoever. Such disposals of
the movable and immovable property
of the Corporation should be with
the cognizance and approval of the
Government.

Then, section 4 of article VI of the
Schedule says:

“Property and assets of the Cor-
poration, wherever located and by
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whomsoever held, shall be im-

a limit is being put even on the autho-
rity of this House. This House will
not have any power to peass any
legislation for seizure or the requisi-
tion or anything about the property
in an enterprise in which the Cor-
poration will have some investment. I
ean understand a limitation may be
put on the executive authority, but a
limitation on the legislative action
means a limitation on the authority of
this House. I think this provision also
should not be there. I cannot under-
stand also why the property and assets
ghould be immune from search. The
property and assets will be the pro-
perty and assets of a private enter-
prise. This Corporation will have
those assets mostly in private enter-
prise. So, does it mean that the assets
and the property of those private
enterprises in which this Corporation
will make some investment will also
be immune from search?

Dr. B, Gopala Reddi: No.

Shri A. C. Guha: The “prope-ty and
assets of the Corporation, wherever
located....shall be immune from
search....”

Dr. B. Gopala Reddi: Of the Cor-
poration. Other institutions which
receive help are not the Corporation.

Shri A. C. Guha: If that is the posi-
tion, I have not much objection. But
as regards limitation of legislative
action I think some modification ought
% be made here.

Then there is another point. Section
6 of article VI of the Schedule runs
as follows:

“Fo the extent necessary to
carry out the operations provided
for in this Agreement and subject
to the provisiens of Article III,
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Section 5, and the other provisions
of this Agreement, all property

free from restrictions, regula-
bRs, controls and motatoria of
nature.”

here also, as the hon. Minister h#s
given the interpretation which he
just made, namely, this property ddes
not mean the property created out of
an investment in a private enterprise,
I have no objection, but if it means
also the property created out of in-
vestment in a private enterprise and
includes property of that private
enterprise, I think this is too sweep-
ing an exemption and it should not be
granted.

Then section 7 of article VI deals
with privilege for communications. 1
think here also we should be some-
what more careful. I am told an
objection has also been raised by the
International Telecommunication Con-
ference about this prerogative and
this immunity; and the Corporation
itself is now thinking whether it should
insist on this. I think the Government
also should take note of this and this
immunity should not be granted to it.

Then I come to section 9 which deals
with immunities from taxation. I think
more or less these are on the lines
given to other international bodies,
that s, the International Bank,
UNESCO and such other bodies. If
there ig nothing more than what is
given to other bodies, I have no objec-
tion. Otherwise, as it is put now, it
appears somewhat too generous. If
they are on the lines with the conces-
sions already given to other interna-
tional bodies, I have no objection to
them.

Then there is section 11, the waiver
section. Under this, the Corporation
can waive any of the privileges and
immunities conferred. I hope the
Government will take the help of this
section and make the Corporation
agree to waive certain of the privileges
and immunities about which objection
has been raised in this House.
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There is a clause that Government
may make amendment to this agree-
ment consequent on the amendment
made by the Corporation simply by a
notification., 1 think that clause
requires some change. At least these
notifications should be placed on the
Table of the House and the House
should be given an opportunity, if it
so thinks, to consider these notifica-
tions, modify, change or confirm them.
That is the usual pattern that any
notification or rule framed under any
Act should be placed before the House
and the House be given an opportunity
te consider such notification.

Mr, Bimal Ghose has referred to the
rate of interest. I could not find it
anywhere, but if the rate of interest is
7% per cent, that will be too high. The
cumulative effect of the rate of inter-
est will be more than 40 per cent. I
do not know what will be the rate of
interest charged and what will be the
other charges——service charges, etc.—
which may be demanded. I think
these things should be clearly men-
tioned by the hon. Minister.

Shri Dasappa (Bangalore): 1 rise
to accord my support to the measure
before the House more unreservedly
than my hon, friend, Shri Guha. One
of the objections taken was that this
House should have been taken into
confidence before we subscribed our
signature to this agreement. That is
a thing which is applicable to practi-
cally every deal which any Govern-
ment negotiates. But if I understand
the functions of a democratic Govern-
ment aright, I do not think before a
negotiation is completed, the Govern-
ments generally come before the Par-
liament for its assent. If that is at all
to be a guidance to us, I am afraid
it is not possible for any Government
to function in the way it ought to.

1t is fairly clear that a Government
which enjoys the confidence of the
Parliament and the people proceeds
on the understanding that it has got

34 SEPTEMBER 1958 Finance Corporation St

(Stotus, Immunities snd
Privileges) Bill

to carry on its administration in the
certain hope that it will be supporied
by the Parliament when guch an agree-
ment is concluded. I am yet unable
to recollect any agreement of this
nature where any Government came
to its Parliament to obtain its assemt
before they subscribed their signature
to the agreement.

Besides, a development of this
nature, as & limb of the International
Bank, is a thing which is not carried
on in secrecy. It is fairly clear to the
world at large. I am sure those hon.
Members who spoke against the
measure or at any rate against the
procedure adopted by the Government
are usually very alert. Why should
they feel today that any kind of sur-
prise has been sprung upon them?

Shri Bimal Ghose: Is it the hem.
Member’s contention that the agree-
ments were known to hon, Members?

Shri Dasappa: The developmuent of
this whole scheme of an International
Finance Corporation is a thing of
which, 1 am sure, of all Members,
Mr. Bimal Ghose, could not have been
unaware. It was also fairly clear that
our Government was interested in the
particular Corporation. There have
been a series of negotiations and
nothing has come as a surprise to
anybody. It is just possible—I am not
free from that omission—that we have
not applied our minds towards these
things at the right time and now we
feel that there is something out of the
way, something extraordinary in this
matter. May I say more than 50
nations have subscribed their signature
to this agreement, from A to Z....

An Hon. Member: A to Z is only 28.

Mr. Deputy-Speaker: There may be
more nations in one letter.

Shri Dasappa: In the first place, let
us be clear that we are not doing
something very extraordinary, very
out of the way, something which will
prejudice the national interests of the
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country. A thing like this ought to
eanvince anybody, when fifty and odd
‘aations have subscribed their signa-
tures to an agreement of this nature,
not only that it would not be against
the national interests of each member-
nation, but that there must be some-
thing very useful and very helpful in
such a scheme of things. This ought
to be very clear.

Another very important objection
was that we are granting here extra-
ordinary immunities, privileges and
status on the Corporation. I wish Mr.
‘Guha just answered this point. This
is an international organisation born
out of the International Development
Fund. All these international organi-
sations enjoy identical status, immuni-
ties and privileges, For instance, the
F.AO, the IMF, UN.ES.C.0, W.HO.
and all other international organisa-
tions enjoy the same immunities. The
reason is fairly simple from my point
of view. If in each nation the emolu-
ments of an officer who may be func-
tioning there are to be subject to the
taxation of that particular country, the
incidence that will fall on that officer
will vary from country to country. It
is open to a country to take away
more than 60 per cent. of his income
by way of income-tax and another
country may take away only § per
eent. of the salary as tax. That would
land the corporation in an absurd and
impossible situation. Therefore, the
scheme that has been evolved accord-
ing to the United Nations Status,
Immunities and Privileges Act is a
very wholesome and desirable one,
which we cannot get over. With
regard to taxation also, the same thing
applies.

The country which derives the
utmost benefit of any taxation is the
country in which the headquarters or
the main office is located. A large
number of the employees of this Cor-
poration will be in New York or
Washington. Now, should Shri Ghose
and Shri Mukerjee, who are such good
and excellent watchdogs of our funds,
should they allow that country to take
all the tax, hardly leaving anything
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for us? Therefore, in accordance with
a very wholesome principle, the offi-
cials of this Corporation are not to be
taxed according to the principles of
taxation prevailing in each member-
nation. They ought to be free from
such a tax, Well, it may be—I take it
—that in fixing the emoluments of the
employees of this Corporation the fact
is taken into account that their income
is free from income-tax and so on. It
is not that one wants to create an
invidious distinction between each
member-nation, between the employees
of that nation either in the private
sector or in the Government and the
employees of the Corporation. The
desire is not that. The desire is to
have a certain amount of uniformity
in the net emoluments which the
employees of the Corporation might
received.

14 hrs.

With regard to the question of
immunities by way of seizure etc,, to
which Shri Guha and others referred,
my submission is, as already indicated
by the hon. Minister, that no concern
which gets any benefit from the Cor-
poration is going to have any privileges
under this particular enactment. It is
the Corporation as such that will
enjoy all these immunities and privi-
leges. Take, for example, Tatas. If
they are given say Rs. 10 crores by
this Corporation, it does not mean that
every employee of that firm will
enjoy the status, immunities and pm-
vileges of this Act. It will be absurd
to suggest that. It is the particular
property belonging to the Corporation
as such that will enjoy these privi-
leges, and very rightly so. Otherwise,
as I said in the beginning, it will lead
to varying incidence of taxes and
privileges and immunities in different
countries. In order to equalise the
treatment to the employees of the Cor-
poration in all parts of the globe I
think these provisions are absolutely
necessary.

Again, 1 might say, that each one of
these clauses is more or less accepted
in the case of other international
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grefore, we nped not feel that we
are now trying to confer on this Cor-
porption any privilege which js extra-
ardinary or out of the way.

I think I have tried to answer the
main gravamen of the charge and
there is not very much left for me to
say except that we are now launching
on a tremendous development pro-
gramme. We have now found our-
selves in straitened circumstances and
it is necessary to step up the tempo
and the pace. I want the hon.
Members who are critical of this
measure to tell me whether they have
got any alternative scheme or proposal
to increase the tempo and the deve-
lopment in the under-developed coun-
tries. 1 am not referring to India
alone but to all the under-developed
countries. 1 am sorry that the work
of this International Finance Cor-
poration has not expanded at the pace
at which most of us desire it to expand.
And if the hon. friends opposite have
been critical of the point that India
has not yet secured any tangible bene-
fit from this Corporation I am whole-
heartedly with them in that criticism.
I think that every effort must be made
by the Government to take {full
advantage of the help that this Cor-
poration is going to render.

My point is that this has vast possi-
bilities. It is not by trying to make
the work of the Corporation difficuit
or trying to suspect the motives of
this Corporation that we can take the
utmost advantage of it. Shri Mukerjee
let himself go by saying that this will
be a fine forum for propaganda and so
on. He seems to believe only in one
international organisation and that is
the Red International. If that is there,
he is perfectly happy. He does not
suffer from the qualms of conscience
if 1t is the Red International. But if
it is & question of positive help to these
under-developed countries in trying to
build up the economies of these coun-
tries by any other international body
well, he cannot stand it. Therefore, I
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feel that we must weleome this
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g aed 7 fedr AR 9w
FT THW 2T g Fa1 FF awFH A 200
o 0k FULT T A g & 3
% "1 § 5 s e 7 gy S
fagar ar zrer Wk @ TR ®
fag wT a1 qgw @ & foe & gt
qq @ Fg AT ard gdt qg
saa A ¥ fm S e
2y Y g F T FTRENT AOE 9,
WA T N @A qH
7§ aA A B oy e W
gry g @R T §1 Fraifer ff
F @Y §oar 7@ I g FT@W A
g A A9 & A & oA /g
/T TTHTT §Y FTT A7EY 78 § AT
g R AT g W Og R
{rar f ogr aOwT g7 A3 ¥ FRW
& fan anre 2 A SO W W
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A w1 g @A Tfgq e € W
qoTd § W A and § ar O AR
TG FWA ¥ aadr ¥ awy fufesan
% 7% 5 ag #91 w@T 7 §r W IF
fergmmr o wTere & A iy wfg,
A # 37% T AT W Iy ary
T aadq wxarty  Sfer wig anft
¥ W A X IAw awir Agf ¥
AT | § A g f6 s awi
-qar &< XN A wsdy arw gy,
W FE Ty gAY o § a1 g
¥ 3w w40 A WX IF TAAT A
e A A 53 3 o andr § At
Igq Nt &f safa a8 g e
wifat g1 FREA W 7 gard e
¥ Iyw gk AW # A fggmmw
¥y A o gwar) WX I EH
ay wefmay =1 g 537 & fag
FTRr Awa g s fedt 3 ag wifimr
# fr g A 9 FArAd @ § AT
AATY FET I A K FEHAT
g fvr 2 feaft & amve a ar
w7 1> ), ¥fe7 @ wam # Hfx
£ § gzt 7 g A T wEF A
Lorc I SO O i e g £
g & fog & v & fag ey

oF WYX 419 FgAT AEET
T e wuwy § fF g & A
T AW & A A R Fradr s
Y R wfge wmr a® @y
EfFaFR @ Ty e oA A}
gty 1 98 gvm € fF wm @
&€ &0 FL d@ W A6 ¥ g T
Jrtt e fegem A s
& A1y & 5 oo 3 Ay fwnw W
W 2w ¥ wfafafad) w1 faearg ou®
a1y § W &t worg & SEw e v
T A W A gE ® gal A
q ifafeat aff oo & § wR
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adt awg & fs agt W dyrady dm W
vy & 39 Tor ¥ U7 quTR arey
& gro agi ¥ ¥ wr o sfafafit
% foerg A &) gt g SO
I ¥ @t et & gfmt
] aga wrdy awdifoat g€ ¥fer o
R {2 el ® qF are o gy aff X
fi& g A fasarw & qre w9 wmw
TEFT AR @A | a1 %
gt andy 3@ A9 FY FEwAT G g )
T g T ¢ 3 w4 7 fgrgea w1 4y,
® qIET WIg oY | & A F fowrg
& gy I &< 9%, ® ag frmy o
a0 & g W o § 9y I
T awm § Y Aty g qw At
t A fr agt o) o afeean &Y
g AVt ;Y wodr qg iR &R
w0 1 7 R ) fegmm
# NI A 3 4% g9 & A7 & T
W aw W e m f5oq wd
o7 TG F 9T AN $Y TG FT w9
g ¥ ord, ¥fF A wT e g
femam & Smt & R g A N

o & wafes ara ¥ &1 gwd
Zar & fF 2eve & gAY andY gue
B, TAIw§H i fa
T agt &7 w1 s faar § o
fom ag I Ol & Rl & wiewmw
EROEIpIFA TN wfoery
e wor wgd & AT Ay R
foger  wyat faearg fear g 8, ag
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sframe & qm #F a7 w< aFar
27 o oy fazorw & g Y Ay
&G

T a&Y ¥ qrg § yw fadsqw &
U gwda w1 g

ot qo wo ¥ (Faw) : WA
facdY wfrat angm, 4 xa faw 0 fowmad
A ¥ fgengmf R fm e
# fpmra w7 g1

ot fto W0 Wi (ETER) :
R femm ¥7

o qo wo Y : AR oy Tl AEw
wrEgn § fr & fewir § oY g1 &Y
feniga #€ 1 gafam sa® aush
F fau & s AT g 5 & R ok
femm Y ¥ g9 &Y iz v ¥ faw
wET A E

JqTeqw WEEAT: IA AT AG@Edr
AT g5 aF #7677 o o) feww
& ar3 ag foww ¥ faredt A fed ey oy
¥}, FY R A

st g0 Wo ¥ : Jw JYHy WM
& 2@ & | W fawr @ agm ¥@
¢ TG araiw I A w7 v ag
foa @ afrmiz Y feetms )
AR GTFCARITA G 1
FAOA & T 7g £ 5 o 7% gt
dgww @iz faar mar §, 39 o aaT
qiferarive & wepd Ay oft o o 3w
wfrie 7 famr 9% &Y a7 faw arferamte
Hoamr mm 21 & wwR wwAw
ardt wgRh aTR w1 wEAT Argar §
f§ the boot is on  the
other 1leg TZ & I WMz I
TF g ¥ st 1wk, qewy
# vy & warx 2wl § ag vl gen
1 avg § W T AR L W
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araah ff, fraT 7 £ W@ {99
itz &Y frgarer & ¥ fag g
W gy 9 A &g A
I F g @

wo rfix fag: ] @)

ot go wo ¥: Wi 9¥ fF UF
AT wafaras o Aasw
et € g0 FF ¥ fag aifwaniz
¥ famr wrar &, @ war o § B @@
qfeariz o fictge & €@ )@
®T qEq T TEAATT FTAT FrelY W iR
oY g A ¥ qwar § WR A I
A Iq A oofrer &7 YT f qwAT

v faafex § ez gfear woqdy
# firare @ & 7 o w77 mar fE
#x wgefe & 39 ® I & [a fKar
a1 6T a8 R aqd Fg aF G W,
A e oy dar fv AN G
aYo wudi fag 7 w7 &, 7@ W
T TRETY HHAA—LRI Ty -
Aog-—aT qafga s & wat
ez gfeat st O\ g7 a8 gRTRmE
oiWE | § W F<AT 9gan g froag
oitRe qare At & e g @
o frgeam oft 3@ € oF OF g
gafe a0 gww ¥ A s o
faafax & $w gfear awdt & frara.
8 & arft

Pandit K, C. Sharma (Hapur): On a

pomt of order, Sir.qza.q FATdH is a

very bad expression and may be
deleted, He may use UgE.§ aifFd.
Mr. Deputy-Speaker: I do not find
anything objectionable in it. He has
not said UEE Wﬁ'ﬁa“b ut”  TEF
FM38"  meaning inferiority complex.
i Ho wo Wy : | fw gfear
woY &Y Tl W gaTaT R O W
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¥ wd v wigeT § % oy Qv (R
Tow ol § Ok gEt e &
™ T g f Je wndfeaw
sRvw w1 ow fgedae § o vo
I8 st gy fed €, @ fex o
I Woww amr 5o ff A

Shri Mahanty: On a point of order,
Sir. Of course, hon. Members msy
speak in Hindi, but certainly when
hon. Members speak in Persianised
Urdu, will it be open to me to speak
in Oriya or in any other language.

Kindly furnish a translated copy of
the version of the speech so that we
can refer to it and be enlightened.

Dr. B, Gopala Reddy: When the
hon. Deputy-Speaker understands it
and the mover of the motion under-
stands it where is the difficulty?

Mr. Deputy-Speaker: I do not find
any point of order in this. It is very
difficult for an hon. Member to speak
in such Hindi which might be com-
prehensible or understandable by the
hon. Member. That would be diffi-
cult. If some hon. Member might
choose to introducde some Persianised
words or Urdu words or Sanskrit
words, how can I help it?

Shri Balasaheb Patil (Miraj): Can
we use Marathi words?

Myr. Deputy-Speaker: When he does
that, then I will see.
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@ o wo dhw: ¥ ot F ¥ Wiw
@1 g, O fr ey e e
T wRT Y )

Mr. Deputy-Speaker: Then he creates
the difficulty.. I have argued for him
that he iz speaking in Hindi. There
are only two languages that are
allowed here—English or Hindl. So, 1
pleaded for him that he was speaking
in Hindi.

Shrl Mahanty: I do not know what

Shri Tridib Kumar Chaudhuri (Ber-
hampare): The Constitution already

provides that if any hon. Member
cannot make himself understandable

Mr. Deputy-Speaker: 1 know that.
That i3 a different thing.

st Ho %o ¥ : @ faw & faw
w T ag W & of 5 o oAy
AR 2 F AT & a7 a7 gt
§ quaat § e @ weEwe wiEA-
foow o & TEiwRy, TR
AR gE< AR g add & @
‘I F oG, I 0% ¥ g
T A Y FH HT | gATT T & WA
i 25 FWTTT F TrEEET T 1w
Qg & 1 A T g 98 wwr 441
e g & 9 oAy e
o maET @, 4 g ggl qaEw
F47 W g 3T & A W Wi
T 1@ 344G 4 oY 3w § F9 )
FTERT | 78 A OF @S N9 ¥

IR WERY : IAFT WAAT TG

¢ 5 gmro dwm AT ¥R W
Ry

Wt %o wWodw: 7 gW Ig InfR
¥ { fir gt ) & W g i
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&Y w7 | qg gwAr o o
€0 ¥ *Y 3ofrer & ) ared o ]

W A G W faw ¥
WRARY & 3 ¥ § @ AW, A
w1 | gy wifew F vt wdE
A wrgw s o
v grf wEAw arAr Adt o A
uw AA7 A7 gy w1 qem g
ag W FAT qrgan g ow arafere
9 ¥\ g faw & afcq soer qu faar
T PRIEAH I T waEw
FEAT AT AT | g A W HT A
¥ @ 9T e aw 9 i
ux narrE o7 fear aar & R g 2w
¥ fvefaes & F91 7 fasr &
R} gwwar ¢ fi 29 ag FA @) T
g1, g9 97 At wrafarwa 4, Fger
oF A A Al &t whh
wal 7@ frsr | s O g3 w7 faa
AT, at fag g qr

R I

77 &7 A o7 w4 T F 7 Fwr
aar & fe 72 agy s 1 Tw oA
FY AT ZE §, I 7 T AT G T
2 Afm F o s AeA § fE ew
# 57 satem & fedda @ &0
w SART §T T AT ZET dfae-
frza ®@a T AR g, A1 9%
feora 1| a7 o gsEdt a1 2 oHF
qqT 7 BAIET 48T To0 §, At FAIA 2
97 AW 7 a9 s, e ave
At W Aoz fRar 2
o fE7 w3 fad? gad @ & dfve-
foer za® T IEM O gEAT
wfa® 77 T § A1 A gEwr FAE
fefage s st eg A P ag &
5 gm0 F7r7 ® favm | 33 A
7% E UE X @A 7

qugagamww 2
fir az faw sredoqEe $7 A9 F@T
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¥ % guwar § v g o Wasrew
ar ¢ fom ag & gt Y 7 1w feew
¥ fast vy at g §, SN wE ¥
o ol R e e oA R d
W FEdguT & fadrs I w
warer @ dxr A P

T 9T qE Y w@ w1 E R o
fawr ® o 07 &7 qa99 7@ & w
T W9 W § wgde #fqzfaon s
aefaga 2 R E 1 T2 I A FLAR
vF FEHr g w1 7 } | nE w=Er
a7 3t fF a7 are gfvaem 7 &9 gor
FET 97 IfF T Bionomial Theorem
AT AT O g A $w A
% a1z 799 g€ Theorum AT FT &Y,
v I AU T AATH AG AT@T | AT
Wt 9aq 79 o famar gE fqw At
wafaaT F w1 fe ag @ @1 @
A% I T IRG FgT % 7 a1 Wy
aEATAET A f fam T g oA
a7 wry grEaT #feefasw 1 axfans
& &7 g FF T ATFANNAT @R
& am &1 Y ofaw $@ F  9% ITn
foev & ar

a7 1% fasgw &1 faqa g 1 A
AT 20T §ZTATA T &
A T FE AT § IR EW G FT
2 £ 14 wwman g fr g ez e
Tz &7 47 TR 2 (% 77 A1 g wO
fergram 4 a9 TwAT TITHE 7 HIA
FqT A1 2, INEL qU AT ) WA @A
¢ & 7ot wER o faw awr e
¥ ®T & T4 97 A & A9 and
FATE I

Shri Viswanatha Reddy (Rajampet):
Mr. Deputy-Spesker, Sir, at this stage
of the debate I do not think it will be
necessary for me......
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Mr, Deputy-Speaker: Most of the
things have been said and now the
hon. Member shall be very brief.

Shri Viswanatha Reddy: That is
exactly what I was trying to say. 1
will confine myself to a few remarks
with regard to some points.

This Bill, I do not think, deserved
such a stiff opposition as it seems to
have provoked from XEfn. Members of
the Opposition. I think my hon.
friends, Shri Guha and Shri Dasappa,
have already adequately answered the
points raised by the Opposifion. To
the arguments advanced by them, I
might add a few and lay at rest the
fears expressed by my hon. friends of
the Opposition.

Much has been made about the
immunities that are found in this Bill,
but one fact should not be forgotten.
This Bill has been brought forward
in pursuance of an international agree-
ment entered into by the Government
of India two years ago. One can take
objection to the agreement itself, but
the agreement being a fait accompli
and having been under implementa-
tion for the past two years, I do not
see how we can take any particular
objection now with any sense of res-
ponsibility to the provisions of the
various articles of this agreement.

However, 1 might say that the
immunities that have been sanctioned
under this Bill in pursuance of this
agreement are multilateral. It is not
as if we isolatedly are granting all
these concessions to other nationals.
Whatever immunities are available
under this Bill are multilateral, and
they are sanctioned by every other
signatory to the agreement that was
entered into in 1956. 1f we do not
make a doctrinaire approach to this
Bill, 1 think it is a very innocuous
measure which should find the support
of the whole House.

I can quite understand the opposi-
tion or the stand taken by my hon.
friend Shri Mukerjee who does not
believe in private enterprise. The
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main intention of the agreement is to
promate private enterprise in all the
member countries, and because of this
one fact, it excludes all the Communist
or so-called socialist countries in one
strike,

“An Hon. Member: How?

Shri Viswanatha Reddy: Because it
does not extend help to governmental
enterprises, but only to private enter-
prise. Only where Government is a
participant it can extend help, but if it
is entirely Government-owned, it does
not.

Mr, Deputy-Speaker: The hon. Mem-
ber need not answer interruptions.

Shri Viswanatha Reddy: Therefore,
if one does not make a doctrinaire
approach, as I was saying, one feels.
that it is a very innocuous measure.

Having disposed of some of the
points of criticism raised by my hon.
friends of the Opposition, may I refer
now to some salient features of this
measure?

Fears have been expressed by some
hon. friends that this is an indirect
method of introducing foreign capital
in our counfry. It is said that once
the ILF.C. takes interest in any indus-
try in our country, this is one way of
introducing foreign capital because it
is open to the LF.C. to sell its deben-
tures to any other individual or com-
pany, whether Indian or foreign. That
fear has been expressed by my hon.
friend Shri Mukerjee who said that
this is an indirect method of intro-
ducing foreign capital. That fear can
be removed by the provision that is
found in this Bill where it says that
the first refusal for the selling of a
particular asset or investment in a
private enterprise in this country
would be given to that particular
enterprise. If, for instance, a shipping
company takes aid from the LF.C. and
the LF.C. later on decides to transfer
those assets, or sell those assets or
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investments, to some one in a foreign
oountry, it carmot do so straightaway;
# must take the first refusal from the
shipping company. Therefore, there
8 no fear at all that should be felt on
that account.

Shri Nanshir Bharucha: There is
nothing like that in the Bill.

Shri Viswanatha Reddy: I am only
giving an instance of a shipping com-
pany.

I may refer my hon. friend Shri
Bharucha to this booklet found in the
Library—The International Finance
Cororpation? 1f he looks at page 13,
paragraph 35 it says:

“The LF.C. i3 prepared in appro-
priate cases to consider giving to
the private investors with which
it is associated the right of first
refusal to purchase LFC's
interests in the enterprise.”

Shri Naushir Bharucha: There is
only one copy in the Library and I
got it only for two hours.

Shri Viswanatha Reddy: It contains
only ten pages. One can read it two
or three times in two hours.

As has been pointed out quite appro-
priately by my hon. friend Shri Bimal
Ghose, for the past two years there
has been no investment at all by the
LF.C. in our country, I do not know
whether the Government has made
any assessment about this fact. I do
not know whether Indian industria-
Nsts have made any approach to the
LF.C. at all, or having made approach-
es, they have been refused. It seems
rather strange that in a country where
the private industrialists are crying
hoarse for foreign aid, foreign assist-
ance, capital and so on, for a period
of two years no investment has been
made by the IF.C. This is a very
significant fact. I do not know
whether, at this rate, our being a mem-
ber of the LF.C. would be of any use
at all. I think it is proper that Gov-
ernment should make an investigation
as to the reasons why the ILF.C. has
not been able to make any jnvest-
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ments in our country. As he was’
pointing out, it might be possible that’
the interest rates are very high, or
there might be some other reasons.
Whatever it is, it is better that this:
House is told why investments are not.
taking place.

Secondly, with regard to the per--
sonnel of the LF.C, this book con-
tains a list of high dignitaries or big
officers of the LF.C. All these gentle-
men who hold high executive posts
belong probably to one or two coun-
tries. In an organisation of such an:
international character, I do not see-
why high executive officers should not-
be drawn from all member countries.
We have very often been complaining.
in this House that in many of these’
international organisations we are not
getting a sufficient quota of Indian-
personnel in the executive offices.
Here is a case where not a single
Indian, not to speak of any other
Asian national, finds a place in a high
executive position., This is intoler-
able, and 1 hope the Government of
India will take steps to see that our
interests are safeguarded by introduc-
ing high Indian executives in this
organisation.

The LF.C. is supposed to function:
as a catalyst in private enterprise; that
is, it does not participate in equity
capital of private enterprise in the
member countries; it only invests in
debenture capital, and after the indus-
try has found its roots, has been
established properly, withdraws its
investment and proceeds to further
investments in other directions. The
profit motive is not such an important
factor. My hon. friend Shri Bharucha
was saying that enormous profits
would be made by the LF.C. and asked:
when it is making enormous profits
why should we not take our share by
way of taxes. That was the grava-
men of his criticism about this
organisation.

Here, in this booklet—I do not know
what authoritative validity can be
given to this publication made by the.
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LF.C. itself, but I hape whatever is
contained in it would be endorsed by
the hon. Minister when he replies to
the debate—they say that the infen-
tion of the ILF.C. is only to act as a
-catalyst. With your permission, 1
would like to read a few words from
:this Booklet in this connection.

“Accordingly, the ILF.C., unlike
the usual private will not hold
profitable  investments  simply
because they are profitable. On
the other hand, it will usually
wish to retain investments long
enough to enable it to form a judg-
ment as to the purpose and pros-
pects of the enterprise financed,
and thus be in a position to
realise appropriate profits from
successful ventures.”.

“That is to say, it is satisfied with only
a reasonable profit. The profit motive
is really not the main consideration
for the investments to be made by the
1F.C

1 am surprised that up to this stage
no mention has been made about the
minimum and maximum investments
that the L.F.C. can make in any enter-
prise according to the present arrange-
ment. It has been mentioned in this
booklet, and 1 think, in the Agree-
ment also, that the maximum invest-
ment permissible under the present
circumstances is $500,000, which comes
roughly to about a crore of rupees or
even less; and the minimum invest-
ment is $100,000 or about Rs. 20 lakhs.
That is to say, only those industries
which require aid ranging between a
maximum of Rs. 1 crore and a mini-
mum of Rs. 20 lakhs will come under
the purview of this international
organisation. To obtain an aid or
financial help ranging between a
maximum of Rs. 1 crore and & mini-
mum of Rs. 20 lakhs, I do not see
really why such a huge organisation
has got to be built up or why so many
concessions have to be offered for
building up this organisation. Even
cour Industrial Finance Corporation is
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advancing loans which are bigger ia
amount than what this organisation is
permitted to give for the present.
Therefore, this upper limit will have
to be completely removed; if it fs to
tunction really as a catalyst as they
seem to have pretensions for, that
upper limit will have to be removed.
No industry in these days, which can
be termed as a capital-intensive indus-
try, would have anything less than
Rs. 10 crores investment; it would
require anything between Rs. 10 and
20 crores of investment. That being
the case, 1 do not see what substantial
help the LF.C. can give by merely
advancing Rs. 1 crore. 1 hope that
next time when there is . . .

Shri Naushir Bharucha: It is not
even Rs. 1 crore. It is Rs. 25 lakhs.

Shri Viswanatha Reddy: That is the
minimum.

Shri Naushir Bharucha: That is the
maximum.

Shri Viswanatha Reddy: $500,000 is
the maximum. I do not know what
it comes to.

Shri Bimal Ghose: If the hon. Mem-
ber multiplies it by 5, he will get only
Rs. 25 lakhs.

Shri Viswanatha Reddy: If it is
Rs. 25 lakhs, it is still worse. My hon.
friend is only strengthening my argu-
ment.

Shri Naushir Bharucha: The hon.
Member is agreeing with me.

Shrl Vishwanatha Reddy: So, both
of us are agreeing on this particular
point.

Mr. Deputy Speaker: Therefore
there should be no further discussion.

Shri Viswanatha Reddy: May I just
refer to one or two doubts that have
arisen in my mind regarding the
provisions of this Bill? Item (b) 1in
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the proviso to sub-clause (1) of clause
3 reads:

“Conferring on the Corporation
any exemption from duties or
taxes which form part of the price
of goods sold;”.

{ really could not make out the
meaning of this, as to whether it is
making a reference to the excise
duties and -ales taxes that are
imposed on certain articles of sale in
our country or it means sumething
else. I hope the hon. Minister will
enlighten us on this point.

There is another point in regard to
the applicability of certain foreign
exchange re trictions. It has been said
in section 5 of article Il of the agree-
ment:

“Funds received by or payable
to the Corporation in respect of
an investment of the Corporation
made in any member’s territories
pursuant to Section 1 of this
Article shall not be free, solely by
reason of any provi ion of this
Agreement. from generally appli-
cable foreign  exchange restric-
tions, regulations and controls in
force in the territories of that
member.”.

Does this mean that any restrictions
that we have placed for the time
being, in respect of remittance; of
profits abroad, on other private com-
panies would also be applicable to the
remittances made by this corporation
outside this country, or does it mean
something else? 1 _hould like to
have a clarification on this point.

There is onc other doubt which I
would like to be clarified. Wherever
the corporation has a branch, the
assets of that corporation or the
personnel employed in the branch etc.
are immune from certain judicial
processes, Suppose there is no branch
established. Suppose, in our country,
no branch is established, as is the case
today, and ruppose service has been

207 (A) LSD—8.
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offered to a particular industry in our
country through a governmental
organisation or through some private
agent. Is that particular agent through
whom such service is rendered by the
corporation to the industry in which
the corporation invests it; funds, also
free from these judicial  processes?
Scction 3 of article 6 does not seem o
mention anything about  that aspect.
If the agent is al 0 exempted, I think
there should be a very serious objec-
tion to that procedure. One can
understand a branch of the corpora-
tion receiving certain immunities
offered through this Bill, but if even
an agent is to receive those
immunities, it would lead to all sorts
of complications. 1 hope the hon.
Minister would let us know the exact
purport of this section.

Shri Balasaheb Patil: It is alleged
here that we cannot challenge this
Bill, because Government have signed
this agreement, and it is now too late
to challenge it. Further, it is alleged
that every Member of Parliament was
knowing about this Internationsl
Finance Corporation for three years or
s0. But I may submit at this stage
that even the articles of the agreement
were not circulated for the first time
when the Bill was circulated, For
that purpose, one hon. Member of this
Hou ¢ has had to move a motion, and,
thereafter, arrangement was made
that the articles of the agreement
should be circulated.

Sccondly, even if we goto the
Library, what do we find? We find
that there are only three books, in all.
One is the inaugural address by the
president or chairman of the corpora-
tion, The second i3 the booklet which
has been referred to. And the third
is the first report on the working of
this corporation, The report was
issued to somebody, and, therefore, we
could not have access to it, and the
other two booklets had no information
whatsoever, that we required. There-
fore, my submission to the Minister
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and to the Cabinet as a whole would
be that they should supply at least to
the Members of this Houe, not to
speak of the public at large, the
information which is necessary and
sufficient, or the information  which
they consider to be necessary and
sufficient, so that we can come to &
proper conclusion. But this was lack-
ing at the time the Bill was introduced
here.

If we look at the Statement of
Object: and Reasons, we find:

“Section 10 of this Article
requires cach member country to
take such action as is necessary in
its own territories for the purpose
of making effective in terms of its
own law, the principles set forth
in the Article.”,

Let us turn our attention to section
10 of the articles of agreement which
says in regard to application of thc
article that each member shall take
such action as is nece sary in its own
territories for the purpose of making
effective in terms  of its rules the
principles set forth in this article and
<o on. What I want to know from the
Minister is this: when they have
signed the agreement in 1956 and
want to honour it, how could they
come forward with clause 3 of this
Bill? Clause 3 contains three sub-
clauses which restrict in a particular
way the articles of the agreement,
namely, restriction on the sale of
goods imported by it, exemption from
duties or taxes which form part of the
price of goods sold, and exemption
from duties or ltaxe; which are in fact
no more than charges for services
rendered. This is superficial; there is
no doubt about it. But look at section
10 of the articles of agreement.
Government have no right or jurisdic-
tion what-oever to make any change
in the immunities granted to the
Corporation. So if they want to
honour the agreement at all, clause 3
will become ultra vires.

The inaugural address of the
President of the Corporation delivered
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on 24th September 1958 lays down the
general principles about the Corpora-
tion and its investment. He says:

“We want to earn a return com-
mensurate with the risk we
undertake and aim at reasonable
profits for our investment”.

So that it is nothing but a private
enterprise, It wants to invest money
and hope; to get a profit.

Now let ug look at the immunities
and privileges they want to get these
profits out of any member country.
They want to get these profits without
any taxation, without any form of
income or other tax. I do not know
whether it is allowed under any
system of law. For instance, what i;

the difference between a  private
cnterprise  and this  Corporation?
There is no  difference  whatsoever

between a private merchant or trader
and this Corporation, because this
Corporation also wants to invest In
order to get profits. The further thing
is that they want reasonable profits—
that is, as every trader or merchant
would like to have. Therefore, there
1s no difference whatsoever between
any person trading in this country or
any other country and this Corpora-
tion, and so it cannot claim any more
rights than an ordinary commercial
concern. Therefore, we cannot sub-
scribe to these provisions granting
special treatment to this Corporation.

Again  this Corporation wants
special treatment in respect of official
communications. The staff employed
by this Corporation is immune from
legal processes with respect to any
act performed by it in official capacity.
They want to have the same status as
ambassadors and other personages
from other countries. As it is similar
to a private enterprise coming to this
country and investing money to get a
profit, why should the personne] of
this Corporation be accorded such
type of status in this country? Can
we think of a certain trading concern
in this country going to other coun-
fries, investing money there and
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wanting to have the same status as
ambassadors for its servants? 1t s
unthinkable.

Therefore, my submission is that at
the time the agreement was to be
signed, it was the duty of the Govern-
ment of India to have come before the
House and taken the vote of the
House. This should have been brought
before the Housc for ratificatinn.
Neither of these things has been done.
Now Government, without supplying
any information available with them.
come before the House and want to
have this Bill passed. By this process,
the rights of this House have been
taken away. Now it 15 a skeleton
without flesh and blood, This cannot
be agreed to by this House at  this
stage at least.

I am not referring to the immunities
granted to the staff as sufficient  has
been said about it. But as regards
delegatien of powers, the rule-making
power to lay down procedure—
regarding fees that are to be taken at
the time of filing application and o
on—we find in clause 3(2):

“The Central Government may,
from time to time, by notification
in the Official Gazette, amend the
Schedule in conformity with any
amendments, duly made and
adopted, of the provisions of the
Agreement set out therein”.

1 find there arc about 55 nations who
have subscribed to or signed this
agreement. But 'l do not think any
nation from the so-called Socialist
group, Russia, China and so on are a
party to this. I do not know why this
is so. If this country wanted to be
neutral in all its foreign affairs and
wanted to be away from this group or
that, to pursue its own policy, it
should have, before signing this agree-
ment, found out whether it was signed
by all the countries, whether the so-
called Socialist group of nations had
also subscribed to it. From the agree-
ment, I find that all the countries
friendly to America or under the
thumb of America or under the
financial influence of America are the
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shareholders. A director of each
member is taken as director, alternate
director, Governor or other person.
All the decisions to be taken by this
Corporation will be by majority vote.
We know how the votes will be cast.
We have the example before us of the
fate of the resolution that was moved
in the Security Council. Even though
we are in the Commonwealth, all thz
nations in the Commonwealth voted
against us in the Security Council. In
view of these things how can this
country hope that that all the direc-
tors and Governors will vote for this
country when the time comes.

Therefore, my submission s that
the Bill cannot be passed by this
House and it may be rejected.

Pandit Thakur Das Bhargava: I just
want to ask a question of the hon.
Minmster  so that  he may  reply.
According to article 19 of the Consti-
tution, cven a private citizen of India
has not got the right to practise any
profession or to carry on any occupa-
tion, trade or  business, because we
have sub-clause (6) of the same
article, which means that in any trade
or business Government can have the
monopoly and operate it through some
controlled corporation and so on. But
1 find 1n section | of the Schedule the
following:

“The Corporation may make
investments of 1ts funds in pro-
ductive private enterprises in the
territories of its members. The
existence of a government or
other public interest in such an
enterprise shall not  necessarily
preclude the Corporation from
making an investment therein”,

Do I understand that under this
provision, the 1. F. C shall get more
rights than even the citizens of this
country have got and that this Cor-
poration, IFC, will be able to poke its
nose even in industries which  have
been specially preserved by Govern-
ment for themselves and run by their
own controlled corporations, thereby
enjoying a monopolistic right? Wil
this Corporation be able to break this
monopoly?
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15 hrs.

Dr. B. Gopala Reddl: 8i1, 1 am
really happy that many issues have
been raised by hon. Members on the
one side and, on the other side, the
Bill received quite a good volume of
support. Hon. Members, according to
their own economic philosophies have
expressed doubts about the immuni-
ties that we are going to give. But, on
the other hand, some unqualified
support for the Bill also was given by
hon. Members on this side.

Originally, the point that was raised
by Shri Mahanty was that Parliament
was kept in the dark and it was not
consulted from stage to stage and,
now, at the last moment, Parliament is
being asked to vote for this Bill, For
the last two or three years, Parlia-
ment, at some stage or the other, was
being brought into the picture. Apart
from that, the executive Government
can only function on its own rights as
long as it receives the support of the
Parliament, as long as it retains the
support of the Parliament.

There are things that are done by
the executive Government, quite big
contracts are, perhaps, entered into,
big deals, international treaties,
political or otherwise, sometimes con-
fidential treaties are also entered into.
These arc entered into without con-
sulting Parliament at the first
instance. Of course, when there s a
general debate, whether it is the
Budget or the Foreign Affairs debate,
certainly, those points are refcrred to
and ratification of Parliament is
received. But, to tell Government
that before entering into this agree-
ment or before attempting to negotiate
with these foreign bodies, Parliament
must have been taken into the fullest
confidence is a thing which no demo-
cratic Parliament can accept. There-
fore, Government must be trusted.
‘Whether it has the confidence of the
House or not is a matter which can be
ascertained from time to timeo.
(Interruptions )

Of course, if the hon, Member feels
that Government has done something
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very wrong, certeinly, there are
svenues open to him to censure the
Government or even to remove the
Government. But to say that every-
thing that is done, big or small, either
in the national sphere or in the inter-
national sphere, must come before the
House, I think, is asking too much of
Government and it, perhaps, cannot be
done also.

Even with regard to taxation, I may
say that as soon as a Bill is introduced
it comes into effect though it may take
some 6 or 8 weeks for Parliament to
ratify it. But, as soon as the Bill i3
introduced with regard to central
excise or even income-tax, it comes
into force from that very evening.

Shri Mahanty: In this case ;t has
taken 20 long months.

Dr. B, Gopala Reddi: 1 am coming
to that. It is not as if Parliament
was kept in the dark. 1 want to give
you seriatim how things were takwng
shape with regard to this Bill. In
April 1955, the constitution of this
Corporation was adopted by all the
countries including India, India was
also present and it adopted the cons-
titution, Of course, I may tell you
that it is open to the members of the
World Bank to become members” of
this Corporation: but those who are
not members of the World Bank are
not entitled to become members of the
Corporation.  China, though it is a
member of the World Bank today is
not a member of the Corporation
here. So. Shri Mahanty’s statement
that China is there with a  greater
share capital than India is not correct
as far as this Corporation s
concerned.

Shri Mahanty: What is the total
investment?

Dr. B. Gopala Reddi: In May 1955,
the Cabinet approved India’s parti-
cipation. And India signed acceptance
in October 1955. On 2nd April, 1986,
the instrument of ratification was
signed by the President; and [ndia
paid in August 1956, §4:431 million
with the consent of Parliament.



&’, Internotional

Shrt Makanty: Was it provided for
in the Budget?

Pr. 1B Gopala Reddi: Yes; it wasin
the Budget. It was apart of the De-
mands made and Parliament was seized
of the document. Parliament gave its
approval; and then only it was paid.
Therefore, you cannot say at this stage
that Parliament was kept in the dark,
that Government was doing things
without the knowledge of Parliament.

So, having paid this money, $4:431
million to this Corporation, shail we
give these immunities or not is  the
point now. We have paid money over
two years ago and it is not as it it
is American simply because it is locat-
ed in America. It is the property
or Corporation of 55 countries now.
Originally, 30 countries or so adopted
the constitution; but, today, 55 coun-
tries are members. $ 93 million have
been paid as the share capital and they
may even raise it to 100 million
dollars. So I want to remove this
impression that we are giving some
immunities to some foreign agency or
some foreign corporation, that is going
to operate in India. It is not so; it is
the property of 55 countries including
India. Of course, America, the United
Kingdom and France and other
countries have joined this Corporation.
Let us not think that we are going
to give something to some foreign cor-
poration. It is our own; if it makes
profits tomorrow, we are going to be
the benefieiaries. If they are going
to make a loss, we are going to be
partners in that loss. So, we are not
doing anything for an outside orga-
nisation; but we are doing it for our-
selves and for our country’s benefit;
and if there is any profit everybody
will be sharing in that.

Let us first of all understand that it
is not a foreign institution. It is our
own institution because we are the
fourth largest shareholders, next to
the United States, the United Kingdom
and France. So, we are vitally inte-
rested in the future of the Corpora-
tion. 1f it spreads into all the undeve-
loped and under-developed countries
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tomorrow, if it invests large sums ot
money and makes profit . . .

8hri Mahaaty: Sir, in the document
which has been circulated by Govern-
ment you will find that the share
capital of China is $6-6 million.

Dr. B. Gopala Reddi: Is it the World
Bank or the Corporation?

Shri Mahanty: It is the International
Finance Corporation; in the capital
stock of the International Finance
Corporation you will find that India
is not the fourth,

Dr. B, Gopala Reddi: China is not
a member.

Shri Mahanty: It is mentioned there.

Dr. B. Gopala Reddl: We shall see
about it.

Shri A. C. Guha: It is the original
allocation that they may subscribe so
much. But China has not yet become
a member.

Dr. B. Gopala Reddi: If you want to
raise the capital to $100 million . . .

Shri Mahanty: It is given in the
Schedule.

Dr. B. Gopala Reddi: Perhaps, it is
the allocation. China has not yet be-
come a member.

Shri Bimal Ghese* Then it is wrong-
ly stated; it should have been stated
that it is allocation and not subscrip-
tion.

Shri Mahanty: Why not circulate
correct information to us?

) Dr. B. Gopala Reddi: You wanted 1t
in a hurry and we gave it in a hurry.

Shri Mahanty: Then there is a
charge of contempt, 8ir. All these
things are passed in a hurry.

Mr. Deputy-Speaker: The hon.
Minister says that when things are
done in a hurry, in the Secretariat
some mistake has been committed.
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Dr, B. Gopela Reddi: It must be a
typing mistake, Sir.

Pandit Thakur Das Bhargava: We
are the fourth; it is correct.

Dr. B, Gopala Reddi: China  has
not yet become a member of this
Corporation. She is a member of the
World Bank and the figure given here
may be that of the allocation.

This is a Corporation mainly intend-
ed for assisting private enterprise.
The World Bank gives money, of
course, to Government or Government
sponsored concerns. But, this is es-
sentially a Corporation to give assis-
tance to private enterprise, without
Government guarantee, That is also
a thing which must be noted. Govern-
ment does not stand guarantee at all.
But, with regard to the World Bank,
they require the Government’s guar-
antee. If it is a Tata loan, the Tatas
cannot get a loan without Government
approving and guaranteeing it.

In this case, Government comes in
at a later stage. If Government
objects to the lending, say a loan to
a particular concern, the Corporation
will not give the loan. At this stage
Government comes in and not in the
preliminary negotiations. If they
enter into some initial negotiations,
later on Government must also ap-
prove it. Then alone the concern can
get money from the Corporation. So,
there is also that guarantee that
nothing can be done by hoodwinkinj
the Government. The Government
comes into the picture at a later
stage; but Government does
not guarantee anything at all. Shri
Mukerjee has objected to the Corpora-
tion coming into being and helping
the private enterprise. Whether he
likes it or not, we have accepted a
mixed economy and we expect . the
private sector to spend Rs. 2400 crores
during the Second Plan; we are also
providing them with necessary foreign
exchange also and our import
machinery is giving them as much as-
sistance as possible. It is therefore
no use saying that we do not want
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this corporation to come and assist the
private enterprise at all. We will not
allow anything to be done against the
industrial policy of the Government.
It it cuts across that policy, we would
not allow the loan to go through. Se,
Government has got ample checks to
see that it does not go into unneces-
sary or misdirected channels. We can
always see that the Corporation func-
tions in the right manner allowing the
private sector also to do business with
the support given by this body. We
have voted two crores of rupees and
we want these immunities to be given.
We have got our director there—Shri
Narahari Rao. Our Finance Minister
is a Governor on the Corporation. We
want all these immunities to be ex-
tended to them when they go to
America or Canada or any other coun-
try. Whatever we give to these officers
in India will be extended to them
when they are in other countries. We
do not want Shri Narahari Rao to be
subjected to all sorts of customs and
income-tax difficulties when he is
abroad. So, as Shri Vishwanath Reddi
said, it is multilateral. What we give,
we also expect. We hope 55 countries
would ratifv this. Today it may be
that the president is an American;
tomorrow it may be anybody else.
After all, the directors also change and
we do not want our officers and Gov-
ernors to be subjected to these diffi-
culties when they go there. Let us
not feel that we are bestowing some
benedictions on these Corporations.
We expect it to be extended to our
officers also. The Corporation is locat-
ed in New York and so it may be
subject to the American income-tax.
We do not want this Corporation to be
subject to American income-tax. Or,
if it is having activities in Pakistan,
we do not want it to be subject to
Pakistan income-tax. 55 countries are
interested in this world organisation
and the income-tax rules vary from
country to country. We do not want
that these varying rates of income-tax
should be applicable to the transac-
tions of the Corporation. As a sort of
a self-denying ordinance, all the coun-
iries are imposing upon themselves
this restriction. We do not want
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these officers to be subjected to these
restrictions and so on. 55 countries
had agreed to it and Rs. 2 crores had
been paid. It will therefore, be too
late in the day to deny these immuni-
ties which we will also get in our
own turn when our people go abroad.

So many concessions have been
given—that is the complaint of some
hon. Members. But all the countries
sat together and decided about this.
1t is nothing peculiar to the Corpora-
tion. We have done this in respect of
other international organisations. It
is enjoined in the body of the agree-
ment that every member country must
get this ratified by their Governments
or Parliaments as the case may accord-
ing to the law within the shortest
possible time, In pursuance of that,
we are coming before the Parliament
to get it ratified. Ordinarily, it may
be done by notification but we thought
that it was better to get Parliament’s
approval so that it will be on the
statute-book instead of being a mere
notification.

Some hon. Members ask this ques-
tion. What is the help which India
has recelved so far? But the Cor-
poration started giving loans only last
year. All the preliminaries were donc
in 1955-56. The loans were sanctioned
in 1957. May be, India has not so
far received any assistance from this
Corporation and even with regard to
the world Bank, we started late. The
first loan given to India was perhaps
very Jate and today the total amount
of assistance to India totals about 400
million dollars or so from the World
Bank. So we will have to wait and
see how far it is good to take loans
from the Corporation, whether the
rate of interest is good for us and
our industry in the prevailing circum-
stances here, etc. All these matters
will have to be considered on the one
side by the private industry and on
the other by the Government. There-
fore, there cannot be any complaint
that it has not done anything to India.
It is too early to say what it is likely
to do and how far we are going to
receive help from this Body,
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With regard to amendment, every
time the World Bank makes an amend-
ment by the necessary majority, we
think we need not come before the
Parliament. A1l the 55 countries are
there and there is a very special
majority to amend the Constitution.

We think that by mere notification it
can be given effect to. The amend-
ment is rather a difficult process there.
It is about 3/5th of the shareholders
who hold 4/5ths of the shares. So, it
is a very special majority and it 1s
rather a difficult majority. So, if the
amendment is adopted by the prescrib-
ed process, the Government would
bring it into effect by a notification.

With regard to the officers of the
Corporauion, some of them are perhaps
elected and some of them are perma-
nent people. 1 am sure India also
would be given a due place in course
of time. We need not complain now
that no Indian 1s occupying a high
place. India also will be eligible for
holding some of these high posts.

As I said, we have taken so many
steps; this is only a consequential step.
When 55 countries are going to  do
this, it is but right that we honour
our obligations with regard to  our
participation, The President has also
communicated that it is accepted with-
out reservations in accordance  with
the law and necessary steps would be
taken to enable them to carry out
their obligations under the said agree-
ment. So, it is but right that we keep
up to our obligation. There is nothing
more and if there is anything that the
hon. Members want to ask, they can
ask me.

Shri Balasaheb Patil: Sir, on a point
of information. Just now, it has been
stated by the hon. Minister that this
is our Corporation. What is the
amount of dividend that has been
received by India in the first year?

Dr. B. Gopala Reddi: They have
started giving loans only last year.

Shri Balasaheb Patil: It was started
on 24th July 1958. That means it is
nearly two years—not one year.
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Dr. B. Gopala Reddi: The Corpora-
tion came into being in 1856. But it
began giving loans to Latin America
and other countries in 1957 or so.

Shri A, C, Guba: What is the rate
of interest?

Mr. Deputy-Speaker: I shall now put
the motion.

The question is:

“That the Bill to implement the
international agreement for the
establishment and operation of the
International Finance Corporation
in 80 far as it relates to the status,
immunities and privileges of that
Corporation, and for matters con-
nected therewith, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up the clause-by-clause considera-
tion of the Bill. Does any hon. Mem-
ber want to move his amendment to
clause 2? I find none.

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bull.
Clause 3

Mr. Deputy-Speaker: Are there any
nendments to clause 3?

Shri Naldurgker: I beg to move:
Page 2,—

for lines 6 to 9, substitute—

“(2) The Parliament may, if it
thinks expedient, amend the Sche-
dule in conformity with the
amendments, if duly made and
adopted, of the provisions of the
Agreement set out therein.”

Mr. Deputy-Speaker, Sir, in order
that the House may understand my
intention in moving this amendment,

M SEPTEMBER B3 Finones Covporation

(Status, Immunities and
Privileges) Bill

1 will first refer to clause 3(1) of the
Bill. It says:

“Notwithstanding anything to
the contrary contained in  any
other law, the provisions of the
Agreement set out in the Sche-
dule shall have the force of law
in India:”

In sub-clause (2) it is said:

“The Central Government may,
from time to time, by notification
in the Official Gazette, amend the
Schedule in conformity with any
amendments, duly made and
adopted, of the provisions of the
Agreement set out therein.”

My amendment to sub-clause (2) is
as follows:

“The Parliament may, if it thinks
expedient, amend the Schedule in
conformity with the amendments,
it duly made and adopted, of the
provisions of the Agreement set
out therein.”

According to sub-clause (1) of
clause 3, when the Schedule shall have
the force of law, it means that all the
provisions, all the words incorporated
in the Schedule will constitute a com-
ponent and integral part of the main
Act; that is to say, the Schedule will
not be separatable or divisible from
the main Act. It means the Schedule
itself constitutes the Act. When the
Schedule constitutes a part of the
main Act, then the question arises as
to whether Government will have
the power to amend the Act or,
whether this House has the power to
delegate the power to amend the Act.

1 respectfully submit, that under
the Constitution of India this House
has no power to delegate its own legis-
lative power to an executive body.
Under article 245 the Parliament is
authorised to enact laws generally on
all matters or on all the subject
matters that have been enumerated
in the Union List and the Concurrent
List. Under article 253, Parliament is
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authorised to pass laws for implement-
fmg international agreements. The

present Bill comes under article 253. .

I submit, Sir, that sub-clause (2) of
clause 3 s ultra vires of the Constitu-
tion, because under the Constitution
this House has no right to delegate
its legisiative power to any executive
body. In this connection I want to
cite some cases. This matter of “de-
legated legislation” came up before
the Supreme Court in three cases—
the Delhi Laws Act, the Harishankar’s
case and the Rajnarain’s case. The
latter two cases have already been
reported in All India Reporter, 1954.
From this it is quite evident that
delegated legislation has been viewed
with reprobation by the highest
judicial tribunal. It is reported in
Basu’s Constitution as follows:

“Since the cases of Harishankar
and Rajnarain, therefore, it may
be said to have been settled that
in India the doctrine that the es-
sential functions of the Legislature
cannot be delegated applies, even
though the doctrine of separation
of powers has not been adopted
by our Constitution in the Ameri-
can sense.

It follows, therefore, that when
a question as to the constitu-
tionality of a statute is challenged
on the ground that it involves
delegated legislation, what is to
be determined by the Court is
whether the function which has
been delegated by the Legislature
is an essential function of the
Legislature or not.”

Therefore, Sir, I submit, even though
my amendment is a minor one, it
involves rather a constitutional point.
Sub-clause (2) which says: “The Cen-
tral Government may, from time to
time, by notification in the Official
Gazette, amend the Schedule. . .”,
means that we are delegating the
power of amending the Act to the
Executive. Under article 73 of the
Constitution, the Government  has
only to implement or execute the laws
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passed by Parliament. The Govern-
ment itself cannot sit as a legislative
body or legislative authority. That is
the function of this House only. There
is no article in the Constitution which
empowers this House to delegate its
own powers to the Executive. The
Government can only frame some
rules, because rules are framed for
executing or implementing the laws
framed by Parliament. Therefore,
under the Constitution this House has
no authority to delegate its legislative
powers to the Executive, and as such
sub-clause 2 of clause 3 is ultra vires
of the Constitution. I am afraid, if
sub-clause (2) of this clause 3 is
allowed to stand part of the Bill, it
will not only be uitra vires, but it
means that we are travelling beyond
the limits of our legislative and consti-
tutional competency. I am afraid, the
constitutionality or the validity of the
Act will be challenged before the
court of law. I am always of the view
that this House should be more cau-
tious in enacting laws, so that they
should not be challenged before the
judicial tribunals. We should not also
be semi-somnolent over the appro-
priate and main provisions of the
Constitution at the time of enactment.

Taking into consideration all these
facts, Sir, I am of the opinion that
sub-clause (2) should be amended in
the way suggested in my amendment.
Only Parliament has got the  right
to amend, enact or repeal a law.

Mr. Deputy-Speaker: Is it necessary
for this Parliament to say that Parlia-
ment shall have the authority to
amend the Act? It has already got
that power.

Shri Naldurgker: Not to delegate its
legislative powers.

Mr. Deputy-Speaker: I am talking
of his amendment; I am not talking
about his objection. I am only asking
whether his amendment is necessary
at 21l The objection that he has
raised is all right, and it would be
put to the House. But the amendment
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(Mr. Deputy-Speaker)
that he has suggested is that Parlia-
ment may, if it thinks expedient,
amend the Schedule.

Shri Naldurgker: Instead of giving
power to the Executive.

Mr. Deputy-Speaker: Is it necessary
for this Parliament to give power to
the Parliament to do something?

Shri Naushir Bharucha: The amend-
ment is superfluous.

Mr. Deputy-Speaker: This Parlia-
ment has always got the authority and
jurisdiction to amend, alter or modify
any law that it has passed. What is
the significance of this amendment?

Shri Naldurgker: The word “Gov-
ernment” will be replaced.

Mr. Deputy-Speaker: He only wants
to negative that clause. That is not
what the amendment says. 1 shall put
the clause straightaway.

Shri A, C. Guha: Sir, his amend-
ment may not be in order—that is for
you to decide—but I still expect the
hon. Minister 10 move an amendment
himself that these notifications may at
least be placed before the House
so that the House may have an oppor-
tunity to consider those amendments.
If you only say “by notification”, that
is something unusual.

Shri Braj Raj Singh (Firozabad):
Unheard of.

Dr. B. Gopala Reddi: The hon. Mem-
ber could have asked for deletion of
the clause itself; then, of course,
Parliament has the inherent right.

Mr. Deputy-Speaker: That is  the
thing being demanded.

Shri A. C. Guha: At least the noti-
fications may be placed before the
House—the hon, Minister may move
an amendment to ‘that effect. The
House must be given an opportunity
to discuss the amendments so that any
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notification will have the approval of
this House.

As for the hon. Minister’s reference
to the charter of the International
Monetary Fund and the International
Bank, I think the Brettonwoods agree-
ment was not put into any enactment
in this House, It was discussed in
the House and the general approval
was taken from the hon. House the
old Central Assembly. There was no
enactment. Here, this is an enact-
ment.

Mr. De;iuty-Speaker: Let us hear the
hon. Minister.

Dr. B, Gopala Reddi: I have no
objection 1o place it before the House.
Whenever a notification is made by the
Government, it is laid in the House
We place it on the Table of the House,
What is the amendment?

Shri A. C. Guha: It is better that
he moves an amendment.

Shri Naushir Bharucha: May I sug-
gest an amendment? It may be added
after sub-clause (2) of clause 3.

“Provided that any notification
so issued under this section shall
be laid for not less than thirty
days before each House of Parlia-
ment as soon as may be after it is
issued and shall be subject to such
modifications as Parliament may
make during the session in which
it is so laid or the session imme-
diately following.”

This will serve the purpose.

Dr. B. Gopala Reddi: While I am
prepared to lay it on the Table of
the House, to keep it for not less than
thirty days, etc., becomes superfluous.

Shri A. C, Guha: That is the usual
formula.

Dr. B. Gopala Reddi: Whatever
formula is there, will be there. After,
all, the Corporation itself makes the
amendment to ita constitution by a
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special majority, Then that is given
effect to by a notification of the Gov-
ernment and we could inform the
House,

8hrl A. C. Guha: Still, it is an
enactment of this House. So, any
amendment of the enactment should
be ratified and approved by this House
in some form or other.

Dr. B. Gopala Reddi: I have no
objection to place it on the Table of
the House.

Shri Naushir Bharucha: That is not
enough.

Shri A. C. Guha: As has been said
by Shri Naushir Bharucha, when it is
placed on the Table of the House,
it. becomes a subject-matter of  this
House and the House is seized of it.
It can discuss it, it can modify it and
it can change it.

Mr. Deputy-Speaker: It is almost an
established practice now that when
any delegated legislation 1s made by
the executive, it is to be placed on
the Table of the House and then some
time is allowed to the House to scruti-
nize whether any amendment is
necessary or not. Of course, this is
in pursuance of an agreement that is
international, and we should conform
to that agreement. This Bill is being
brought for that purpose. In that case.
when this extraordinary power is
being taken by the executive, it is not
by a notification that they might just
change the law which has been pass-
ed by Parliament. So, at least, the
Members desire that there ought to
be a provision made that that change
which is contemplated or has been
agreed to there, should be placed on
the Table of the House, and should
be subject to the scrutiny of this
Parliament. This is what they desire,
and if it is acceptable to the hon.
Minister, then he might just give his
reactions.

Pandit Thakur Das Bhargava: May
I turther add that according to clause
3 which we are going to pass, only
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the agreement which is the subject-
matter of the Schedule shall be adopt-
ed and that shall have the force of
law, Any amendment made subse-
quently shall not have the force of
law, unless a proviso is subsequently
added. Unless the notification is here
and the House is apprised of it, it
shall not have the force of law. So,
it is absolutely necessary that the
notification should be placed on the
Table of the House and adopted by the
House.

Mr. Deputy-Speaker: I think that
amendment should be accepted.

Dr. B. Gopala Reddi: 1 accept the
amendment. But what is the amend-
ment?

Mr. Depuiy-Speaker: That amend-
ment might be drafted. Shri Naushir
Bharucha proposed it then sometime
ago.

Shri Naushir Bharucha: I shall pro-
pose it then, in these words. In fact,
I may tell you that I am lifting it
bodily from another amendment of
mine.

Mr. Deputy-Speaker: Very well.

Shri Naushir Bharucha: I move:
Pagce 2, after line 9, add—

“Provided that any notification
so issued under this sub-section
shall be laid for not less than
thirty days before each House of
Parliament as soon as may be
after it is issued and shall be sub-
ject to such modifications as
Parliament may make during the
session in which it is so laid or
the session immediately follow-
ing.”

Mr. Deputy-Speaker: This is after
sub-clause (2) of clause 3. So far as
sub-clause (2) of clause 4 is concern-
ed, there is provision. It is desired
that even after sub-clause (2) of
clause 3, a similar provision may be
made. That is the point.
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Shri Naldurgker: Sub-clause (2)
may be amalgamated with clause 4.

Mr, Depaty-Speaker: No amalgama-
tion is allowed. Has the hon. Minister
considered the amendment?

Dr. B. Gopala Reddl: Yes, Sir, I
accept the amendment. I take it that
Shri Naldurgker is not pressing his
amendment.

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is:

Page 2, after line 9, add—

“Provided that any notification
issued under this sub-section shall
be laid for not less than thirty
days before each House of Parlia-
ment as soon as may be after it is
issued and shall be subject to such
modifications as Parliament may
make during the session in which
it is so laid or the session imme-
diately following.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 3, as amended,
stand part of the Bill".

The metion was adopted.

Clauge 8, as amended. was added to
the Bill,

Clause 4- (Power to make rules).

Mr. Deputy-Speaker: We come to
clause 4. There are no amendments.

Shrl Naushir Bharucha: What about
the amendment about laying the rules
on the Table of the House?

Mr. Deputy-Speaker: The provision
is there. The question is:

“That clause 4 stand part of the
Bill”
The motion was adopted.
Clause 4 was added to the Bill
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Mr. Deputy-Speaker: We now come
to the Schedule.

Shri Naushir Bharucha: I may move
my amendment Nos. 8 to 18.

Mr, Deputy-Speaker: I might say
that all the amendments to the Sche-
dule are out of order. The reason is,
when the Bill is brought to confirm
an agreement; either it stands or
falls out altogether. We cannot
split it into pieces. 55 countries have
given their consent to it. It is not a
unilateral thing so that the House
adopt it with any modification. It
was in clause 3 that the House
say that it is not going to
ratify it, without the proviso. This
Parliament has ample authority and
it can say that it would not have the
force of law. But now we cannot
split it up and say that some portion
would remain there and the others
would not. It should be taken as a
whole; whether  this Parliament
accepts it or not, it cannot be taken
to pieces, because in that case, it does
not mean anything.

Shri Naushir Bharucha: I agree with
your ruling, Sir, but I would like to
speak on the Schedule.

Mr. Deputy-Speaker: Very well.

Shri Naushir Bharucha: The Sche-
dule contains certain portions of an
Article of Agreement which are bodily
lifted and transplanted here. It s
true that certain concessions have been
given and they are of a far-reaching
character. But the main point that
1 have been making still remains to be
answered by the hon. Minister. If
we are inviting the International Fin-
ance Corporation to invest in private
enterprise, may I ask this House, what
is going to happen in case of certain
industries which are semi-private, such
as shipping? Only the other day we
passed a law saying that the percent-
age of foreign capital in shipping
enterprise shall be restricted to 28.
Take, for instance, a ease where the
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IFC cusues in and wants to encourage
the shipping industry. The IFC capi-
tal will be foreign capital. Even as
foreign capital, if it is invested in
shipping, what is the guarantee that
this percentage will not be exceeded?

Dr. B. Gopala Reddi: Government
have got the right of veto. We can
stipulate that they shall not lend to
such concerns.

Shri Naushir Bharucha: So far as I
understand the agreement, apart from
the hon. Minister making hundred
and one points, he may even by execu-
tive action torpedo the whole agree-
ment if he wants to do that. The
point is this. What are we legislating
today? Is there anything in the Sche-
dule whatsoever which will prevent
the IFC exceeding the percentage of
capital which we have prescribed as
the maximum for foreign investment?
That is my point and there is nothing
in this Bill to that effect. That is
one aspect.

My second objection is this. Take
page 4, line 31. Section 9 &eals with
“Immunities from Taxation”. I am
taking sub-section (c) which says:

“(¢) No taxation of any kind shall
be levied on any obligation or
security issued by the Corporation
(including any dividend or interest
thereon) by whomsoever held:

(i) which discriminates against
such obligation or security solely
because it is issuced by the Cor-
poration....” etc.

Suppose there is an Indian citizen who
holds certain securities and has earn-
ed dividend on that. Is that dividend
going to be immune from taxation
also? It is not clear here. It seems
because it is a security issued by the
IFC, it is immune from taxation also.
We do not know today what will be
the extent of the Corporation's parti-
cipation. Today it may be small, but
later on if its capital is increased, it
may be very extensive. Today we
are commiting ourselves to this extent
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that we are not only exempting the
Corporation, but even the holders of
dividend warrants from taxation. I
should like the hon. Minister to clarify
whether it is s0 or not and why this
section is worded in such a way that
any Indian citizen holding certain
securities will be exempted from tax.

We have invested 43 million dollars
or over Rs. 2 crores and odd as the
capital of the IFC and we expect to
get some return or some advantage.
The maximum that can be given to
one industry is Rs. 25 lakhs. Does
anybody believe that Rs. 25 lakhs
would be a big assistance to any of
the big industries that really matter?
Somebody spoke of Tatas being
assisted by the IFC. Is it seriously
contended that Rs. 25 lakhs, which is
the maximum investment that IFC
can make. would materially help the
Tatas? I seriously ask the Govern-
ment whether the game is worth the
candle. The candle is far too costly
compared to the game.

The hon. Minister has also not re-
plied to onc point, which is very im-
portant. We are giving them diplo-
matic privileges of all kinds, immun-
ity from check by customs officials,
immunity of assets from seizure, im-
munity of archives and so on. Does
not the Government think it desirable
to modify the terms of the agreement
or at least insert some proviso that if
in the interest of national security
the Government thinks that a search
must be made of the assets, account
books and documents of the company,
the Government should be able to do
s0? In times of emergency, in the
interest of national security, the
Government should be able to look
into the archives of the Corporation.
Why not have such a proviso here
that in times of emergency, the pro-
vision that “the archives of the Cor-
poration shall be inviolable” shall not
apply?

Mr, Deputy-Speaker: Should such
a check be by some other authority or
by the customs?
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Shri Naushir Bharucha: By Gov-
ernment itself. In times of national
emergency, the Government must
have power to say that a search must
be made of the documents of the
iFC.

Mr. Deputy-Speaker: By this, are
we precluding the Government from
exercising other checks?

Shri Naushir Bharucha: I do not
follow.

Mr. Deputy-Speaker: The hon.
Member says that in emergency, we
might require a check on the archives
to safeguard our security, and the
Government should have the power
to do so. Will it preclude the Gov-
ernment from exercising other
checks?

Shri Naushir Bharucha: The words
used in section § are very dangerous.
It says: “Immunity of Archives: The
archives of the Corporation shall be
inviolable”, It is very dangerous.

So many dangerous concessions are
being given, in return for what? A
few industries here and there might
get the maximum of Rs. 25 lakhs by
way of participation from the IFC. 1Is
that what we want? The hon. Minis-
ter has not understood the full impli-
cations of this Bill.

Pandit Thakur Das Bhargava: When
the hon. Minister was replying to the
general discussion, I brought to his
notice one aspect of the question. I
read out from article 19:

“All citizens shall fmve the right—

(g) to practise any profession, or
to carry on any occupation, trade or
business.”

Then clause (6) says:

“(6) Nothing in sub-clause (g)
of the said clause shall affect the
operation of any existing law in so
far as it imposes, or prevents the
State from making any Taw impos-
ing, in the interests of the general
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public, reasonable restrictions on
the exercise of the right conferred
by the said sub-clause and in partl-
cular, nothing in the said sub-clause
shall affect the operation of any
existing law in so far as it relates
to, or prevent the Stale from mak-
ing any law relating to—

(ii) the carrying on by the State
or by a corporation owned or con-
trolled by the State, of any trade,
business, industry or service, whe-~
ther to the exclusion, complete or
partial, of citizens or otherwise.”

This means that so far as the funda-
mental rights are concerned, we do
not confer absolute rights on the citi-
zens of India. We also reserve to the
State or to any corporation owned or
controlled by the State rights in par-
ticular trade, business or industry,
like shipping or defence weapons or
implements. There are some other
kinds of trade and business also in
which the State only can perform
these functions and a private person
cannot.

The words in section 1 of Article 111
of the Schedule are:

“The existence of a government
or other public interest in such an
enterprise shall not necessarily pre-
clude the Corporation from making
an investment therein.”

I understand that this Corporation is
invested with g super-right, so that
even when the Government does not
want it to come in, still it can come
in. 1 find in the agreement itself,
there is a clause in which some right
is given to the Government. Section 3
says that the Corporation shall not
finance an enterprise in the territories
of any member if the member
objects to such financing, which
means our Government have a right
to object to the financing of the IFC.
So far so good.

At the same time, in one of the
clauses of the agreement it i sald



8433 International

that all these matters shall be decid-
ed by the majority. Now, if the
majority decides that the IFC shall
enter into competition with the Gov-
ernment as regards shipping, defence
implements, etc., what would happen
then? If the parties to the agreement
decide by a majority to interfere with
the activitics of any particular
country, then they can interfere.

Attention has been drawn by Mr.
Bharucha to section 5. May I draw
your attention to section 4? It says:

“Property and assets of the
Corporation, wherever located
and by whomsoever held, shall be
immune from search, requisition,
confiscation, expropriation or any
other #orm of seizure by executive
or legislative action.”

To my mind, this is too much. A
person may be indulging in smuggl-
ing activities or doing certain other
things which should not be allowed,
so far as the security of the country
is concerned. If our Government
wants by executive or legislative
action to seize the property of such a
person or to search  his assets, it
cannot do so. The powers of the
Government have been taken away
here. I do not want that. So far as
Government is concerned, it should
have the final authority in all these
matters.

Mr. Deputy-Speaker: The hon.
Member has referred to smuggling.
Would any property carried by a per-
son employed in the Corporation, the
Industrial Finance Corporation, also
have these immunities? Section 4
refers to the properties and assets of
the Corporation, wherever located
and by whomsoever held. If some
person is moving about or going from
one place to another, would he be
carrying the property?

Pandit Thakur Das Bhargava: So
far as the property of the Corporation
is concerned, that is a different
matter. I quite see that the Corpora-
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tion will not be able to own such pro-
perties which are not conducive to the
safety of the country, in accordance
with the provisions made by the Cor-
poration itself. But now persons
are also immune from search ete. We
are giving them immunity from search
etc. Many of the officers of the Cor-
poration are immune {rom search etc.
We find that even in the case of dip~
lomatic employees there is some dis-
cretion given to the officer to search
those persons; even persons coming
under the diplomatic scrvice are
sometimeg scarched.

So, my humble submission is that
there should be some provision of law
that so far as the legislative and exe-
cutive actlions of the Government are
concerned they should not come
within the operation of this agree-
ment. I am only anxious that Gov-
ernment themselves may not be told
by the IFC employees ‘all right,
don't poke your nose in our business
or make a search’. Now, suppose &
person is carrying a weapon. Now,
in the modern world we do not know
what kinds of weapons are coming
into cxistence. There may be a time
weapon which may explode after one
year. A person may be carrying one
such weapon. After one year, any-
thing can happen.

Then, after all, the government of
this country has got the paramount
right to do anything it pleases. If it
is taken away by the agreement, I am
not in favour of it. I am sure that
other countries also would not like it.
They will also adopt the same atti-
tude, so far as this Corporation is
concerned. Our Government should
say to this Corporation that they
should change the rule so that the
legislative and executive action of the
Government is immune from the
operation of this Act. The govern-
ment of every country should have
this power. Otherwise, it will be
really denying the sovereign right of
every country. The fact that we are
parties to this agreement should not
make us allergic to our rights as =
country, Therefore, I would request
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the hon. Minister to kindly look into
the agreement from this point of view
and see that changes are made in it,
which will be to the benefit of not
only this country but also other
countries. That is all what I want Lo
say.

Dr. B. Gopala Reddi: The ymmun-
ity is not for the individuals concern-
ed. Thig immunity is for the official
discharge of their duties. For things
done in their individual capacity they
will be subject to our law.

Mr. Deputy-Speaker: Panditji was
speaking about section 8 also. Em-
ployees also have their privileges.

Dr. B, Gopala Reddl: That is true.
But this will not apply to things done
in their individual capacity. This will
apply only to their official discharge
of duties. You cannot slap anybody
in the street and then say “1 want
immunity”. That is done in his in-
dividual capacity, and he is subject to
the law of the country.

Then, this Corporation is operating
in 55 countries. We must remem-
ber that there are varieties of Govern-
ment. We do not want the govern-
ments also to interfere or embarrass
the Corporation in its normal func-
tions in those countries. If any gov-
ernment can search these things, then
it will embarrass them and put a stop
{o theiy activities. So. it is a sort of
self-denying ordinance. There are
governments and governments and we
must see that. as far as possible, they
also do not come into the picture.

Then, we have given these conces-
sions to other international organisa-
tions. Nothing has happened, though
we have given them these concessions.
If they do any mischief, we can say
that they are persona non grata.
Therefore, there is nothing special n
these immunities.
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Mr. Deputy-Speaker: The question
is:

“That the Schedule stand part of
the Bill”.

The motion was adopted.
The Schedule was added to the Bill

Mr. Deputy-Speaker: The question
is:

“That clause 1, Enacting Formuia
and the Title stand part of the Bill.”

The motion was adopted

Clause 1, Enacting Formula and the
Title were added to the Bill.

Dr. B. Gopala Reddi: I move:

“That the Bill, as amended, be
passed”.

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed”’.

Shri H. N. Mukerjee: Mr. Deputy-
Speaker, I had spoken at an earlier
stage of the proceedings and normal-
ly 1 would not think of speaking
again but I feel that we ought to
register a very stern protest at the
manner in which the Government has
proceeded with this piece of legisla-
tion. I cannot quite understand how
the Schedule, including the passages
from certain articles of the agreement,
is now proposed by Government to
become part of the law of our coun-
try. 1 cannot go into details. Suffi-
cient arguments have been put for-
ward by speakers who have taken
part in the debate before me, and 1
was very happy when my hon. friend,
Pandit Thakur Das Bhargava, pointed
out how, basically speaking. certain
sovereign rights of an expanding
economy in our country, an economy
which is trying to develop in the
socialist direction, has been attacked
and overcome by the instrumentality
of this particular legislation.

I cannot understand why in the
year of grace 1958 we should have to
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depend on whatever assistance might
be forthcoming from an organisation
like the International Finance Cer-
poration. We know very  well how
these organisations Tunction. 1 do
not wish to go into any detail about
‘the activities of the World Bank. But
it is a matter of record that whenever
the World Bank ‘have assisted the
public sector they have interfered,
®s far as the ascertainment of the
priorities is concerned. In regard to
the Damodar Valley Corporation, we
know it as a matter of fact that the
construction work of the Bokaro
Thermal Station was made in accord-
ance with the direction of the World
Bank and even a contract was given
to the Kuljean Corporation of the
United States because the World
Bank insisted that it should be done.
H in regard to the public sector,
organisations like the World Bank
can behave in this fashion, surely
their auxiliary in the private sector,
the International Finance Corpora-
tion, wil] follow suit. There is no
doubt about that.

So far 55 countries have joined the
Organisation. But their eye is on the
under-developed countries—my hon.
friend, the Minister, knows it very
well.  As far 8s the record of work
done so far is concerned, they have
gone to the Latin American countries.
They have gone to Chile and Mexico
gnd they have tried to introduce cer-
tain features in the economy of those
countries which would make it im-
possible for anything like socialist
development there. We here in this
country are supposedly t{rying to
build a socialistic pattern of society
and we are going to depend upon
whatever generous assistance is going
to be forthcoming from the Inter-
national Finance Corporation and we
are going to give officers of this Cor-
poration such privileges and immuni-
ties as can hardly be conceived of in
any context of national sovereignty.

‘This is a pernicious piece of legisla-
tion and the Schedule which we have
Just passed in this House with shame
Includes certal items which surely

PR R BT
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should not find a place on the statute-
book, This ig the kind of legislation
which we have to oppose with all the
strength at our command. I know the
brute majority is on the side of the
Minister and@ he would requisition
that majority in order to pass this
Bill. But I am equally sure that if
today or tomorrow the hon. Minister
tries to convince his own party about
the. rightness of this particular legis-
lation, even there he would have to
bow down to the public opinion of
this country. They will certainly
not stomach the kind" "of legislation
which he has had the temerity to put
before the House. We will pass it, no
doubt, but we want to register our
protest at the insolence of the Gov-
ernment in proposing this kind of
legislation in the year of grace 1038,

Pandit K, C. Sharma: I am sorry,
my hon. friend, Shri Mukerjee, when
referring to the simple fact......

Mr. Deputy-Speaker: He has only
lodged a protest.

16 hrs,

Pandit K. C. Sharma: The cimple
fact remains that it is not a matter of
shame that such a picce of legislation
has come or is going to be  passed.
The matter of shame is that we have
320 calories in the diet of our people.
The calories ordinarily required are
over 1400, even when one remains
sitting or is lying down. The poorest
countries have 2,000 calories, the
middle-class countries have 1,800 cal-
ories and the upper-class couniries,
which is the dreamland of my hon.
friend's aspirations, have got 3,500
calories. So, to talk in the interest or
in the language of a country with
3,500 calories for its citizens and to
bring  that into consideration as
against the interests of the people who
are getting only 320 calories is not
good logic. Shame lies in what stand-
‘ard of lving an average Indian hus,
what food he has got, what employ-
ment he has got and how much cloth-
ing he has got.



8459 Internationsl

[Pandit X. C. Sharma]}

We have simply got political free-
dom. We have not got freedom frem
want. An Indian citizen with 320
calories in his food and almost naked
passes as a specimen of shame and
disgust before the people of the wotld.
So, if this position can be improved
by whatever means or mechanism, it
is our sacred and religious duty to
improve this state of affairs. It may
not * last longer and it should not.
Therefore, if this is a mechanism which
can help in the improvement of the
standard of living of people, in giving
some impetus and some help for ths
industrialisation of this country and in
providing improvement, I stand for it.
Mere logic and mere doctrine docs not
help. Human life is complex &and
much more complex is national life.
Therefore, we should stand for a
speedy improvement of industrialis-
ation, for greater employment and
for much higher standard of living,
at least an acceptable standard of
living, for our people. From this
viewpoint I support the measure,

Mr. Deputy-Speaker: If Shri
Dasappa particularly wants, he might
have his say.

Shri Dasappa: I do not want to en-
ter into the general arguments advanc-
ed by my hon. friend, Professor
Mukerjee, in launching his protest
against the enactment of this measure.

Shri Braj Raj Singh: Are you mak:
ing a counter-protest?

Shri Dasappa: I have already said
what I wanted to say about it. What
I want to say just now is that this 1s
an international corporation.

Shri V. P, Nayar (Quilon): 1t is for
the first time now that he has known
this.

Shri Nath Pai (Rajapur): We owe
him a vote of thanks for pointing out
this.

24 SRPTIMBER 1958 Finance Corporstion 8450

(8Status, Immunities end
Privileges) Bill

Mr. Deputy-Spesker: Even those
things that may be known have some-
times to be said.

Shri Dassppe: This point, ? am
afraid, my hon. friends there have
not kept in their view when they
launched their criticism. 1Is it possi=
ble, I ask even the worst critic on the
other side, that in am imternational
corporation each country can have its
own laws which differ from the laws
of that corporation? That i{s exactly
the thing to which my hon. friends
are referring. I can understand@ £
they say that this Internstional
Finance Corporation does ne good to
us at any rate, leave alone other
countries, and they may all be a set
of unpatriotic people who have fallen
victims to the machinations of some
nations. But even granting that they
have all the wisdom in the world, is
it right for us, having become mem-
bers of that Corporation, to scek or
attempt to have separate laws other
than what they have laid down for all
the member nations who are going to
join the agreement? That is what
my hon. friend, Shri Bharucha was
thinking of—this amendment to clause
3, with reference to the notificatiom
to be issued in  consonance
with the modifications that may be
adopted by the Corporation at the
other end, ie, at the headquarters.
The idea is that it must be duly noti-
fied in India by means of a proper
notification. It is perfectly right that
the Parliament should be made aware
of such changes as there may be in
the Schedule or as may be effected by
the Corporation itself, but can we go
further and say that it is open for the
Parliament to modify the Scheduvle in
such manner as it suits us which 1is
something inconsistent with the modi-
fications affected by the Corporation
itcelf? I want the hon. Minister also
to see what a situation we will be
landing ourselves in if we say that
the Schedule will be amended in a
manner different from what the Cor-
poration itself has done by virtue of
an  agreed solution there or by &
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majority for which the agreement it.
self provides. I am afraid that that
is @ thing which the Parliament can-
not do. But if the Parliament's
sovereignty is concerned, it is concern-
ed in this, viz, that if the Parlia-
ment thinks that this agreement is
working to the detriment of the
nation or if some clause in the
Schedule is amended in a manner
which would not be to the interests
of this nation, the Parliament has a
perfect right to call upon the Gov-
ernment to withdraw from this.

Shri Braj Raj Singh: That we shall
do by notification.

Mr, Deputy-Speaker: Where any
change is made and is not approved
by the Parliament, certainly that
would mean the withdrawal of our
country from that participation.

Shri Braj Raj Singh: For this a
notification has to be issued.

Mr. Deputiy-Speaker: That is what
the hon. Member has said.

Shri Dasappa: Your interpretation
on the consequences that might flow
may be perfectly correct, but I say
that the right course and the most
straight forward and the most honour-
able course would be, to withdraw
from the Corporation and not to sug-
gest an amendment. Parliament bas
a perfect right when it comes to the
conclusion that this agreement is not
working to the benefit of this nation
to call upon the Government to with-
draw from the Corporation.

Shri A. C, Guha  7ose—

Mr. Deputy-Speaker: The hon,
Member has spoken in the beginning.

Shri A. C. Guha: I won't take more
than flve minutes. 1 want to say
something  simply because I have
been provoked by the speeches of
some hon. members.

Mr. Deputy-Speaker: We have al-
ready overdrawn on the time. The
hon. Minister.

24 SEPTEMBER 1888 Finance Cerporation

{Status, Immunities and
Privileges) Bill

Dr. B. Gopala Reddl: Sir, Pro-
fessor Mukerjee has raised very
fundamental issues. Perhaps, he is
suggesting that we should withdraw
from some of these international or-
ganisations. We have taken foreign
assistance in the postulation of our
Second Five-Year Plan itself. I do
not know whether he is now trying
to attack the Second Plan, possibly
with some foreign assistance ele-
ment also. Therefore, I do not think
that we can agree to that policy now.

We have been borrowing and we
are not afraid of borrowing, whether
it is American money or it is Russian
money. We are strong enough to
resist all these machinations of the
power blocs and in our developing
economy some foreign assistance is
necessary. That is what is being pos-
tulated in the Second Plan. There-
fore, we need not apprehend that
something is going to happen and we
are going to be dictated by other
power blocks and we will be absolute-
ly at the mercy of those people. We
do not apprehened any of those diffi-
culties. As long as we can we shall
certainly be there and try to aet
assistance from this international or-
ganisation. So, I cannot accede to
his argument at all.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

Those in favour will please say
‘Aye’,

Several Hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
will please say ‘No'.

Some Hon, Members: ‘No’.

Mr. Deputy-Speaker: I think the
‘Ayes’ have it. The motion is adopted.



8463 International 34 SEPTEMBER 1958 Finance Corporation 8464

{Status, Immumines and

Privileges) Bill

Some Hon. Members; The Noes “That the Bill, as amended, be
have 1t. passed.”

Mr. Deputy-Speaker: The question The Lok Sabha divided: Ayes 112;
is: Noes 25.

Divfsion No. 6 ] AYES 16. 11 hrs}
Achal Singh, Seth Jhunjhunwala, Shri Ranbir Singh, Ch.
Achar, Shri Jinachandran, Shri Rane, Shri
Agadi, Shri Kalika Singh, Shn Rangs, Shri
Ajit Singh, Shri Karmarkar, Shri Rangarao, Shri

Ambaiam, Shri Subbiah
Anirudh Sinha, Shri
Arumugham, Shri R, S.
Ayyakannu, Shri
Banerji, Dr. R,

Barman, Shri
Basumstari, Shri
Bhggat, Shri D. R.
Bhargavs, Pandit Thakur Das
Bidari, Shrj

Birendra Singhji, Shri
Bose, Shri

Brehm Perkash, Ch.
Chandak, Shri
Chaturvedi, Shri
Chavds, Shri

Daljit Singh, Shri

Das, Shrt N, T.

Das, Shri Shree Narayan
Dasuppa, Shri

Dinesh Singh, Shri
Dube, Shri Mulchand
Elayaperums), Shr:
Gackwad, Shn Fatesinghrao
Ganga Devy, Shrimats
Ganpati Rum, Shri
Ghare, Shri A. Y.
Ghosh, Shri M. K.
Guha, Shri A. C,
Hanada, Shr Subodh
Jain, Shri A. p.

Jain, Shn M. C.
Jargde, Shri

Jhulan Sinha, Shri

Banerjee, Shti Pramathanath
Banerjee, Shri S. M.
Bharucha, Shri Naushir

Braj Raj Singh, Shri
Chakravartty, Shrimati Renu
Chaudhuri, Shri T. K.
Gaikwad, Shri B. K.,
Ghosgal, Shri Aurobindo
Ghose, Shri Subiman

Kotoki, Shri Liladhar
Khedkar, Dr. G. B.
Khwaja, Shri Jamal
Krishns, Shri M, R.
Krishna Rao, Shri M. V.
Kureel, Shri B. N,
Lahiri, Shri

Laskar, Shri N. C.
Laxmi Bai, Shrimati
Malligh, Shri U. 8.
Manacen, Shn

Mandal, Dr. Pushupati
Manijuls Devi, Shnmati
Mathur, Shri Harish  Chandra
Mathur, Shri M. D.
Mishra, S$hn Bibhut
Misra, Shri R, R.
Morarks, Shn

Murmu, Shri Paika
Naldurgker, Shn
Narssimhan, Shru
Nehru, Shrimati Uma
Pande, Shri C. D.
Pangarkar, Shri

Panna Lal, Shri

Patel, Shri Rajcshwar
Pate!, Sushri Maniben
Pillay, Shrt Thanu
Prabhaker, Shr Naval
Raj Bahadur, Shni
Rajiah, Shri
Ramangnds Tirtha, Swami
Ramaswumy, Shri K. 8.

NOES

Imam, Shri Mohamed
Jadhav, Shri
Kodiyan, Shri

Maihi, Shri R. C.
Mangy, Shri
Mukeriee, Shri H. N,
Nath Pai, Shri

Nayar, Shri V. P.

The motion was adopted.

Rwo, Shri Hanumanth
Rao, Shri Jaganatha.
Reddy, Shri K. C.

Reddy, Shri Rami

Reddy, Shri Viswanatha
Roy, Shri Bishwanath
Rungsung Suisa, Shri
Sadhu Ram, Shri
Sangenna, Shri
Satyabhama Devi, Shrimati
Selku, Shri

Sen, ShriP. G.

Shah, Shrinati Jayaben
Shankuraiya, Shn
Sharma, Pandu K. C,
Sharma, Shn R. C.
Siddananjappa, Shn
Siddiah, Shri

Singh, Shry ). N.

Singh, Shry H. I,

Singh, Shn M. N.

Sinba, Shri B. .

Sinha, Shry Satyendrs Nataysa
Sinha, Shrimati Tarkeshwart
Siva, Dr. Gangadhara
Subbarsyan, Dr. P,
Sunder Lal, Shry

“I'ahir, Shri Mohemmed
‘Tarig, Shrt A. M.
Tewati, Shri Dwurikanath
Thirumals Raeo, Shri
Vedakumar:, Kumari M.
Venkatusubbaish, Shri

Patil, Shri Balasaheb
Pullai, Shri Anthony
Rao, ShriD. V.

Reddy, Shri Nag:
Salurke, Shri Balasaheb
Sonute, Shri H. N,
Soren, Shri
Tangamani, Shri
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16.14 hrs,

SUPREME COURT JUDGES (CON-
DITIONS OF SERVICE) BILL

The Minister of State in the Minis.
try of Home Affairs (S8hyi Datar):
Mr, Deputy-Speaker, I beg to move®:

“That the Bill to regulate cer-
tain conditions of service of the
judges of the SBupreme Court, be
teken into consideration.”

Shri V. P. Nayar (Quilon): The hon.
Minister may wait for the exodus.

Mr. Deputy-Speaker: Order, order.
Those who have to go may move out
quietly without disturbing others,

8hri Datar: 1 need not wait for their
going.

Mr. Deputy-Speaker: No, no.

Shri Datar: As you are aware, be-
fore the Constitution, we had the
Federal Court as the highest court in
India, of course, subject to the
Privy Council then. When the Con-
stitution was framed and when it was
inaugurated, provision was made in
article 124 that there shall be a
Supreme Court of India. As you are
aware, fn Schedule II, Part, D some
provisions were made regarding the
salaries to be paid to the Supreme
Court Chief Justice and other Judpes
of the Supreme Court. In respect of
certain matters, as for example, leave,
pensions and certain other matters,
provision was made in article 125
clause 2 to the following effect:

“(2) Every Judge shall be en-~
titled to such privileges and al-
lowances and to such rights in
respect of leave of absence and
pension as may from time to time
be determined by or under law
made by Parliament and until so
determined, to such privileges,
allowances and rights as are speci-
fled in the Second Schedule.”

(Conditions of Service)
Bill

[Pandrr THARUR DAs BHARGAVA in the
Chair.]

16.16 hrs.

This is the position that was created
under the Constitution, Now, about
eight years have elapsed and & consi-
derable amount of experience has been
gathered. It is considered desirable
that in respect of certain aspects of
this question, namely, leave of ab-
sence, pensions and certain other
conditions of service, we should have
a law made by Parliament. That is
the reason why this Bill has been
placed before this hon. House.

In respect of all these three sub-
jects, 1 should briefly point out what
the present position is under the Con-
stitution and the need that has arisen
for making some changes in the Sche-
dule. It has been pointed out that
leave can be granted to a Judge of
the Supreme Court on medical certi-
ficate for a maximum period of six
months and while he is on such leave,
his pay or his allowances would be
«s. 1110 per mensem. Then, he can
also go on leave otherwise than on
medical certificate. There also, the
total period was specified as six months
and he would be entitled to get the
same leave allowance, namely Rs, 1110
per mensem. There might arise cer-
tain other circumstances when he
would have to go on leave otherwise
than under the two categories of leave
which have been referred to by me
just now. Technically it is called, for
the sake of convenience, as extraor-
dinary leave. In the case of extraor-
dinary leave which a Judge of the
Supreme Court can take, a condition
has been laid down that the total
amount of such leave shall not exceed
six months. In this particular case, in-
asmuch as he is going on leave as an
extraordinary measure, he will not be
entitled to any leave allowance at all.
These three conditions so far as the
rules relating to leave were there.

I may also here refer to the fact that
in respect of the High Court Judges,

*Moved with the recommendations of the President.
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conditions of service, an Act was
passed by Parliament known as the
High Court Judges (Conditions of Ser-
vice) Act. That was passed in 1854
Certain advantages or concesgions were
given to the High Court Judges. That
Act is still in force. It has been duly
re-adapted so far as the conditions
consequent on the re-organisation of
States are concerned. Therefore, in
respect of the High Court Judges, we
have got the Act of 1954, which we
propose to amend in certain respects
and a Bill in that respect will be con-
sidered by this hon. House immediate-
ly after this present item. Therein,
we have followed a certain principle
so far as the granting of leave is con-
cerned. All the terms therein are
fairer so far as High Court Judges are
concerned than what they were in
respect of the Supreme Court Judges.
There, a system was followed and all
that we have done in the present case
is to take over that system and make it
applicable to the Supreme Court Jud-
ges with a few minor changes here and
there. The policy or the practice that
was followed there was this. Leave
was to be calculated in terms of leave
on half allowance. That was merely
a technical circumstance. It does not
in any way make any particular con-
cessions. What was done was, &
leave account was maintained, and to
the credit certain periods of leave were
entered, and to the debit certaln
periods of leave which he took were
also mentioned.

I would point out that so far as the
credit side is concerned, it has now
been laid down that in respect of the
Supreme Court Judges also there shall
be a leave account, and the highest
amount of leave to which a Judge of
the Supreme Court will be entitled
will be one-fourth of the actual period
of service; but we have laid down a
turther condition or restriction accord-
ing to which the aggregate amount of
leave will not exceed three years on
the whole. Therefore, following a cer-
tain principle, this will be to the credit
of the Supreme Court Judge.

Then, 80 far as the taking of leave ix
concerned, certain rules have besn
laid down, and they are being adopted
here. It has been stated that leave on
full pay—1 may also point out here for
the sake of facility of understanding
that leave on full pay is naturally
double the leave on half pay; that is
the only way in which leave was
reckoned in Government records—-can
be enjoyed during the whole period by
the Supreme Court Judge, but it
should not exceed 1/24 of the total of
the actual period of service. This has
been laid down because here in this
case you will find certain financial re-
sults follow, and we are giving better
conditions under these rules which
apply to the High Courts. Therefore,
it has been stated that leave on full
allowance during the whole period
shall not exceed 1/24 of the actual
period of service, and the maximum
amount of leave that can be taken at
one time with full allowance would be
five months and not more. Leave on
half allowance would be 16 months.

Subject %o the there or four conditions
that I have pointed out, a Judge of the
Supreme Court—naturally it includes
also the Chieft Justice—-would be en-
titled to take leave on this leave ac~
count, subject to what is on the credit
side of the leave account. But some-
times it happens that a Judge might
be appointed, and actually on the par-
ticular date he may not have the re-
quired leave to his credit, but he has
to go on leave. Under the circum-
stances—there is a similar provision
already—in this Bill it has been pro-
vided that in excess of the leave then
available to the Judge of the Supreme
Court, it would be open to give him
two periods of leave. One would be
on medical grounds. So far as medical
grounds are concerned, the actual
period has not been menticned, but I
may point out that in respect of these
leaves which he can take in excess
of what is due to him under the leave
account, the maximum that has been
laid down above in the three or four
principles that I have mentioned has
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0 be accepted. That means the maxi-
mum cannot in any case be exceeded,
suhject to his being entitled to leave
the rules that I have pointed
respect of his whole period. It

be open to him to take leave,
ask for leave, even in excess of the
e £0 which he is entitled at the
time of asking for that leave. Often-
thnes, after a year or so, or after twe
or three ysads, when the leave has not
imoreased in the credit siae to the ex-
$ent necessery, it might be difficult for
him to go on leave. Under the cir-
cumstances, it has been considered
eguitable that he ought to be sble to
go on leave, but one or two restric-
tions have been 1laid down.

Hi

Even though leave van be granted
to him in excess of leave to his credit,
it is necessary that there must be an
expectation that he would be return-
ing to his service and after return
would be earning the leave, as pointed
out by me above accordinggto the
general rules that we have laid down.
That also has been laid down.

In the latter case, six months period
has been laid down so far as such
Jeave on grounds other than medical
are concerned. So far as medical
grounds are concerned, naturally it is
a matter beyond his control. If he is
suffering from any malady, then you
cannot lay down any particular period
for him to go on leave, and therefore
no particular period has been laid
down, but it has been made clear that
the maximum that he is entitled to
under the rules that I have mentioned
has to be maintained in all cases. He
cannot exceed the maximum. This is
what we have done.

One more point may also be noted
in this connection. While carrying on
the performance of his duties, or as
a result of the performance of his
duties, sometimes there happen un-
fortunate circumstances, and then there
might be an accident, there might be
an injury. The injury may or may not
be serious, but it becomes necessary
forhimto take what isknown as dis-
adllity leave, and we have got also

disability pensions, and certain pen-
sions allowed to the heirs or depen-
dants of the man in case as a result
of this injury the man actually dies.
So, certain further provisions have
been made in respect of pension.

But here I may point out that we
have aiready rules under the Gov-
ernment of India, and I believe in
some of the States at least, according
to which when a man suffers from a
disability @r has certain injuries of a
fairly serious character and has to go
on leave, certain equitable considera-
tions ought to be taken into account
and such leave ought also to be given
to him. Provision has been made for
such leave as also for payment of
pension or gratuity or compensation,
as I have mentioned. In all these
cases, the underlying principle should
be understood. Suppose unfortunately
an officer—in this particular case, a
Judge of the Supreme Court—suffers
from certain injuries while carrying on
his duties or in certain cases as a
result of carrying on the performance
of his duties.

Shri V. P. Nayar: Let us have an
example of that.

8hri Datar: A provision for that has
also been made.

Then you are entitled to know what
would b the amount that would be
given to a Judge while he is on leave.
In the case of extraordinary leave, the
point has been maintained that he will
not be entitled to any leave allowance
at all, but where he is entitled to
lcave allowance, either full or half
allowance, certain principles have
been laid down. The former rule that
was accepted was that in all these
cases, whenever he went on leave,
either on medical grounds or on
grounds other than medical, he was
given Rs. 1,100 per mensem. In all
these cases you will kindly understand
that it would not be proper to give
him full pay in all cases. This rule
has to be amended to a certain ex-
tent. When, for example, a Judge of
the Supreme Court will be going on



8471 Supreme Court Judges 34 SEPTEMBER. 1938, Wma?urm Niya

{8hri Datar]

leave with full allowance, & modifica~
tion has t0o be made, according to
which for the first 45 days of his leave
on full allowance, he will get the pay
he was drawing then. So, 45 days is
the period in respect of which he will
be entitled to the actual pay that he
was drawing month by month when.
he went on leave. We have got a
similar provision in the High Court
Judges (Conditions of Service) Act,
where the actual pay is given for ane
month. But, here, out of considera-
tion for the judges of the highest
judicature in India, we have increased
the period to 45 days. After 45 days,
if he is on leave on full allowance,
then he would be getting only Rs. 2220
per month. You are aware that the
Supreme Court judges are now getting
Rs. 4000 pm. The Chief Justice of
India gets Rs. 5000. Provision in this
behalf has been made in the Second
Schedule of the Constjtution itself. But
when, for example, they go on leave,
even on full pay leave, it was consi-
dered that the whole pay should not
be given to them for the entire per-
iod of leave; for 45 days, the actual
pay is given; thereafter, until the
period of the full pay leave is ex-
hausted, they would be getting Rs.
2220 per month. In respect of leave
on half pay, they would be getting half
of. this amount, namely Rs. 1110. That
has been provided for.

Then, you will find that so far as
the leave benefits are concerned, we
have liberalised them to a certain ex-
tent. I shall point out also why it was
considered advisable to have them
liberalised. One reason was  that
they should be brought on the same
footing or on a par with the conces-

sions or benefits which have been ex- -

tended to the High Court Judges in
the High Court Judges (Conditions of
Service) Act of 1954. That was the
first reason. There was also another
reason. As you are aware, oftentimes,
in the course of discussions in Parlia-
ment, some hon. Members had men-
tioned the fact that the vacation for
the Supreme Court Judges was very

long. We took up this question with
the Chief Justice of the Supretns
Court, and. I am. happy to point o
that the total period. of these long
vacations has been brought down con-~
siderably. [ may point out how. the
total period of these vacations _has.
been brought down substantially from:
what it was in the days of the Federal
Court. In the Federal Court, we find
that in 1850, the total vacation that
they had was about four months. Fotr
four months in the year there-was this
long vacation, pius a smalli vacation !n
the course of the year.

Pandit K. C. Sharma (Hapur):.
Then, there was not enough work.

Shri Datar: Whatever. it is, foutt
months was the highest period of vaca-
tion so far as the Federal Court was.
concerngd. In 1950, when the Supreme
Court as established, naturally, of
their own accord, by means of what is
called voluntary surrender, they re-
duced this period of vacation to 3%
months. In 1957, it was further
brought down to three months. And 1
am happy to point out that now it has
been agreed by the Chief Justice of
the Supreme Court that it shall be only
ten weeks. Thus, fromr four months,
we have cut it down to ten weeks.
So, you will find that that is a very
important circumstance, so far as this
questipn is concerned:

1 may also point out in this connec-
tion that the number of actual work-
ing days has increased to a large ex-
tent. Under these circumstances, the
question arose as to whether in view
of the fact that there was an increase
in the number of working days and &
decrease in the period of the vacations,
we should do something by way of
justice to the judges of the Supreme
Court. Therefore, we took this into
account. And already, we had the
practice followed in respect of the
High Court Judges. So, we have
brought the conditions on a line with
those in respect aof the High Coust
Judges.
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In respect of pensions, we have not
departed very - materially from the
conditions that already exist. In res-
pect of this, all that we have done
is to fix a minimum pension. Under
certain  circumstances, a judge is
appointed, and in a short period,
suppose_he reaches the age of 65.or he
has to retire. In such a case, the
question arose as to what pension
should be given to them. In respect
of the High Court Judges, Parliament
was pleased to accept the principle
that when a permanent judge was
appointed, and not merely an acting or
additional judge, then, whatever might
be the number of days for which he
wag in service, irrespective of the
actual period of work, a minimum of
pension of Rs. 6000 per year should be
given to a High Court Judge on his
retiring or ceasing to be a member of
the Bench. In this case also, we have
laid down a minimum pension, and
the figure is put down at Rs. 7500 per
year. For pension over and above
Rs. 7500 per year, the number of years
for which they work has been taken
into account. We have got the Sche-
dule in this respect, which has been
divided into three parts, one in respect
of the Chief Justice, another in res-
pect of Judges who are members of
the Indian Civil Service, and the third
one in respect of judges other than
those who are members of the Indian
Civil Service or who were servants
under either the Central Government
or the State Governments. In respect
of each category, we have laid down
the principle that has to be followed
as to how the amount of pension has
got to be increased We have laid
down a maximum in respect of the
Chief Justice, that it shall not be more
than Rs. 26000 per year. So far as
the other judges of the Supreme Court
are concerned, it has to be Rs. 20000.

The House will find from the various
parts of the schedule, that even in res-
pect of the ICS judges of the Supreme
Court the principle has been laid down
that they would get the benefits to
which they are entitled as members
of the Indian Civil Service plus an

additional pension for each completed
year of service, so as to bring it more
or less in line with the pensions that
are being offered to other judges who
are not members of the ICS; there
also, the principle has been laid down
that in no case shall the highest
amount of pension payable to a mem-
ber of the ICS who is a judge of the
Supreme Court exceed Rs. 20000 per
year. So far as these points are con-
cerned, you will find that we have
followed a principle which is not very
different from what was there already,
but we have laid down certain princi-
ples now, and those principles are of
a fairly satisfactory character.

In respect of other facilities such as
medical facilities or travelling
allowances whenever they go on duty
etc. proper rules will be made, and
they will be placed before Parliament,
and they will be open to the scrutiny
of the hon. Members of both Houses
and for such consideration as they
desire to bestow upon them.

So, these are the various points that
have been discussed, and certain prin-
ciples have been laid down. I am
quite confident that taking the Bill as
a whole, we have tried to do justice
to their legitimate claims. We have
also stated in respect of the actual
period of vacations that that is a ques-
tion which will be decided not by
any particular provision in the Bill
itself, but by rules, because, so far as
these matters are concerned, it would
be more in keeping with the dignity of
the High Court as also the Supreme
Court that these questions are decided
by agreement and they form part of
the rules which can be made.

Under article 145 of the Constitu-
tion, it is open to the Supreme Court
to make such rules with the approval
of the President. Similarly, it is also
possible to fix the fotal period of
vacation or vacations, as the case may
be, at & certain figure by means of
these rules. Naturally these rules
will have to be subject to the ap~
proval of the President. Therefore,
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s0 far as all these rules are concern-
ed, there can be no difficulty what-
soever.

1 have dealt with the main provi-
sions. It is not necessary for me to
deal with other provisions because
they are either already under Part D
of the Second Schedule of the Consti-
tution or have been borrowed or
adopted from the High Court Judges
{Conditions of Service) Act.

Thus you will find that we have
tried to make it as fair and up-to-date
as possible and we are giving fairly
satisfactory conditions of service to
the Judges who constitute the high-
est judiciary in the land. I am quite
confident that this hon. House will
find it possible to accord their full
approval to the provisions of the Bill.

Mr. Chairman: Motion moved:

“That the Bill to regulate cer-
tain conditions of service of the
Judges of the Supreme Court be
taken into consideration.”

Shri Sinhasan Singh (Gorakhpur):
On a point of information, Sir.

Shri Subiman Ghose (Burdwan):
On a point of order, Sir.

Shri Sinhasan Singh: 1 wanted in-
formation first.

Mr. Chairman: Let the point of
order be heard first.

Shri Subiman Ghose; This Bill in-
fringes some of the provisions of the
Constitution and is in excess of the
jurisdiction conferred on Parliament
by the Constitution. I shall develop
my point and place certain things for
‘your appreciation.

An Hon. Member: How long will he
take?

Shri Subiman Ghese: As long as
merit demands.

Bill

‘This Bill is based on article 128(2)
of the Constitution and Part D of the
Second Schedule thereof Article 125
(2) says:

“Every Judge shall be entitled
to such privileges and allowances
and to such rights in respect of
leave of absence and pension as
may from time to time be deter-
mined by or under law made by
Parliament....”

According to clause 16 of the Bill,

“Extraordinary pensions end
gratuities may be granted to a
Judge under such circumstances
and on such scales as may be
prescribed.”

That is we have been left to grope
hopelessly in the dark as to what will
be the extraordinary pensions and
gratuities. Be that as it may, when
article 125(2) says that there should
be legislation touching every Judge,
this Bill makes a discrimination bet-
ween Judge and Judge. Extraordi-
nary pensions and gratuities may be
granted to a Judge. Therefore, f{t
makes a discrimination and infringes
article 14 of the Constitution.

Secondly, article 125(2) says that
Parliament shall decide the allow-
ances and pension. But ‘pension’
does not mean extraordinary pension
or gratuity. Therefore, we are going
to legislate in excess of the jurisdic-
tion conferred on us by article 125.
These extraordinary pensions and gra-
tuities—it first infringes. . . .

Mr. Chairman: The words used in
Article 125 are: ‘shall be entitled to
such privileges and allowances’ as
may be determined.

Shri Subiman Ghose: Every judge
must be given that; such privileges
and allowances should be given to
every judge.

Mr. Chairman: So far ag the gratuity
is concerned....
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Shri Subiman Ghose: Every judge
shall be entitled to such privileges
and allowance. Here it is not every
judge.

Mr. Chairman; The hon. Member
objects to the word gratuity as it is
not included in article 125. I am
pointing out that ‘privileges’ there
will include gratuity or any other
thing. The question will be whether
gratuity is a privilege or not.

Shri Subiman Ghose: But nowhere
has it been defined what is meant by
privilege. We are going to speculate
that privilege means gratuity.

Mr. Chairman: Is it the hon. Mem-
ber’s contention that the word ‘privi-
lege’ should be used instead of the
word ‘gratuity’'?

Shri Subiman Ghose: I submit that
‘gratuity’ should not have been used.
And, I submit that if gratuity is to
be given, that has to be given to
every judge and not to a single
judge.

Shri Frank Anthony (Nominated—
Anglo-Indian): In exceptional cir-
cumstances.

Shri Subiman Ghose: But the Cons-
titution does not say anything of
exceptional circumstances. In that

case, the Constitution should be
amended.
Pandit K. C. Sharma: Common-

sense says so.

Shri Subiman Ghose: My first point
is that it infringes article 14. The
second is that it legislates in excess
of the jurisdiction conferreq by Par-
liament by article 125.

My third point is that we are giving
this extraordinary pension and gratu-
ity. We cannot shut our eyes to the
fact that the Government of India is
suing and is being sued by indivi-
duals. Under the law you know
that Government cannot be treated
differently. If extraordinary pension

and gratuity is to be given, it has
to be decided by the Government of
India and that will be holding out a
bait or allurement to a person en-
trusted with the duty of meeting out
cqual justice between parties angd it is
against public policy. It will lead to
corruption, nepotism and jobbery.

The next aspect that 1 come to is
the definition of ‘Chiet Justice’. In
the Second Schedule, Part D, ‘Chief
Justice’ includes an acting Chief
Justice. But here in the clause it
means this.

‘“Chief Justice” means the
Chief Justice of India, but does
not include an acting Chief
Justice.’

If the Constitution says that Chief
Justice includes an acting Chief
Justice, this Bill cannot say that the
Chief Justice of India cannot mean an
acting Chief Justice. I submit that
we are going to legislate in restric-
tion of a right of a person conferred
on him by the Constitution.

Then, 1 draw your attention to an-
other aspect, clause 12 of the Bill.

“The authority competent to
grant or refuse leave to a Judg:
or to revoke or curtail the Jeave
already granted to a Judge shall
be the President who shall exer-
cise the power after consultation
with the Chief Justice.”

In the Bill it has been defined that
the Chief Justice does not include the
acting Chief Justice. It is persona
designata. But if the Chief Justice
goes on leave whom will the Presi-
dent consult for granting leave, or
refuse leave etc.?

Mr. Chairman: ] thought the hon.
Member was only raising a point of
order. But he is going into the pro-
visions of the Bill. If the hon. Mem-
ber is not satisfled with the provisions
of the Bill, he can certainly move
amendments. This is not a point of
order at all.
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Shri Subiman Ghose: My submis-
sion is that the Bill as it stands be-
comes unworkable.

Mr. Chairman: But that is not s
point of order at all. It is left to the
hon, Members to correct the unwork-
ability., Members are entitled to put in
amendments. He has not done that,
1 believe. But he is going to make a
speech. For this basis he wants to
raise a point of order. If he wants
to get a chance to speak he shall
have it at the proper time. 1 he
wants to raise any point of order, I
will allow him to do that now.

Shri Subiman Ghose: My submission
is this. If the Bill says that the
President in consultation with the
Chief Justice will grant leave or cur-
tail leave or enhance the leave and
it excludes as per the deflnition in
the Bill the acting Chief Justice, the
Bill is not in order. That is my point.

Mr. Chairman: 1 have pointed out
that the provisions of the Bill are
before the House. Any hon. Mem-
ber who says that it is not workable
or there is some difficulty in any of
the sections he has the right and duty
to put in amendments and make it
workable. I thought that he was going
to raise some constitutional point of
order. If there is any point of order,
I will allow him.

Shri Nath Pai: Sir, if you rule
there was no point of order, why
gshould he be given a chance to speak?
(Interruptions).

Mr. Chairman: He says he wants to
raise some points of order. Has he
exhausted them?

Shri Subiman Ghose: I may refer
you to clause 11(2) of the Bill.

Mr. Chafrman: The hon. Member is
not referring to any point of order. I
take it he has exhausted his point of
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order. His point of order that clause
15 refers to particular Judges—with.
reference to that I would just point
out to him that it is not discrimi-
natory at all; it refers to all Judges,
whoever those Judges are in parti~
cular conditions and they are simi--
larly treated. So, there is no point of
order in regard to that. )

Similarly, in regard to the other
point relating to gratuity, pension,
etc. the point will be for the House
to decide whether this is covered by
the word ‘privilege’ or not. When-~
ever these points of order are raised,.
the practice of the House has been
clear. The Chair does not take the:
responsibility of deciding the point by
itself, it leaves it to be decided by the
House. If the hon. Member likes, he
can convert all the hon. Members to
his point of view that a certain pro-
vision or the bill is unconstitutional
and the House has a right to throw
out the Bill. So, this point will be
considered by the whole House at
the time when the motion for the
third reading is made. Now, Shri
Frank Anthony.

Shri V. P. Nayar; Sir, this Bill has
been allotted only 2§ hours. The
hon. Minister has taken about 30—40
minutes for his opening remarks.
Possibly, he will take one hour for
reply in view of the complicated
issucs which will be raised. We will
hardly get about 30 minutes. So,
the time may please be extended by
at least another two hours.

Mr. Chairman: The Business Ad-
visory Committee fixed 23 hours and
even the motions for reference to the
Select Committee have not been
made. This is not the proper time to
consider this. We shall see as the
discussion proceeds. If the time is
insufficient the Chair will certainly
extend the time . . . (Interruptions).

Shri Nath Pal; Half of the time
would be taken by him.
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Mr. Chairman: It is better that he
has made g detailed statement. Had
he not made that detailed statement,
the matters would not have been so
¢lear and we would have been in the
dark—— (Interruptions), Shri Frank
Anthony.

Shri Frank Anthony: Sir, I beg to
move:

“That the Bill be referreq to a
Select Committee consisting of
Shri Datar, Sardar Hukam Singh,
Shri Naushir Bharucha, Shri
Mahanty, Shri Heda, Shri Jaigal
Singh, Shri Hem Barua, Shri M.
R. Krishna, Shri Ramanathan
Chettiar, Shri Barrow, Shrimati
Sucheta  Kripalani, Shrimati
Manjula Devi, Shrimati Parvathi
Krishnan, Shri Nathwani and the
Mover.”

Shri V. P. Nayar: All the jurists
have been included:

Mr. Chairman: He may kindly pass
«on tiiai list of numes 1o me.

Shri Frank Anthony: I have only
got this rough copy; you will not be
able 1o make anything out of it.

Mr. Chairman: Is it an imperfect
list?

Shri Frank Anthony: You will not
be able to read my hand writing,

Mr. Chairman: Unless I have a com-
plete list with me, how can 1 place
the motion before the House?

Shri Frank Anthony: 1 have given
the names to one of the members of
the Secretariat.

Mr. Chairman: He can pass on
‘whatever he has, so that it may be
typed and got ready.

Shri Frank Anthony: All right.

Mr. Chairman: He may now speak
on his motion.
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Shri Frank Anthony: Mr. Chair-
man, Sir, I feel that although the hon.
Minister in the Ministry of Home
Affairs sought in his paraphrase of
the Bill to make it appear to be inn-
ocuous, the Bill, in fact, has very
special significance not only for this
House but for the country, and that
is why I am anxious that the Gov-
ernment agree to refer this Bill to a
Select Committee.

I feel that we have to assess with
the most anxious care the conditions
of service which we accord to the
Judges of our highest court. We
know that the Judges accupy a pivo-
tal position in our damocratic
set-up. Somebody has referred to
them, quite rightly, as the cornerstone
in the arch of democracy, Our Con-
stitution and not the House is
suprcme. Our Judges of the Supreme
Court are the custodians not only of
the Constitution but, I believe, they
arc the custodians, in the final analy-
sis, of the Rule of Law and of the
democratic freedom of the individual.

I am aware, Sir, that we ghould as
far as possible not draw our judiciary
into any unnecessary political con-
troversy; but I feel that it is not only
the right but the duty of the Mem-
bers of this House to ensure conditions
to all our Judges, more especially to
our Supreme Court Judges, that will
enable them to function in an atmos-
phere which is congenial to their
supreme trust as the interpreters of
the Constitution,

I do not propose to indulge in any
homily as to the kind of social milieu
in which I would like our Judges and
our Supreme Court Judges to function,
but I do feel that as one of the prin-
cipal bulwarks of democracy we
should not apply the yardsticks which
we may apply ordinarily to the ad-
ministration or even to the members
of the Government.

I feel that the salaries—my hon.
friend the Minister may say that the
salaries have already been prescribed
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[Shri Frank Anthony]
in the Constitution—of the Supreme
Court Judges should be placed at a
higher level than the salaries of any
other functionaries in our govern-
mental set-up. And I say this ad-
visedly. One very good reason why
we must have a certain high level of
salary, higher than that given to any
other government functionary, is be-
cause we are not attracting to the
judiciary the best talent at the Bar.
I know, those of us who practise
know, that the best lawyers spurn
offers of being elevated, as we choose
to call it, to the Bench. I am aware
that in one of our best High Courts
when the Judgeship was vacant nine
of the leading lawyers who were ap-
proached in turn refused it, and it had
to go to the tenth, and not necessarily
perhaps a tenth rate but, at any
rate, a mediocre lawyer., When we
remember that leading members of
the Bar can still command princely
incomes, it is not sufficient for us—
some of us do, and I do not do it
myself—to preach philosophy to
them: “Service to the country”. A
man commanding a princely income is
not at the end of his life going to
accept elevation to the Bench which
involves his income being reduced to
one-third or one-fourth of his earn-
ing.

17 hrs.

My hon. friend would say that in the
context of the resources of the coun-
try, Rs. 5,000 for the Chief Justice and
Rs. 4,000 for the judges of the Supreme
Court—these salaries—are adequate.
I feel that, as I look at it, the salaries
are inadequate, When I come to the
pensions I will point out that they
are not only inadequate but are gros-
sly inadequate. So far as the Federal
Court was concerned, we paid the
Chief Justice of the Federal Court
Rs. 7,000 or Rs. 7,500, Rs. 2,000 more
than what we pay to the Chief Justice
of the Supreme Court. We must re-
member this: that the duties of the
Chief Justice of the Supreme Court
are infinitely more onerous than were

;Hali-nn hour discussion
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Federal Court. As we know, those of
us who practise, the jurisdiction and
the duties of the Supreme Court have
been vastly increased. Yet, today, in
this context of a fierce inflationary
spiral where a rupee does not buy a
quarter of what it bought in 1989, we
still pay the Chief Justice of the
Supreme Court Rs. 2,000 less than
what we were paying to the Chief
Justice of the Federal Court.

Mr. Chairman: 1 believe the hon.
Member will take some more time.
He will resume his speech tomorrow.
We now proceed to the half-hour dis-
cussion,

17.02 hrs,

*SUPPRESSION OF IMMORAL
TRAFFIC IN WOMEN AND GIRLS

Shrimati Renu Chakravartty (Basir-
hat): Mr. Chairman, Sir, I have raised
this half-an-hour discussion arising
out of certain questions which were
answered on the floor of this House
regarding an Act of Parliament which
was passed about two or three years
ago. This particular Act was passed
by his House in 1956, and received the
assent of the President on the 30th
December, 1956. I think it was on the
1st May, 1958 that it was actually
notified in the gazette, after about two
long years. Immediately that hap-
pened, we found that right throughout
India and especially in the big cities,
singing and dancing girls were brought
out on the streets in processions and
demonstrations, protesting against the
eviction laws, the punitive clauses,
which have been passed by this House.
What happened actually? The people
were stirred to find out what actually
had happened, and even more so when
Ministers of State were found to be
addressing meetings saying that
actually these laws would not be im-
plemented until the rehabilitation
clauses were also put into force.

We find that in Calcutta, the
Hindustan Standard, dated 3rd Juae
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wrote an editorial under the caption
Too many laws,” as follows:

“No less a person than the Union
Minister for Law has publicly an-
nounced in Calcutta that the Sup-
pression of Immoral Traffic Act
will not be enforced in West Ben-
gal until the State Government
was in a position to arrange the
rehabilitation of all public
women”,

This, on the face of it, is a very rea-
sonable statement to make, but from
this emerges a very important point
which has been also the subject-matter
of another editorial. The editorial
states thus:

“So many Acts of Parliament
have been shelved likewise by
the Executive in Free India that
it is time to focus attention on
the potentially dangerous implica-
tion ot a possible divorce between
Parliament and the Executive”.

17.05 hrs.

[MR. DepuTY-SPEAKER in the Chair]

It also states: *“..It looks like defia-
nce, if not contempt of Parliament”.
These are the resons which have
prompted me to bring this discussion
before Parliament.

For 2§ years, this law after being
passed, was not actually notified by the
State Governments. When it was
actually notified, we find that all the
punitive clauses are put into effect.
As a matter of fact, the House knows
that already this Act had actually
incorporated certain very great weak-
nesses. One great weakness is that
individual prostitution remains un-
punished. It is not punishable and
most fantastic arguments were set up
by certain hon. Members in this Housce
that such a thing cannot be eradicated
But what has happened as a result of
that? We have seen that this poison
has actually now spread out.

In the city of Calcutta, small res-
taurants are coming up where girls
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are used as waitresses. On the face
of it, it looks all right. Why should
we not have new professions opened
up for women? In Europe we find
waitresses in all hotels and restau-
rants. But it is a very pitiable state
of affairs in Calcutta, We find that
young refugee girls, poverty-stricken
girls, are being used as waitresses for
purposes of immoral traffic. But it is
very difficult to eradicate it, because
immediately certain articles of the
Constitution will be invoked and in
any case, individual prostitution is not
punishable.

The rehabilitative clauses were in-
serted by Parliament after a great
deal of discussion, because we felt
that this is a social problem, very
difficult to eradicate. In the present
set-up of things, many people believed
it would be impossible to eradicate it.
But we felt, after much thought and
much experience of this work in the
various States by various social wel-
fare organisations as the Central
Social Welfare Board and other
women's organisations, like this. These
are the words:

“Whilst we want to eradicate
prostitution, we want to be kind
to the prostitute. We have to show
concern, the law must show con-
cern, near tenderness, to the
prostitute. That would set a cor-
rective to the present negative
approach to the whole problem.”

That is why this law had put down
very clearly that we have to set up
protective homes and rehabilitation
centres and only then the punitive
clauses have some meaning. But
what has happened? There was no
hurry and for two and a half years
they did absolutely nothing. Then the
eviction clauses were put into effect.
In Delhi in one of the red-light areas,
the brothels were closed. In answer
to a question, we were told:

“The Nari Niketan is being
used for the present as a protec-
tive home, The number of arrests
made for contravention of the
provisions of this Act is 89 women
and 45 men.”
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But these very women, not finding
shelter, not finding any other mode
of living, have migrated to the neigh-
bouring areas of U.P. The U.P. Gov-
ernment have not yet, I believe, even
framed the rules. They might have
promulgated it by notification, but as
far as I know, they have not even
framed the rules, The West Bengal
‘Government have promulgated the
rules, but one of the clauses of the
Act says that these rules are to be
laid on the Table of the Legislature
and the Legislature has to discuss
these rules. But up till now nothing
has been done, as far as I know, in
my State Assembly.

We find that this evil, instead of
being eradicated, has now gone under-
ground. Even if these suffering
women, who had been using prosti-
tution as a profession, do not want to
go back to it, where could they go,
unless rehabilitation homes are set
up? This is a very important point,
which T want the House to consider.
I want to know what is the jurisdic-
tion of the Union Government, unless
it sees that the laws passed by Parlia-
ment are implemented. We now see
the ugly spectacle of Ministers saying
in the Centre and the States, giving
some excuses, that unless certain parts
are implemented, even if a law is
notified in the Gazette, that will re-
main a dead letter. That, I think, is
a contempt of Parliament,

There is another aspect of this
matter and it is this. Very large
powers have been given to the magis-
tracy and the police by this House.
Actually, a magistrate can notify an
area, expel women from that area and
prevent them from coming back to
that area without prior notice.  The
police can enter into houses without
a warrant and make searches. All
these very wide powers have been
given to them. The only safeguard
that we had suggested was that in
every State, especially in the Ddig
cities, women social K workers and
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women who had social consciousness
should be associated with the work of
the police, both in the investigation
stage as well as in the running of the
homes, We had also suggested that
the. advisory committees which will
have to be formed should consist
mainly of women. 1 have very little
time, because I know that many of
the Members in this House would like
to participate in this debate.

Mr. Deputy-Speaker: In that case,
she has to conclude now.

Shrimati Renu Chakravartty: 1 am
going to conclude.

There are many clauses which show
that the appointment of special police
officers has been suggested. At the
same time, there was a suggestion that
wherever practicable special women
police should be appointed. That
police should have the right to enter
the houses. We have also suggested
that women of the locality should aiso
be therc during the scarch. We had
suggested that women social workers
should be represented in the advisory
committees., But, as far as I know,
in no place has this been actively im-
plemented. So far as Delhi State is
concerncd, there is some sort of an
advisory board, but I know what is
the work that they have done.

What T want this House to consider
is: why is this not done? What is the
reason? My charge against the gov-
ernment is that the government
machinery is not at all interested in
the eradication of this evil. Certain
members of the government, may be
certain section of the Government may
be serious about it; but the Govern-
ment as a whole is not serious about
it, They do not have any faith in it
and they are not making any efforts.

This has been brought up very
glaringly recently by a startling docu-
ment which has come to light in the
State of West Bengal, and that is the
report by Shri Nabagopal Das, ICS,
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Special Officer, Anti-Corruption De-
partment of West Bengal. This report
18 gigned also by a Deputy Commus-
sioner of the Enforcement Branch of
the Calcutta Police and it is stated
that it is a high Government docu-
ment, It says that a high officer of
the Government was using his pre-
mises in the Shivpur Botanical
Gardens, also a Government garden,
for building up a centre of prostitu-
tion. Not only that. An important
official of the Government, a Joint
Secretary of the West Bengal Govern-
ment, two District Magistrates—we
bave given very large powers to the
District Magistrates and to the Super-
intendents of Police—two Superinten-
dents of Police of the Calcutta police,
one Deputy Police Commissioner, one
civil surgeews and one—I am ashamed
to say that—ex-M.P, have been found
guilty of actually visiting these places
regularly; not only the private pre-
mises but even certain hotels in the
Park Street area. It is a shameful
document and It has been published
in the biggest national papers. They
have alleged that they have got a true
copy of the document.

This is the reason why I think that
even laws which we pass here can-
not be implemented. It is not the im-
possibility of it but the lack of desire
and the lack of faith that worries me
There is not only the negative quality
of lack of faith and lack of desire,
but there is the positive quality of
actually participating in this evi,
which has actually completely para-
lysed this machinery of Government.

* That is why I want an answer from
the Union Ministry. When it is this
Parliament that passes the law, I
would like to know why it is that
when it ig published by a notification
in the Gazette w¢ do not see that it
is implemented. Yet we find expla-
nations and statements by the Minis-
ters and Chief Minister saying
that until we do certain things
we cannot implement it On
the other hand we find that those very
magistrates and those very Police
officers, who have been given these

207A LSD-~-10,
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and in this whole corruption.

Shri V. P. Nayar rose—
Shri Tangamani 7rose—

Mr, Deputy-Speaker: Hon, Mem-
bers may only ask a question or two.

Shri V. P, Nayar (Quilon): Accor-
duing to the replies given to various
questions, it is almost certain that no
provision exists today for the reha-
bilitation of these women. In view
of that I want to know whether the
han. Law Minister, who addressed a
meeting of public women as the chief
guest of that meeting held on the 30th
June, 1858, was justified in what he
stated and also whether he was rep-
resenting the Government's view
when he said at that meeting of pub-
lic women that they would be evic-
ted without bemg offered alternative
accommodation. Does it also mean
that ignoring the directives of Parlia-
ment, Government does not enforce
the Act, as it seems pretty certain
from what has happened at that meet=
ing in Calcutta?

Shri Tangamani (Madurai): Sir, In

the statement it was . . .

Mr. Deputy-Speaker: At least half
the time be left for the reply. There-
fore the question . ..

Shri 8. M. Banerjee (Kanpur):
After the hon. Minister’s reply ques-
tions may be allowed.

Mr. Deputy-Speaker: I cannot glve
another opportunity to the hon. Min-
ister to reply to those questions. Half
of the time has already been taken.

Shri Tangamani: In the statement
attached to Starred Question No. 111
it was stated that there are States,
such as, Andhra Pradesh, Kerala,
West Bengal, Mysore and Punjab,
where such rescue homes exist. What
I would like to know is whether the
number of rescue homes have increas-
ed in these States and whether other
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[Shri Tangamani]

States have also got these rescue
homes by this time. There is one
more qQuestion that I would like to
ask. In Madras there is a rescue
home, Shri Sadana Rescue Home,
whose capacity is 100 and the capacity
of the Meenakshi Sadan Rescue Home
in Madurai is §0. I would like to
know whether it is only the capacity.
How many people have been brought
to these two homeg?

s gwEr o (weaErer)
(T AERY, | qg I g
g f5 wft dF qare omr @, faest
§ o ag ®[7 37 awt & 9 g0
9T g% Jgi 3@d § f @ wr o
vt afgr gfew & qra @ae Fot
g2 v AT I @ OF F v
& @ AR qEwr qgr & e
1T qY AR qgt I g F1 Fwres
T T Tt TRE 4G gr@T ¥
¥ fafrex wgg § 9T A g
fr sa% fagd 7 faom & ? W
wifsTdt it SR @ F T fe
Tz gfaem g, foR s fex =98
afage & ow Iu% fag a1iz 49 &
foq g, gEm wwT AEr gdE
waaR e s & AR A AT
¥ T AW § Iaar ¥ foar omar ¢
T IRy T30 ¥ Frarerd #1 #715 a=2r-
Ter g g ¥ 1 F AT W g
o w7 To% ford $YE Caqr AT gaTw
t i fs sy A @ ae wr &
fedt gfee wva @1 fdt wafdt
¥ oTe g3, A 39 afeT 7 9 g
§ ¥ Suwt faaew &7 7€ o) -
T | 98 frEeR w1 B
TR AT & a1 A ?

¥t w3 & qg wrar & 5 Sawr
freed & ag¥ gfew ot a waw
vt & fie ag w1 §, A AR
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aget § s gfew o wwr g WY
e fo og s Lo & @
frrar §y 7 e & Wk Az 63
Tt & WX x8 A AT freET W
... ..

IR WERR WA qEEr
' ¥IT gAw w0 9T, o wfty
Ty @y

siwat guar Wi wEE Al
gt T & are o agt gy A & gerar
It freed & o s A S
T  ar qd), g § woft wdEa ¥
AT ATFAT E

Shrimati Manjula Devi (Goalpara):
When the hon. Law Minister himself
admits that eradication of immoral
traffic cannot be done unless rehabi-
litation is taken up, may I know what
steps are being taken for the rehabi-
litation of these women?

The Minister of Law (Shri A, K.
Sen): May I speak for only five
minutes before my colleague replies?

I have not been keeping very well
but still since this question has come
up and reference has been made to
certain observations that I have made
to which I still stick, I have come.

The Act has to be analysed care-
fully. It contains, broadly speaking,
two sets of provisions. The first set
concerns itself with punishment of
those who lead girls astray and make
them live an immoral life and live on
their earnings and so on. So far as
those persons are concerned, the law
should visit them as sternly as possi-
ble. Thavenot theleast doubteobout
that. There is the other aspect of the
problem. Those women who have al-
ready taken to this life of shame and
are leading the life of prostitutes, what
should be done to them. The first is
a problem of prevention of further
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accretion 10 the number of prostitutes
already leading the lives of prosti-
tutes. The second is the problem of
rehabilitating those who have already
taken to this life of shame.

The first problem admits of imme-
diate enforcement and enforcement
with all the rigour that the law can
envisage. There is no doubt about
that. The second problem is a little
complicated one, As I read the law,
I do not think it was intended that
women should, without notice or with-
out any alternative arrangement, be
just thrown into the streets simply
because, in the past, they have taken
to this life of prostitution. I do not
think it would be a fair interpreta-
tion either of the intention
of this legislature or of the law
itself to think that such a drastic and
rather inhuman procedure could have
been contemplated by any one.
Taking the Act as a whole, the Act
provides for the setting up of
Homes . . ..

Shrimati Renu Chakravartty: That
is right.

Shri A. K. Sen:...... and then
eviction of the prostitutes who have
already become prostitutes or who
have led a life of prostitution for
some time and taking them into those
Homes. Magistrates are given power
under a summary procedure to evict
prostitutes if they are satisfied that
they are prostitutes. If this is done
without alternative arrangements
being made for their shelter they go
into the streets or into decent locali-
ties where the life and tranquility of
decent citizens might be in jeopardy,
In fact, I can tell you, when I went to
Calcutta about the end of May, I
found that many unscrupulous people
had created such a scare among the
prostitutes, that a good part of them
sold all they had in order to rent
houses in decent localities by paying
large salami or pugree So that, there
was a regular invasion into decent
localities. People from decent locali-
ties had come to me and told me of
the danger which they were facing.
Apart from that, these unscrupulous

24 SBEPTEMBER 1938
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men were making mopey out of the
law which had by that time come into
force,

It is a fact that Protective homes
could not be set up quickly. I agree
that every decent society and State
must proceed with the utmost expedi-
tion in the creation of Work houses
and Protective homes so that when
these women are taken out of those
foul surroundings, they are put to
useful work. I have had occasion to
study the way prostitutes in Shanghai
and other places in China were reha-
bilitated. I am very glad to say that
from the reports that I have read, I
find that their rehabilitation proceed-
ed on absolutely correct lines. They
were not just thrown in the streets,
but taken to Work houses where they
were taught some trade or work and
many of them have been turned into
useful citizens. I am sure that those
hon. Members, specially the hon.
Member Shrimati Renu Chakravartty,
who has made an impassioned plea
for the solution of this problem,
would agree with me that nobody
here wants these unfortunate women
just to be evicted here and now,
apart from the other aspect of pre-
venting further accretion to their
number by punishment with all the
vigour thet we possess of those who
still make it their profession to cause
women to be brought from innocent
homes and made to lead lives of
shame.

Shrimat} Renu Chakravartty: In sec-
tion 22 itself, the Act says that the
State Government has rule-making
powers to find out the best way of
carrying into effect the provisions of
eviction. How to do it?

Shri A. K, Sen: Therefore it is no
use making rules unless they build
the physical basis on which they
would take roots. The trouble is that
we have so many problems to solve,
and since a reference was made to the
State of West Bengal, I may say that
especially there we have millions of
refugees to settle, work has to Dbe
found for them, places for rehabilita-
ting them,
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Shrimalt Renu Chakravartty: But
the refugee girls themselves have
been brought into this.

Bhrt A. K. Sen: They should be
punished as quickly and as vigorously
as possible.

These are the problems, and 1 am
sure that we shall be able to proceed
on right lines, think about it calmly
and to put up rescue homes—not only
rescue homes where they lead idle
tives, but homes where they would
learn work, trade and other avoca-
tions of life which will make them
usetul citizens. At the same time, I
give a warning, that those, who still
think that they can with impunity
make it a profession and thrive on the
lives of women by causing them to be
brought into these surroundings and
by subjecting them to this type of
fite, should be told, and they should
be made to feel that the State will be
ruthless 8o far as they are concerned.
There is no doubt about that.

I have just heard Shrimati Chakra-
vartty referring to some report which
was published in the papers. I do not
know about the authenticity of it, but
if the facts reported are true, it cer-
tainly discloses a very sorry state of
affairs at least for those officers who
are alleged to be connected with it.
{ do not think they can look for sym-
pathy anywhere, either in this House
or outside—not only for sympathy, I
have no doubt the whole country,
here and outside....

Shr{ Subiman Ghose (Burdwan):
Government hes not yet contradicted
‘that news.

Shri A, K. Sea: I am assuming that
the facts are correct. 1 am proceed-
ing on that basis,

We have not much time. With
these words I hope we shall all be
able to work together and find a solu-
tion for this problem.

Shri 8, M, Banerjee: They can em-
trust it to the Rehabilitation Ministry.

Immoral Traflc in
Women and Girls

Mr, Deputy-Speaker: They ought to
have bean more discreet. They have
taken the time, and there will not be
much time left.

The Deputy Minister of Home
Affairs (Shrimati Alva): May I ask
you whether the half an hour is
going to be stretched? Any elasticity?

Mr. Deputy-Speaker: No.

Shrimatl Alva: Then, I think the
hon. friends....

Mr. Deputy-Speaker: The only re-
medy that I have got is that I may
ask the hon. Minister to lay a state-
ment on the Table of the House,
because. ...

Shrimati Alva: I do not think that
will be necessary. My worthy col-
league has covered the background of
the socio-economic aspect of this
problem that is facing us in this coun-
try. It is not a new problem.

Shrimati Renu Chakravartty said
that this law was made in 1856, that it
was lying there without being imple-
mented, and came into force only on
1st May this year. There is a reason
for it. Under section 23 the States
had to make their model rules and
implement them. For one reason or
the other, the States were not able to
do it, and so we had to draw up the
mode! rules and circulate them to the
States. We have heard from a num-
ber of States that they have been ac-
cepted, Madras, Andhra Pradesh,
Mysore and Delhi Administration
have intimated us, accepting the rules
and published them in their Gazettes.
Kerala, Rajasthan, Bombay and West
Bengal have also intimated that they
wli] be laid on the Table of the
Legislature and fully implemented.
The Delhi Administration have also
published their rules and so also the
other States are expediting. This is
the information that we have received
up to date. That is why there is no
reason to feel that the States are not
willing or are reluctant.

Because of want of time, I now go
to the other matter.  As Shrimati
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Chakravartty pointed out, there are
now no rescue homes or district shel-
ters, but I want to draw the attention
of the House to the fact that almost
every State had a measure of this
nature long before it was passed here
in pursuance of the international con-
vention that our country ratified.

Shrimati Renu Chakravartty: A
long time ago.

Shrimati Alva: Yes, we ratified in
1856. It was a long time, but it takes
time to implement it.

You wanted me to lay the figures. I
may read out, very fast of cou.se:

State No. No.
of rescue  started
homes up to
sanctioned March

1958
Assam . . 1 1
Andhra 1 1
Kerala . 1 1
Madras . . [¢] 0
Rajasthan . . 1 1

There iy a reason for Madras, because
Madras was a progressive State, and
they already had these homes which

are now being used as protective
homes.

State No.  No.
san.~  started
tioned upto

March,

1958
Rajasthan . . 1 1
Orissa . . 1 [¢]

Delht . . 1 o

We are using the Nari Niketan, and
we are trying to get accommodation
to start a home. So far as Himachal
Pradesh is concerned, the problem is
not so much. The figures in respect
of the other States are:

State No. No.
sanc-  started
tioned upto

March,

1958
Bombay . . 1 1
U.P. . . . 1 H
West Bengal . . 1 Nil
1 1

Punjab

24 SEPTEMBER 1958

Immoral Traffic in

Women and Girls

Now, I shall give the figures about
the number of rescue homes and dis-
trict shelters that have been started
since March, 1968.

) State No. No.
sanc-  started
doned  since

March,

1958,
Assam . . . 8 Nil
Andhra Pradesh . 10 2
Kerala . . . 7 3
Madras ' . . 8 4
Rajasthan . . 4 4
Orissa . . . 7 4
Himachal Pradesh . 2 Nil
Bombay . . . 14 4
©.P. . . . 30 20
Wes Bengal . . Nil Nil

So, not a single one was sanctioned
for West Bengal, and not a single one
was started. Then, we have:

State No. No.
sanc-  started
tioned  since

March,
1958

Punjab . . . 2 2

So far as Bihar is concerned, the
number of rescue homes is one, and
the number of district shelters is 3. In
the case of Mysore, the figures are 1
and 2 respectively, and so on. So, I
do not know how the hon. lady Mem-
ber says that the States are not im-
plementing it.

Shrimati Renu Chakravartty: I said
about my State.

Shrimati Alva: I would request her
to go back to her State and see that
the State functions better. Especially
when she lays a charge on the officers
of the ICS, ex-M.P.’s and what not, I
think she alone should stop it and
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{Shrimati Alva}
manage these people and convert
them, purify them and help us to im-
prove the conditions of these exploit-
ed women.

Shrimat! Benu Chakravartty: Why
only myself? The Ministers also
should do so.

Shrimatt Alva: I would just make
one small reference, since I have got
about half a minute more, to the
singing and dancing girls’ association
that has been formed here. The hon.
lady Member said that they came
somewhere out in procession. I am
sure they must have been from her
State.

Shrimati Renu Chakravartty: My
hon. friend does not know that they
came to Parliament.

Shrimati Alva: Yes, they have
come not only to Parliament, but they
have been going to her and also
coming to me.

Shrimati Renu Chakravartty: They

never came to me.

Shrimati Alva: They have also been
going to the well-known social workers
in the city. But nevertheless, the sing-
ing and dancing girls’ association iz
also taken with caution because we
do not quite know them and we do
not know what may go on in the name
of singing and dancing, especially
when, as the hon. lady Member herself
has pointed out, anything may becoms
a cover to carry on this activity.

My hon. friend said that they were
spreading into respectable localities.

Women and Girls

That happened long ago, when the
States made their own laws,

I know  that in  Bombay
when we put the Prevention of
Prostitution Act on the statute-

book and tried to implement it, this
was exactly what happened in the city
of Bombay. They obviated the law by
moving a gate from the left corner to
the back corner, and by so many other
ways. But then, we tried our best to
implement the law. But this is a
subject in which laws alone cannot
succeed. There has to be a social
conscience; as Shri A. X. Sen has said,
we cannot throw them out, and we
cannot take them all in also, because
the question arises where shall we
put them. Therefore, right-thinking
men and women have to tackle this
problem., Shrimati Subhadra Joshi
has said that the police also stands in
the way sometimes, I do grant that.
‘There is bad and good everywhere
and in everybody. But let us see that
even the so called bad police co-
operate with us, and I do not see why
they should not co-operate.

Since it is past 530 pm. I would
only appeal to the social workers, in
conclusion, to make our hands strong.
The States are willing, and we keep
on advising them, and we hope to do
well in this sphere, if both men and
women co-operate with us.

17.34 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
25th September, 1058.
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(Excise Duties) Act, 1955,
making certain  further
amendments 10 the Medi-
cinal and Toilet Prepara-
tions Excise Dutiés) Rules,
1956¢—

(#) G.S.R. No. 774 dated
the 6th September,

1958
) G.S.R. No. 793 dated
the 13th  September,

1958
(5) A copy of Notification
No. G. S. R. 795 dated the
13th September, 1958, un-
der Section 38 of the

ARREST OF A MEMBER

The Speaker informed Lok
Sabha that he had received a wire-
less message dated the 23rd Sep-
tember, 1958 from the Dis-
trict Magistrate,  Kanpur
intimating the arrest of Shri Jag-
dish Awasthi on the 23rd Septem-
ber, 1958 under section 7, Crimi-
nal Law (Amendment) Act/1st
Cr.P.C.

MINUTES OF COMMITTEE
ON PETITIONS LAID O
THE TABLE . . .

Mirutes of Nineteenth and
Twentieth Sittings were laid on
the Table

MESSAGE FROM RAJYA
SABHA . . .

Sccretary reported a message
from Rajya Sabha that Rajya
Sabha concurred with the motion
to refer the Delhi Rent Control
Bill to a Joint Committec. .

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Bhaurao Krishnarao Gai-
kwad called the attention of the
Minister of Home Affairs to the
hardship caused to members
of the Scheduled Castes by the
demolition of some structures in
Moti Bagh, Dclhi

The Minister of Home Affairs
(Pandit G. B. Pant) made a state-
ment in regard thereto,

STATEMENT BY MINISTER

The Parliamentary Secretary
to the Minister of Steel, Mines
and Fuel (Shri Gajendra Prasad
Sinha) made a statement correct-
ing reply given on the 16th Sep-
tember, 1958 to Supplementaries
by SarvashriR. Ramanathan
Chertiar and Radheshyam Ram-
ku.maI:I Morarka o;uSdmrm; Ques-
tion No. 1267 regarding by-pro-
duct Plants st Rourkela.

COLUMNS

8355-56

8355

8356-57

8357-58

8358-59



#5090 {Damy Drcser} 8510
CorLumms BI% UNDBR CONSIDERA-
DEMANDS FOR SUPPLE.
MENT. RANTS Y 66 vice) Bill be taken into considers-
ARY G 1958-59. 8361 tion. The discussion was not con-
] pnsm discussion on DmG ands cluded.
o “""’““"3305“ — HALF-AN-HOUR  DISCUS-
In respect of the General)
for 1958-59 concluded. (The De- SION - 8484- 8500
were voted in full . . Shrimni Renu Chuknvmty
raised a half-an-hour discussion on
BILL PASSED 83678464 points arising out of answer given

Cirll Bxpeaaiture Dr B Comaa
re

Reddi) moved for the considera-
ton of the Internstional Finance
Corporation (Status, Immunitics
and Privileges) Bill. The motion
was adopted. Afier the clause-
by-clause consideration the Bill
was passed as amended

BILL UNDER CONSIDERA-
TION . . . .

‘The Minister of State in the
Ministry of Home Affairs (Shri
Datar) moved that the Supreme
Court Judges (Conditiona of Ser-

8465—84

on the 13th August, 1958 to

Starred Question No. 111 regarding
suppression of immoral traffic in
women and girls. The uty
Minister of Home Affairs (Shri-
mati Violet Alva) replied to the
Debate

AGENDA FOR THURSDAY,
25TH SEPTEMBER, 1958.—
Consideration and passing of

the Appropriation (No. 4) Bill, 1958

further consideration and passsing

of the Sl;?nne Court Judges (Con-
ditions of Service) Bill and also
consideration and passing of the

High Court Judges(Conditions of

Service) Amendment Bill. .
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